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HOUSE OF .THE PEOPLE
Monday, the 29th March, 1954

The Housc met at Two of the Clock

IMR. DeruUTY-SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS
DisPosal. OF ARMY SURPLUS STORES

*1355. Sardar llukam Singh: Will
the Minister of Defence be pleased
to state:

(a) whether any furtber stores
were declared as surplus to Army
requirements to the Directorate-
General of Supplies & Disposals dur-

ing 1953-54; and

(b) what quantity of surplus stores
was cleared by the Directorate-
General of Supplies & Disposals dur-
ing this period?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Yes.

(b) During the wperiod from 1st
April 1953 to end January, 1954, the
Directorate General of Supplies and
Disposals disposed of 18,000 tons (ap-
proximately) of surplus stores in addi-
tion to about 1,000 ‘B’ Vehicles and
3,400 ‘A’ Vehicles, .

Sardar Hukam Singh: May I know
whether any quantity of unserviceable
stores or scrap was cleared by the
Defence Department itself directly?

Shri Satish Chandra: Except for
scrap and very small quantities of
stores whose buok value may be less
than Rs. 5000 no »ther stores are
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diposed of directly by the Defence

Services,

Sardar Hukam Singh: May I know
whether any such stores were disposed
o¢ during this year?

Shri Satish Chandra: Nothing,
cept the scrap, as I said.

ex-

Sardar Hukam Singh: What was the
value of that scrap that was cleared
by the Defence Department through
its vwp auctioneers?

Shri Satish Chandra: I will require
notice for that. Scrap in all thre
ordnancs factories and ordnance
depots etc. i; disposed of by Superin-
tendents or local Commanders.

ot guo umo frAd : I qwhr
W mEaw friw & g I 13
gT & s faew werw w<d ¥ fad
FTMT & 919 IRT FART JIEIgAT
oy R &, g W wew w3 fag
sy ? afz fear wr @ &, a7 e
e mg ?
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T A X T QT oAV
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* 3y s Henfa T AT qg-
wrd Wt a7 TR A g £
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¥ gfew faramr oF ~araTEEl ) FRT
¥ oqm ; Wk

(@) @™ wafe & o2 areml &
HIET & gr § fraey foqie faeefy
# wrew g% ?

The Deputy Minister of Home Affairs
(Shri Datar): (a) 83.

(b) 32.

A3 Mifery ow: 184 § 59 TWIY
¥ O oo gu § 9 s qad
Hwdy & aradr 3 ?

Shri Datar: In 1953 g larger number
of girls were recovered. There wag a
large-scale raid and at one time a
large number of girla were recovered.
So the number is a bit larger,

az Mfex Tw @ Wi wgr Aw
¥ ®T W § 7

Sari Datar: The same numbe:noth-
ing particular about it.

Shri Muniswamy: May I know, S8ir,
what are the special effective measures
taken to prevent such crimes?

Shri Datar: Government have taken
gpecial measures, first in connection
with the recovery of a very large num-
ber of girls—they have been pruperly
placed. Attempts are made to prose-
cute as many kidnappers as possible.
A very large number of prosecutions—
as many as 82—hag already been
launched.

AW Y®o QHo WETS: T Ig
v 2 fF N qFwaEw qENg # I
af@ { ot fegdce =19 Wik sefeai &,
% A w1 owae feqy o <@
2?
Shri Datar: 1 cannot follow the

qQuestion: there were some insinua-
tions, 1 gathered.

Sardar A. S. Saigal: I shall then re-
peat it in English.
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Is it a fact that the local social
organisations are giving help for re-
tracing the kidnapped girls and minor
boys?

Shri Datar: They are giving consid-
erable help.

Sardar A. S. Salgal: What are those
organisationg which are giving help?

Shri Datar: I have not got their
names, but 3 number of gocial workers,
especially lady social workers are giv-
ing ug very great help,

Shrimatl Jayashrl: May I know the
number of girls that has not been
recovered so far?

Shri Datars It is very difficult to
find out the exact number, but we are
trying our best to lay our hands on
as many as possible.

NATIONAL SAVINGS DRIVE

*1357. Shri Jhulan Sinha: Will the
Minister of Fimance be pleased to
state : °

(a) whether Government have re-
ceived any report from the States
about the progress of the National
Savings Drive during the year 1933-
54;

(b) whether any of the States hae
exceeded or expects to exceed the
target fixed for the current year;

(c) whether any sum out of the
proceeds of the collection has been
allocated for local development pur-
poses to any State during this year;
and

(d) whether any of the States has
approached the Central Government
for allotment of the national saving
collections this year for development
in their areas?

The Deputy Minister of Finance
(Shri A. C. Guh3): (a) No, Sir; but
monthly reports of collections are
received from the National Savings
Commissioner.

(b) The resultg will be known only
after a few month.
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(c) and (d). According to the
agreed arrangements, every State re-
ceives by way of loans the amount
collected in its area in excess of the
target fixed for it. Against collections
during 1952-53, & sum of Rs. 2§ crores
has accordingly been sanctioned as
loans to the States exceeding their
targets. Similar loang will be sanc-
tioned next year on th: results of
current year's collections,

Shri Jhulan Sinha: May I know how
far it is a fact that the Government
of Bihar had approached the Central
Government for allocation as loan of
the entire amount of the National
Savings oollection in that State for
this year for development purposes?

Shri A. C, Guha: I have no infor-
mation with me whether the Bihar
Government has asked for the entire
amount to be given as loan. I do not
think that even if such an application
has been received thig request can be
acceded to, because then there will
be no purpose in fixing a target for
each State.

Shri N, L. Joshi: May I know whe-
ther the Madhya Bharat Government
has been authorised to spend the en-
tire amount collected for the Chambal
Project?

Shri A. C. Guha: Some such arrange-
ment with the Madhya Bharat Govern-
ment was arrived at.

Wiy Wit cwTag AR fe
AT ACR A q4 T4t § whrsse
Tt #t gorreft foRT ¥ ol w
E SRy ar g fe e &

T W WA v w feaar Wy
L AL

Shri A, C., Guha: The authorised
agency system js put into practice in
almost all the States. If the hon.
Member wants to know the collection
for each State, that question would not

arise as a supplementary to thig jues-
tion.
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Shri L. N. Mishra: May I know the
States that have exceeded the targets
in this collection?

Shri A. C. Guha: If the hon. Mem-
ber wants the figures for this year, I
am afraid the figures for this year are
not yet available and it will not be
possible to have the exact figures
"till some time after the end of the
financia] year,

Shri Jhulan Sinha: May I know if
the amount allocateq to Madhya
Bharat Government as loan covers
the excess over the target fixed for
that State?

Shri A, C. Guha: That was a very
specia) case for Madhya Bharat Gov-
ernment. I think in view of the pecu-
liar position of that Government sume
exceptional arrangements were made;
that cannot be made applicable to all
the Governments, particularly of the
Part A States.

Per-Capita EXPENDITURE ON EDUCATION

*1358. Shri 8. N. Das: (a) Will the
Minister of Educatiom be pleased to
state whether figures showing the
per-capita expenditure c¢cn education
incurred by the Central Govern-
ment are available?

(b) If so. will Government lay a
statement thereof on the Table of
the House?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M, Das):
(a) Yes, for 1952-53.

(b) The per capita expenditure in-
curred by the Central Government
during the year 1952-33 was approxi-
mately Rs. 0:23.

Shri S. N. Das: May I know whe-
ther flgures for previous years are
available, and if so, what are thuse

figures?

Dr. MM M, Das: 1 am sorry the
fligures regarding the per-capita ex-
penditure from the Centiral Goveru-
ment funds prior to the yeur 1952-33
are not readily available as the ex-
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penditure incurred by tbr olher Cen-
tral Ministries is not readily avallable.
For the satisfaction oy the hon. Mem-
ber we have collectag the figures from
the other Ministries for the vear
1952-53 and they are givem in the
reply.

Shri S. N, Das:' May I know whether
there is any organisation in th> Centre
to calculate these flgureg after receiv-
ing the figure; from the various State
Governments and if so, since when
has that organisation been functioning?

Dr. M. M, Das: The State Govern-
ment sends those figures to us and we
are to compile these figures. This is
being done by the concerned depart-
ments themselves and no separate or
additional stafl is necessary for this.

Shri Heda: May 1 know whether
the figures given by the Minister in
reply to part (b) relate to the expen-
diture by the Centre for the whole of
India or for the parts which are under
the control of the Central Govern-
ment.

Dr. M. M, Das: I understand that it
is for Part A. B and C and D States.

Kumari Annie Mascarene: May 1
know whether the statewise informa-
ing the per-capita expenditure incur-
red by him are available?

Dr. M. M. Das: I am sorrv that 1s
not with me.

Shri S. N. Das; May I know whether
the figures for various States regard-
ing the pe-capita expenditure incur-
red by him are avaliable?

Mr. Deputy-Speaker: It is the same
question in another form.

VISCOUNT AIRCRAFTS

%“1359. Shri Radha Raman: (a) Will
the Minister of Defence . be pleased
to refer to the reply given to un-
starred question No. 494 on the 17th
December, 1953 and state whether
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it is a fact that the Viscount Air-
crafts are expected here sometime
next year?

(b) What are the special features cf
these aircrafts?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir.

(b) These aircrafts are powered
with Rolls-Royce Dart-Propeller-Tur-
bine engines and are capable 0f under-
taking flights for longer distances ana
at greater altitudes. They provide a
greater measure of safety which is
essentially required in the carriages
of V. I. Ps. (Very Important Per-
sonnel). A standard Viscount air-
craft is equipped with 40 seatg as
against 27 in a Dokota and 5 to 7 in
a Devon.

Ang with your permission., Sir, I
woud like to add that these aircraft,
being four-engined besides being very
much faster than the existing ones.
are safer.

Shri Radha Raman: May I know
the time by which Government ex-
pect thesa aircraft to be delivered in
India?

Sardar Majithia: The first is ex-
pected to b here somg time in the
middle of 1955, in June, I think., and
the other in September, 1955

Shri Radha Raman: May I know it
tenders were invited for these air-
craft: if so, which countries offerad
tenders, and with whom the order has
been placed?

Sardar Majithia: Tenders were not
invited because we have to check up
the performance of the airzraft avail-
able to us and select which aircraft
we have to go in for. After checking
up three or four typ:s from foreign
countries it was decided that this was
the best available. anq thercfore we
went in for that.
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Shri Radha Raman: May I know if
the two Dakotas which are now in use
angd which are to be replaced by ‘hese’
Viscount aircraft shall remain in use
til} we receive the new aircraft: and
w:ll it be safe for the present Dakotas
to continue till that time?

Sardar Majithia: Yes, it is perfect-
By safc to keep these Dakotas in ser-
wice—we take no risks  with  our
BV.I.P’s. They will be wvarfectly ser-
Wiceab ¢ till the new a.rcraft turn up
—angd cven after that.

w\mm:wr@mm
3 fr @Yo wro Mo ¥ &1 ®1 ¥ AW
maz’?

‘Sardar Majithia: The President, the
Prime Minister, the Minister of Defenc.
including the Minister of Defence Or-
ganisation, other Ministers of the
Central Cabinet and Deputy Ministers
of Defence, the Chief of Staff, the
Commander-in-Chief of the Army. the
Commander-in-Chief of the Navy and
the Commander-in-Chief of the Air
Force the latter subject to the avail-
ability of the aircraft.

Shri Radha Raman: May I know
when this “V.LLP.” start:d to be used
in India? :

Sardar Majithia: It is difficult for
me to say when it started. but it is
an ordinary thing; V.ILF. means very
important personage.

Dr. Ram Subhag Singh: May 1
know why the other Deputy Ministers,
Ministers of State and Ministers of
Cabinet rank and the Vice-President
are excluded from thjs term? ’

Sardar Mafithia: Because the num-
ber of aircraft is so very small, it
will not be possible to make them
available for all the Ministers. And
even to the othors. I gave a rider at
the end, that is, subjeci to the avail-
ability of the aircraft. If the aircraft
are available, the Minister of Defence
onwards get it, otherwise not. It ig
Primarijly meant for the two pexsons,
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that is the President anq the Prime
Minister.

TA} MAHAL GARDENS

*1360. Dr. Ram Subhag Singh: Will
the Minister of Education be pleascd
t0 state:

(a) whether there is a proposal
that the Government of India should
take over the management of the Taj
Mahal Gardens from the Uttar Pia-
desh Government; and

(b) if so, the reasons therefor?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes, Sir,

(b) Where, as 1in this case. the
archeological gardens form an inte-
gra] part of a monument of national
importance, it is necessary that the
Department that looks after th. monu-
ment should alsv manage the gardens.

I may add for the information of
the hon. Member that prior to 1948,
the archaeological monuments and
gardens were looked after and main-
tained by the Central P.W.D, and the
Provincial F.W.D. respectively. It
was decided in 1946 that the Depart-
ment of Archaeology should resuine
direct contro] over both the monu-
ments and the gardeas. Followiug
this decision, the Delhi gardcns were
taken over from the Central P.W.D.
in January, 1950 and now the Agra
gardens are tu be taken over,

Shri T. N. Singh: May I know whe-
ther the Government will refund the
amount of money spent by the U.P.,
Government in maintaining the gardens
for the last six or seven years?

Dr. M. M. Das: The U. P. Govern-
ment has not spent any money at ali~
on the vther hand, we have paid
them agency charges for maintaining
the gardens.

Sardar Hukam Singh: Will thowe -
agency charges be refunded?

Sbri B. 8. Murthy: May I know
whether it is the intention of the (i~
ernment to take over all the gardems
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wherever there are any ancient monu-
ments?

Dr. M. M. Das: So far as part A
States are concerned, there is only
one garden, the Pinjore Gardens in
Punjab. The Funjab Government re-
quested the Central Government that
they should be alloweq to look after
these Gardens for which they will not
take any agency charges at all. The
Centra] Government have givep them
permission to look after these Gardens
ang maintain them up till 1955. The
matter will be considered again in
1955. There are no other gardens
managed by State P.W.D. so far as
Part A States are concerned. So far
as Part B States are concerned, there
are two gardens in Mysore and one
in Rajasthan., Those three gardens
are at present being maintained by the
State Public Works Departments,

ANTHROPOLOGICAL INVESTIGATIONS

*1361. Shri S. C. Samanta: Will the
Minister of Education be pleased to
state :

(a) whether it is a fact that an-
thropological investigations on the
lives and social patterns of the people
of Bengal and Uttar Pradesh are being
carried out;

(b) if so, the date when th. work
began;

(c) whether the data so far col-
lected have been tabulated; and

(d) if so. the extent of similari-
ties so far detected?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes.

(b) In 1950 in Bengal and in 1953
in Uttar Pradesh.

(c) Yes.

(d) The investigations in the two
States were carried out for different
purposes. Hence no comparison is
possible.

Shri S. C. Samanta: May I know
what sum of money has up till now
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been spent in Bengal and Uttar Pra-
desh?

Dr. M. M, Das: So far these investi-
gations are concerned, in Bengal dur-
ing 1950-52, the tota] expenditure was
Rs. 12,210, and in Uttar Pradesh dur-
ing 1953 the total expenditure wag Rs.
3,930.

Shri S. C. Samanta: May I know
whether such experiments are being
carried out in any other parts of
India?

Dr. M. M. Das: Sir, experiments
upon social inter group tensions have
been carried vut in different parts of
the country; in Bombay under Frof.
C. N. Vakil of the Bombay University,
in Lucknow under Prof. Kali Prasad;
in Punjab under Dr. Parasram; in
Ahmedabad under Prof Kamala Chou-
dhury; in Bengal under Dr. B. S.
Guha, Director of Anthropology of the
Central Guvernment.

Shri S, C. Samanta: In view of the
fact that Government is carrying out
anthropological investigaticns on the
lives of people and on socia] patterns,
may I know whether Government will
take care to compare these with simi-
lar facts regarding people lof other
places to find out the results?

Dr. M. M. Das: Investigationg have
been carried out ang are being carried
out in Uttar Pradesh to find out the
social patterns of communities.- I do
nut know whether it is contemplated
by the Government to rompare these
with the Benga]l people. I will find
out and inform the hon. Member.

Shri N, B. Chowdhury: May I know
how it is stated that social tension is
related to socia] patterns?

‘Dr, M. M. Das: There is no connec-
tion between the two.

Shri Achuthan: May I know what
was the special reason for taking up
these investigations in a particular
State without taking up the same
throughout the country at different
places?
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Dr. M. M. Das: For the information
of the hon. Member I may say that
anthropological investigations are
being carried out and have been carri-
ed out in different parts of the country
including Stateg in South India also.

Shrimati Renu Chakravartty: May I
know what was the reason for taking
up this matter? Was there any com-
mittee which had pointed out the
necessity of thig social-tension exami-
nation? What was the particular
reason for this?

Dr. M. M. Das: Government was
convinced that there is a very impor-
tant fleld about social tensions in the
country where investigation should be
made. and in October, 1943 they re-
quested all the universities vf ihe
country to set up committees to consi-
der this question. The UNESCO also
came in and the Central Government
with the co-operation of the UNESCO
set up several teams. As I have al-
ready said, under Prof. Vakil of the
Bombay Unlversity, under Prof......

Mr. Deputy-Speaker: Am I to get
along with only one question? The
hon. Minister need not repeat what
he has already said.

Shri B. S. Murthy: May I know what
assistance iy being given to those
persons who are engaged in anthropo-
logical gtudies?

Dr. M. M. Das: The investigations
that have been carried out by the
Anthropological department of the
Central Government......

Mr, Deputy-Speaker: Are any pri-
vate persong likely to get any help?

Dr. M. M. Das: No, except those
taken by the Anthropological depart-
ment of the Government. The other
investigations have been financed by
the UNESCO.

DECLARATION OF ASSETS BY GOVERNMENT
SERVANTS

*1362. Pandit D. N. Tiwary: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of cases during
1958 and 1953 in which Government
officials furnished details of their own
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property, and of that of their near
relatives; and

(b) the number of cases in which
enquiry has been made about the
correctness or otherwise of the state-
ments?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). As statad
in reply to Starred Question No. 322
asked by Shri V. P. Nayar on the 26th
November, 1953, the existing rules
require the officers of the Central
Government Services To submit return
ol immovable property only at the
time of their initial appointment, and
subsequently whenever fresh property
is acquired. Information regarding
the number of returns thus submitted
in 1952 and 1953 and the nuinber of
cases in which enquiries had to be
made into such returns is not readily
available. Itg collection will involve
reference to all Cenfral Government
Departments and offices throughout
the country, and will take considerable
time.

Pandit D. N. Tiwary: May 1 know
whether any Government servant has
sought permission during 1952 and
1953 for acquiring fresh property?

Shri Datar: I am not aware of this.

Pandit D. N. Tewary: May I know
whether this system of submitting re-
turns at the time of entering service is
followed while appointing Government
servants or not?

Shri Datar: At the time when they
enter service, that is folowed. Subse-
quently, thiy is to be followed when-
ever property has to be purchasged.

Shri V. P, Nayar: May I know whe-
ther before pensions of officers are
fixed and alloweq to be drawn by
officers who retire, Government insist
th\at they must furnish all this infor-
matfon, and may I also know whetner
in the case ‘of non-compliance with
these rules, Government can take any
steps to see that the officers who were
in service in key posts have not accu-
mulated wealth by corrupt means?

Shri Datar: At the time of penstou,
generally all the questions are taken
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into account. The suggestion that the
hon. Member has made will also be
considered when framing the new
rules.

Shri Muniswamy: May I know, in
turnishing details vt the properties ac-
quired hy near relatives, the degree
of relation up to which these state-
mentg are expected to cover?

Shri V. P, Nayar: Son-in-law?

Shri Datar: The degree of relation-

ship is, very near and dependent
relationship.

Sardar Hukam Singh: May I know
whether there were any cases where
public servants were proceedeq against
under section 161 and then jt was dis-
covered that they had amassed proper-
ty beyond their means, under the Cri-
minal Law Amendment Act of 1947?

Shri Datar: Whenever an enquiry
has to be made under'section 161,
reference is made also to all these
reports and then proseculion is sanc-
tioned.

Shri L. N, Mishra: In the utate-
ment the hon, Minister has referred to
the recommendation of the Planning
Commission. May 1 know whether
any step has been taken so far to
implement the recommendation of the
Planning Commission regarding re-
organisation of public services? It
any, what are they?

Shiri Datar: I have already answered
the question on the floor of this House
that we have takem into account the
recommendations of the Planning
Commission and we are framing rules
for the Central Services as also the
All-India Services,

TRAINING IN FOREIGN LANGUAGES

*1364. Shri Krishnacharya Joshi:
Will the Minister of Defence be
pleased to state the number of per-
sons who qualified themselves in
foreign languages during 1953 from
the School of Foreign Languages?

The Deputy Minister of Defence
(Shri Satisk Chandra): 102.
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Shri Krishnacharya Joshi: May I
know how many interpreters have
been trained in Russian and Chinese
languages during 1953?

Shri Satish Chandra: Two in Rus-
sian and two in Chinese.

Shri Krishnacharya Jeshi: What are
the main subjects that are taught?

Shrt Satish Chandra: French,
Chinese, German, Persian, Russian. It
is intended to introduce Japanese,
Tibetan and Burmese during this year.

ot W TR TH F g "
TR St 7 g ArvigA fEar v fR
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Dr. Suresh Chandra: May I know...

Mr. Deputy-Speaker: The hon. Minis-
ter is hearing one question.

Dr. Suresh Chandra: He has already
replied.

Shri Satish Chandra: I have said
102 in main answer to the question.

Dr. Suresh Chandra: May I know
the qualifications required for the
teachers to teach in these languages,
and whether it is g fact that there
are teachers who do not know these
languages?



1481 Oral Answers

Shri Satish Chandra: Most of the
teachers of these languages belong to
tha same country in which the parti-
cular language is spoken. That is
the general position, but there might
be an exception vr two.

Mr. Deputy-Speaker: How can a
man who does not know a language,
teach it? It is not possible to under-
stand how there can be an exception.

Shri Satish Chandra: 1 said that
generally the language ig taught by a
national of the country in which that
language is spoken. In vne or two
cases, say Persian, an Indian may be
teaching that language.

Mr. Deputy-Speaker: Nol 4 man who
does not know the language?

Shri Satish Chandra: No, Sir. I
meant exception about nationality.

Shri Muniswamy: May I know
whether this school is exclusively
meant for Government employees only?

Shri Satish Chandra: Preference is
given to service personnel and other
c¢ivil servants of the Government.
Others can also join.

Dr. Suresh Chandra: May I know
how many Germans, French and
chinese are teaching the languages in
thig School?

Shri Satish Chandra: If the hon.
Member likes, I may read out the list.

Mr, Deputy-Speaker: No, no. Some-
body who knows German must teach
German. The hon. Minister need not
reply.

RESERVE BANK BRANCH IN LONDON

*1365. Shri Gidwani: Will the Min-
ister of Finance be pleased to state:

(a) why a branch of the Reserve
Bank of India and its agency is being
rontinued in London;

(b) the nature of the work done
by it there; and

(c) the total yearly expenditure on
its maintenance?

The Deputy Minister of Fimance
(Shri A. C. Guha): (a) and (b). The

29 MARCH 1954

Oral Answers 1482

Reserve Bank of ‘India has no agency
arrangement in London, but has a
branch there. It has been thought
necessary to have a branch at London.
The work carried vut by the Bank's
London branch consists of inter alia
(i) management of the Government
ot India’s Runee Debt enfaced for
payment in London, (ii) maintaining
accounts of the High Commissioner for
India in London; (iii) work relating.
to drafts drawn on the London branch
by the Bank’s offices in India, (iv)
providing remittance facilities in
favour of Indian Embassies, Govern-
ment Declegations. Government Scho-
lars, etc.

(c¢) The net expenditure incurred for:
the last three years in connection with
this branch is given below: ,

1950-51 Rs. 1,14,333-13-4.
1951-52 Rs. 1,37,934-6-3.
1952-53 Rs. 1,10,857-5-4. -

Shri Gidwani: Is it a fact that no
bank of identical status of any country
maintains any branch outside its terri--
tory?

Shri A. C. Guha: I cannot say what
the practice of othe countries is. but
we have lounq It necessary. The
question was considered very recently
and it has been decided to continue
this branch in view of the work that
is being done by it.

Shri Gidwani: This branch was
started during the British regime, and
I put a question whether the Bank of
England has any branch in any part
of the world outside England.

Mr. Deputy-Speaker: Ha has said
he does not know.

Shri Gidwani: Is it a fact that cer-
tain statutory deposits are maintained
byv the Reserve Bank of India, TYor
the Bank of England?

Shri A. C. Guha: Spcaking subject
to correction, I do sot think there is
any such statutory provision. How-
ever. I should like to have notice.

Sardar A. S. Salgal: Is it a fact that
even from the small cultivators of
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tobacco tax has been realised, and in
.cases where the tax has not been paid,
the properties of the persons concern-
.ed have been attached? (Laughter). I
.am sorry. I thought we were on
:S. Q. No. 1367.

Mr. Deputy-Speaker: The hon, Mem-
:sber is a little in advance of the House.

Sardar Hukam Singh: Particularly
-about tobacco.

Shri T. N. Singh: May I know
-whether Government have investigated
the possibility of getting all these
‘functions performed by the Imperial
‘Bank of India as their agents, and
not in terms of having a Tegular
sbranch of the Reserve Bank of India?

Shri A. C. Guha: As I have stated
just now, only recently the Reserve
Bank considered this question, and it
has been found necessary to continue
‘this branch. 1 cannot give any idea
as to what course we shall take in
-the future. But the question was
considered very recently, and for the
time being, the Reserve Bank has de-
.cided to continue this branch.

ToBacco CULTIVATION

*1366. Shri Sanganma: Will the
Minister of Finance be pleasad to
state the area under tobacco cul-
tivation before and after the date
when the tobdacco-tax was levied in
Orissa State?

The Deputy Minister of Finaunce
(Shri A. C. Guha): A statement giving
the available information is placed on
‘the Table of the House. [See Ap-
pendix 1V, annexure No. 91.] .

Sardar A. S. Saigal: Is it a fact that
even from the small cultivators of
tobacco, tobacco tax has been realised.
.and in cases where the tax has not
been paid, the properties of the per-
.sons concerned have been attached?

Shri A. C. Guha: The original ques-
tion refers only to the area under
‘tobacco cultivation in the State of
‘Orissa. 1 do not know whether you
‘would consider this supplementary

-question relevant.

Sardar A. S. Saigal: In many cases,
the taxes have been realised from the
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small cultivators, and in case the tax
is not paid, their oroperties have beea
attached.

Mr. Deputy-Speaker: The hon. Mein-
ber is making a speech in regard to
the Finance Ministry. This is with
regard to the area under cultivation
in the State of Orissa, but the hou.
Member comes from Madhya Pradesh.
Moreover, this relates to the area,
while the hon. Member is asking
about the cess.

Sardar A. S. Saigal: This question
can be raised for Orissa also.

Mr. Deputy-Speaker: Unless the
area exceeds a particular limit, it is
not taxed. ’

Shri Sanganna: May I know whe-
ther the area, the yield from which is
allowed for locial consumption, is
exempted from jax?

Shri A. C. Guha: Every region has
got its »wn allotted quantity for
personal consumption, which is ex-
empted from tax. I have not got the
figures now, but I do not think there
is any area where exemption ix not
given for personal consumption.

Shri Sanganna: My question is whe-
ther any area is being exempted from
tax, so far as local consumption iu
concerned?

Shri A. C. Guha: The exemption is
generally given on the basis of certain
quantities. according to the habits
of the people of the locality. But I
can say in a general way that we have
been excluding certain areas where
tobacco is sparsely grown. Small
plots of land under cultivation are
exempted, but I have not got the
figures regarding these areas with me.

Shri Sanganna: May 1 know tho
arens that have been exempted?

Shri K. C. Sodhia rose—

Mr. Deputy-Speaker: Yes, the hon.
Member can put his supplementary.

Shri K. C. Sodhia: I want to put
the next question.
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Mr. Deputy-Speaker: 1 thought the
hon. Member wanted to put a supple-
‘mentary on this. Hon, Members are
too much in advance of the times.

COMPTROLLER AND AUDITOR-GENERAL

*1367. Shri K. C. Sodhia: Will the
Minister of Finance be pleased to
state :

(a) whether Government propose
to bring forward a Bill regulating
the duties and powers of the Comp-
{roller and Auditor-General as con-
templated under Article 149 of the
Constitution;

(b) if so, when; and
(c) if no, the reasons fherefor?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) and (b). Thc
matter is under consideration but it
is not possible to ray at this stage.
when a bill will be introduced in the
Parliament;

(c¢) Does not arise.

Shri K. C. Sodhia: Under what Act
are they being regulated now?

Shri M. C. Shah: Under an Order of
1926 as adapted by an Order of 1947.

Shr K. C. Sodhia: Have not the
duties and respcnsibilitics  increased
considerably since that date?

Shri M. C. Shah: Those dulies and
responsibilities are the same as those
that were being undertaken by the
Auditor-General before 1950.

Shri Joachim Alva: In view of the
extreme. pivotal importance of the
office of the Comptroller and Auditor-
General of India. have Government
satisfied ‘hemselves on two tests in
regard to the appointmeni of the
next holder of the office: (1) whe-
ther the best man was available from
all over India irrespective of seniori-
ty; and (2) whether the man was
found to be of unimpeachable charac-
ter and integrity?

Shri M. C. Shah: I do not under-
stand how this question arises.
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Mr. Depuly-Speaker: How does this
arise?

Shri Algu Rai Shastri: It is 2 rere
lecture.

Mr. Deputy-Speaker: When a ques-
tion about the Auditor-General comes,
then  evervthing relating to the
Auditor-Gencral is asked: when a
question about tobacco comes, then
everything about fobacco iz asked.

Shri 8. N. Das: In view of the fact
that in the departmental report for
1952-53 it was stated that a draft Bill
was ready and final touches were
being given to it, may I know the
reason why there is so much delay in
this matter? Have any suggestions
from the Comptroller and Auditor-
general been received with regard to
this Bill?

Shrli M. C. Shah: No. Suggestions
from #42¢ Auditor-General have not
been received as yet. Tt was stuted
in reply to my friend, Mr. Das’s ques-
tion earlier that there were two
officers working on that. They are
discussing all these questions with
the Auditor-General and we expect
that their report after discussion with
the Auditor-General will be received
soon.

Wi F = & wied w1 wg wn
*ee. stogmafeg : #ar
TgwTd HAY 77 FAR AT FAT FG
(%) =31 7¢ @ & fr 28 sy,
PRYY T IR ¥ 0 MF FT AL
F qHT I A X A% 9T A&
FIT T & 0F @ T T F
qrfferT # @wr § 9% a0 ;
(=) afz &, a1 w7 S STA &
1 %1% wa= fegy mar ; qar
() afz g, &t orfsem & fead
AT sreq go ?
The Minister of Home Affairs and
States (Dr. Katju): (a) A tally of the
timber scantlings left behind on ou”

side of the river ig still in orogress
and the exact extent of the loss will
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be known only after the floating sea-
gon in June. The present guess |is
that the loss is between 50,000 and
one jakh of scantlings.

(b) and (¢). The 'answer is in the
negative.

ft vaara Tag < & qg A SR
g f5 ag O foa & 7w arfeem
AR A I AT TG F ITH A
% g5 arfug gofe adi ?

o w1EW : Wit aF a1 anfw
g9 &A@ sfaer T ]

Mr. Deputy-Speaker; Question No.
1369—Shri Bheekha Bhal.

Shri Datar: Is Shr_i ‘Bheekha Bhai
here, 'Sir?

Mr. Deputy-Speaker: Hon. Members
will kindly get up and then say dis-
tinctly. Otherwise, I am not able to
catch them.

Shri Bhecka Bhai is absent. Next
question.

ANTI--UNTOUCHABILITY PROPAGANDA

*13%0. Shri Dhusiya: Will the Min-
ister of Home Affairs be pleased to
state :

(a) whether it is a fact that the
Commissioner for Scheduled Castes
and Scheduled Tribes advised Govern-
ment to make some special publi-
city and propaganda to remove un-
touchability in the last Kumbh Mela
at Allahahad;

(b) if so, the special steps that
were taken and the amount spent in
that connection; and

(¢) for how many days that work
continued there?

The Deputy Minister of Home Affairs
(Shri Datar): (a) Yes.

(b) Intensive and wide-spread pro-
peganda against the practice of
untouchability through experienced
Bhajniks and Pracharaks, free dis-
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tribution of sixty thousand copies of
a treatise ‘Harijan Smriti' which dis-
proves the religious basis of un-
touchability; posters and pamphlets,
dramas and pictorial displays advo-
cating equal treatment for . Harijans,
inter-communal dining and gather-
ing etc. The total amount spent was
Rs. 16,557/8/-.

(c) The publicity work con‘inucd
for 35 days from January 14. 1954,
the first bathing day of the Kumbh
Mela, till the 17th February. 1954,
Ravidas Jayanti Day. .

Shri Dhusiya: How many organisa-
tions other than those of Schedulcd
Castes and backward classes have
co-operalied and helped in this matter.
and which are they?

Shri Datar: There was general
co-operation not only from Scheduled

Caste people but from others also
in this work.

Shri Dhusiya: May I know who
has borne these expenses, whether
the Government or the several orga-
nisations?

Shri Datar: The Government have
borne the expenses in regard to the
activities that they carried on. We
arec not aware of the expenses in-
curred by other private organisa-
tions.

Shri Velayudhan: The Minister
said that inter-communal feeding is
also one of the programmes for the
removal of untouchability. May !
know whether inter-communal
marriages is also one of the items?

Shri B. S. Murthy: May I know
whether it is the intention of the
Government to keep this machinery
as a permanent machinery?

Sbri Datar: This was the machinery
of the UP. Government and when-
ever similar occasions arise, I ima-
gine, the other State Governments will
also carry on similar propaganda.

Shri B. 8. Murthy: May 1 know
whether the Government is contem-
plating having an institution for
combating the sin of untouchability
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which is very prevalent in States like
Rajasthan and PEPSU?

Shri Datar: I do not follow the-hon.
Member's suggestion.

Shri B. S. Murthy: The Constitu-
tion has promised to remove un-
touchability and the Government

has pledged to remove it. May I
know. whether the Government ig
trying to bring about a set of prea-
chers who will go about preaching that
untouchability should noy be obgerv-
ed?

Shri Datar: That has to be carried
on by the State Governments. We
have set apart a sum of Rs. 50 lakhs
for propaganda against untouchability.
This will be increased nex: year and

preachers and other methods also.

will be taken into account by the
State Governments. It is for them to
carry on this work.

oY A8 THwT : FN & A gHAT
g fr az ot arfew faafer fear oy
dagfrm frm Wi T ar 3 2

Shri Datar: In all ‘he languages: so
far as the Kumba Mela was concerned.
it was in Hindi.

sft wimd . wr AT AR TR
Fraran fy afregm femm fedfra &
ERT GAT. T g FA 1y fwar
ST &, ar fFE S Wy geTEAT
27

Shri Datar: My impression is that
already that work is being undertaken.

AVIATION SPIRIT

¢1371. Shri H. N. Mukerjee: Will
the Minister of Finance be pleased to
slate :

(a) whether it is a fact that ou or
about September, 1853, certain draw-
back claims on aviation spirit fiied
by Messrs. Burmah Shell were
found to be not in order and an -
quiry was started by the Collector of
Customs thereon;
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(b) whether it is a fact that some
time thereafter the claims were sap-
ctioned as a special case by the Cen-
tral Board of Revenue even before
the inquiry was completed;

(c) whether it is a fact that (he
said claims have no relation to the
quantities shown in the Export Gener-
al Mahifest; and

(d) if so, whether Government
have inquired into the matter?

The  Deputy Minister of Finance
(8hri A, C. Guha): (a) Yes, Sir.

(b) No, Sir.

(¢c) The Hon'ble Member, presum-
ably, has some other claims in mind.
A statement in respect of them is plac-
ed on the Table of the House. |[See
‘Appendix IV, annexure No. 92.]

(d) Does not arise.

Shri H. N. Mukerjee: In view of the
specific direction in the Customs House
Manual that no drawback claim must
be paid unless the shipping bill is
shown in the Manifest, may I kncw
what were the special circumstances
in which the Collector of Cust¢ms
approached the Central Board of
Revenue for special relaxation regard-
ing the claims of the Burmah-She:l
Company without checking the Ma:i-
fest up to September 19537 "hat
were the specia! reasons for the Gov-
ernment to accede to this unusual
recommendation of the Customs
Collector?

Shri A. C. Guba: This rclazation
has not been done particularly in the
case of the Burmah-Shell Company.
This is allowed to all the oil exporters
from Dum Dum and in view of the
fact that the Customs authorities. are
fully satisfied by physical verifica-
tion—some officer being present at
the time of the oil being pumped into
the aircraft—this . Export General
Manifest verification was not consider-
ed necessary. It bas not been put in
force in Calcutta for any expari of oli—
not only for the Burmah-Shell but for
others also.

Shri H. N. Mukerjee: Is it a fact
that the clerk on whose initiative fn-
formation was sent to the Customs
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Secret Service Branch and who first
detected the difference between the
shipping bills and the Export General
Manifest was transferred for his pains?

Shri A. C. Guha: I should like to
have notice for this. I can only give
this assurance to the hon. Member that
the amount involved in the trans-
action which he has referred to is
only Rs. 6,000 compared to Rs. 16-42
crores paid by this company only on
one item—import of petroleum in
19852-53. This amount of Rs. 6,000 must
be considered very insignificant and
the Company has also
there was some error on the part of
its officers and has agreed to pay this
amount.

Shri H. N. Mukerjee: May I know if
the Customs Secret Service Branch
made an enquiry which elicited
serious findings regarding high-rank-
ing officers in relation to this com-
pany and also that the money involved
was in the neighbourhood of Rs. 15
Jakhs?

Shri A. C. Gubha: The money In-
volved was not only on this trans-
action but on other cases also. I have
placed a statement. The money in-
volved is now Rs. 5 lakhs.

Shri H. N. Mukerjee: What about
the enquiry? Will the results be
placed on the Table of the House?

Shri A. C. Guha: I do not know to
what particular enquiry the hon. Mem-
ber refers. If he kindly gives details,
I will see what can be done.

Mr. Deputy-Speaker: The enquiry
by the secret police, that is what the
hon. Member refers to.

Shri A. C. Guha: I am afraid the
secret police investigation report can-
nnt be placed on the Table of the
House.

Mr. Deputy-Speaker: Regarding the
next question, I have received intima-
tion that the hon. Member would like
it to be put by some other Member.
T wlil come to that question at the
end.

29 MARCH 1954

agreed that

Oral Answers 1492

EX-CRIMINAL TRIBES AND BACKWARD
CLAsSES WELFARE FUND -

*1373. Shri Raghuramaish: Wil
the Minister of Home Affairs bc
pleased to State:

(a) whether any amounts have been
allotted to the Andhra State from (i)
the Ex-Criminal Tribes Welfare Fuud;
(ii) the Fund for the Welfare of other
Backward Classes, for the current
year; and

(b) if so, the total amount sc ale
lotted?

The Deputy Minister of Ilome
Affajrs (Shri Datar): (a) and (b).
Yes; (i) Rs. 1,50,000 for the welfare
of Ex-Criminal Tribes and (ii)
Rs. 50.000 for the welfare of other
Backward Classes. Since, however. the
Schemes pertaining to the welfare of
Ex-Criminal Tribes were received
very late in the year from the State
Government. only a sum of Rs. 10,300
could be sanctioned. The Schemes re-
lating to other Backward Classes have
not been received so far. No funds
have, therefore, been sanctioned

Shri Muniswamy: May I know
whether unofficial bodies have been
recognised by Government for dis-
bursement of these amounts?

Shri Datar: That is for the State
Government to do. We have suggested
to them that as far as possible the
work should be carried on by non-
official agents.

Shri Velayudhan: May [ know
whether the Central Government is
directly spending any amounts for the
backward classes’ organisations?

Shri Datar: So far as the Central
Government is concerned. it had set
apart Rs. 20 lakhs for the backward
classes, and a very large proportion
of the amount has already been spent.

Shrimati Kamlendu Mati Shah: May
I know what amount has been sect
apart for the hill tribes or backward
classes of the U.P.?

Shri Datar: So far as the hill tribes
are concerned, they would either come
under Scheduled Tribes or backward
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ment to settle that question.

Mr. Deputy-Speaker: From Andhra
the question seems to shift to the
Uu.p.!

Shri B. §. Murthy: Now that the
Central Government has nothing to do
with private agencies carrying on re-
clamation work of the ex-Criminal
Tribes, what steps do the Central
Government propose to take, if, for
instance, a State does not take interest
in the welfare of the Tribes, like the
Andhra State which has refused to
take such interest?

Shri Datar: It is a State which has
rvecently come into existence and it is
quite likely that in the next year they
would recognise private agencies for
the purpose, but if they do not do.
then we shall consider the question
and recognise some all-India associa-
tion for the purpose.

Shri Nanadas: In view of the fact
that the Andhra State has come into
existence only on the 1st October, may
1 know whether these funds sanctioned
would be added on to the next year's
hudget?

Shri Datar: We have got separate
funds for next year, but our difficulty
is that all the money is not properly
taken possession of by the State Gov-
‘ernment and they do not send in their
schemes in time.

Mr. Deputy-Speaker: The hon. Mem-
ber wants to know if the amount that
is not spent out of the allotted amount
by the Andhra State will be allowed
to be carried over by them for this
burpose next year.

Shri Datar: Technically, the amount
Wwill not be carried over, it will lapse.
The question will, however, be taken
inta account in the next year's budget
allotment.

FLAG DAY FunD

‘.1374. Dr. Natabar Pandey: Will the
Sl\:hnister of Defence be plicased to
ate :

(a) whether the amount
on Flag Day in 1952 has been
Spent; and

collected
duly
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(b) if so, what amount was utilis-
ed for the benefit of ex-servicemen.
and on amenities for serving person-
nel?

The Deputy Minister of Defence-
(Sardar Majithia): (a) The 1952
collections have been disbursed. and
will be spent in the course of this.
year.

(b) Rs. 545,186 have been ear-
marked for the benefit of ex-service-
men. and Rs. 198,000 for serving
personnel.

GoLD PRICES

*1375. Shri P. C. Bose: Will the
Minister of Fimance be pleased to re-
fer to the answer to starred question.
No. 885 asked on the 10th March, 1054
and state:

(a) the difference in the prices of-
gold in India and in the foreign-oc-
cupied territories in India; and

(b) the international price of gold
as compared with that in India?

The Deputy Minister of Finance-
(Shri A. C. Guha): (a) A statement
giving the latest available price of’
gold in India and foreign occupied
territories in India is laid on the Table.
[See Appendix IV, annexure No. 9i.}

(b) The international official price-
of gold is $35 an ounce equal to
Rs. 62/8/- per tola.

Shri P. C. Bose: I find from the-
statement that the difference in the-
price of gold as between the foreign
possessions in India like Goa ett., and.
the Indian cities like. Bombay unc
Calcutta is about Rs. 16 per tola. Has
any enquiry been held by the Govern-
ment of India why so much difference-
exists?

Shri A. C. Guha: This difference of
Rs. 16 exists only in the case of Goa.
In the French possessions the price is.
almost the same—in fact it is higher
in the case of Pondicherry. The pre-
vailing prices are: Bombay Rs. 88/12/-;
Calcutta Rs. 89; Pondicherry Rs. 92/8;.
Karaikal Rs. 89; Mahe Rs. 89/8. I do-
not know what enquiry Government
can make in this matter.
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AssaM UnsaN AREas TEeENANCY BILL

#1377. Shri K. P. Tripathi: Will the
Minister of Home Affairs be pleased
to refer to the reply to starred ques-
tion No. 795 asked on the 9th Decem-

.ber, 1853 and state:

(a) whether tne meeting between
‘the representatives of Assam Govern-
ment and the Government of India
with regard to the Assam Urban
.Areas Tenancy Bill' has since faken
place; and

(b) it so. what was the decision at
the meeting?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes.

(b) No final decision has been
arrived at. But the matter is under
further examination by the Govern-
ment of India in the light of the dis-
-cussions that took place.

Shri K. P. Tripathi: Am I to under-
stand that no decision at all was taken
at the meeting?

Shri Datar: I may point out to the
hon. Member that a Minister from
Assam had come and there was a dis-
.cussion regarding the objections that
we had raised. Now there has becn an
agreement, but the Assam Govern-
ment. or the Minister concerned,
-desires that we might draft a Bill.
We have requested the Law Ministiry
to draft the Bill. That will be sent to
‘the Assam Government.

Shri K. P. Tripathi: May I know
how long it will take to draft the Bill
-and send it?

Shri Datar: We propose to do it as
~early as possible—say, in the course
of a month.

Shri K. P. Tripathi:
‘for how long this matter has been
pending with the Government of
India—three or four years?

Shri Datar: No. it has been pending
for the last four or five months.

Shri K. P. Tripathl: Are Govern-
ment aware of the great feeling which
~obtains in Assam with regard to this
. Bill?

May I “now
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Shri Datar: Governmeni are aw:ire
of the urgency of the Bill. Therefore,
they are taking all steps to «xpedite
this.

COMPENSATION  TO DEPENDENTS  OF
CAPT. NAM JOSHI

*1378. Shri T. B. Vittal Rao: Will the
Minister of Defence be pleased to state
the total amount of compensation paid
to the dependents of late Capt. Nam
Joshi who was killed in the air crash
at Bangalore during December 19527

The Deputy Minister of Defence
.(Sardar Majithia): The total amount
payable by the Hindustan Aircraft
Ltd.,, to the Il.egal heirs of late
Captain Namjoshi is Rs. 59.389 which
includes Insurance compensation of
Rs. 50.000. The amount will be paid
on receipt of a succession certificate
or other appropriate documents which
Mrs. Namjoshi has been requested by
the Company to furnish.

Shri T. B. Vittal Rao: In vicew of
the services rendered by the late
Captain Namjoshi in the develorment
of aircraft carrier, as also in the train-
ing of pilots, do Government propose
to pay anything extra?

Sardar Majithia: I am not aware of
the development of aircraft carrier.

So far as the training of rpilcls is
concerned, he was a Pilot Instructor
under Civil Aviation and the Defence
Ministry has- nothing to do with it.
He entered the service of the Hindu-
stan  Aircraft—which as the [louse
"knows is again a nublic limited com-
pany—only about a year ago. It was
actually on the 19th June 1952 that
he entered the service of that rom-
pany. In view of this and in view of
the insurance  compensation of
Rs. 50,000 the premium for which was
paid by the Hindustan Aircraft we
consider it adequate compensaticn.

ARMED FORCES RECRUITING ORGANISATION

*1379. Sardar Hukam Singh: (a)
Will the Minister of Defence be pleasea
to state which Head Offices and Suh-
OfMces were closed in the re-organisa-
tion of the Recruiting Organisatioa of

¢ the Army during 1953-54?
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(b) Were any entirely new Head
Offices or Sub-Offices opened at any
places during that year?

The Deputy Minister of Dclence
(Sardar Mafjithia): (a) None.

(b) No.

Sardar A. 8. Saigal: May I know
before and after the reorganisation of
the recruiting organisuations, what was
the recruitment?

Sardar Majithia: I have got the
figures. The average monthly recruit-
ment before the reorganisation for all
the centres was 2,961 and the average
monthly recruitment after the re-
organisation is 3,624, showing an
increase.

Sardar A. 8, Salgal: May I know
how much amount was saved after
the reorganisation was introduced?

Sardar Majithia: The amount saved
annually is Rs. 1,32,460.

Y7 wFy (WwT we)
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Shri Muniswamy: May I know how

many firms are manufacturing these
solar cookers in our country?

Shri K. D. Malaviya: One firm is
already manufacturing and the other
is about to start or might have started.

Shri B. S. Murthy: May I know
whether there is any patent and it so,
which company has it?

Shri K. D, Malaviya: The patent has
been taken by the Council of Scienti-
fic and Industrial Research and it has
been sold out under certain conditions
to one firm in Bombay and perhaps
to another firm in Calcutta.

Shri Dabhi: May I know the present
selling price of this cooker and
whether these cookers can bake
chapatis?
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Mr. Deputy-Speaker:
cooker make chapatis?

Shrl K. D. Malaviya: The seliing
price of the cooker has been reduced
by the present manufacture*s to Rs. 69
per cooker. As to the -ooking of
chapatis it depends upon the efficiency
of the cooker and the cook.

sft aww qwrer @ TEE WX Fe-
vt § g 9 fofor @ @ @ o
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Shri N. L. Joshi: May 1 know
whether agencies for selling these
cookers have been established in India
and other places?

Shri K, D. Malaviya: One is in Delhi
as I just mentioned, namely, the Solar
Cooker Distributors. I do not know
about the others because sales are
organised by the producers.

Shri Dabhi: The hon. Minister men-
tioned about the efficiency of this
cooker. I would like to know the
highest efficiency of this cooker.

Shri K, D. Malaviya: 1 do not know
what the hon. Member means when
he refers to thie highest efficiency but
if he refers to temperature attained
by the cooker which has been pro-
duced by Devi Dayal Sons, perhaps it
has come up to 300 candle power.

8hri Sarangadhar Das: May I know
‘i this cooker can be utilised during
the monsoon months?

Shri K. D. Malaviya: Obviously not.

How can a

WRITTEN ANSWFRS TO QUESTIONS

MBCHANICAL ENGINEERING RESEARCH
INSTITUTE
*1363. Shri M, R. Krishna: Will
the Minister o¢ Natural Resources
and Scientific Research be pleased to
state :

(a) whether it is a fact that Gov-
ernment propose to start a Central
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Mechanical
Institute; and

Enginering Research

(b) it sv, how long it will take
for Government to establish this
Institute?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Agad): (a) Yes,
Sir.

(b) A Planning Committee is being
set up by the Council of Scientific and
Industrial Researck to draw up detail-
ed plans for the Institute which will
concern itself with mechanical gadgets
and implements for cottage industry
and agriculture.

REPRESENTATION IN SERVICES OF SCHEDULED
CASTES AND TRIBES

*1369. Shri Bheekha Bhail: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Commissioner for Scheduled Castes
and Tribes has not been able to col-
lect ang present in his report the
actual number of employees belong-
ing to the Scheduled Tribes and
Castes recruited in different cadres
of services after the Constitution came
into effect; and

(b) if so, whether Government pro-
pose to collect the information State-
wise for the third report?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Hitherto, in-
formation showing only the percent-
age of Scheduled Castes and Sche-
duled Tribes employed in varisus
Government offices has been included
in the reports of the Commissioner for
Scheduled Castes and Scheduled
Tribes. Howaver, in future it is pro-
posed to show the actual numbers also,

(b) Yes.

NEeTAJl SuBASH VIiD¥YA NIRETAN

*1372. Shri Dasaratha Deb: Wil
the Minister of Education be pleased
to state:

(a) the reasons for setting up an
ad hoc committee over the Netajl
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Subash Vidya Niketan at Agartala
in Tripura.

(b) whether Government have re-
ceived any representation protesting
against this action; and

(c) the steps Government propose

to take in the matter?

The Minister of Education and
Natural Resources and Sclentific
Research (Maulana Azad): (a) to (c).
An ad hoc Committee was appointed
in place of the
mittee by the Board of Secondary
Education, West Bengal, on account of
certain alleged irregularities, but the
Managing Committee have made an
application before the Calcutta Figh
Court and the matter is sub judice. It
is understood that a representation has
also been made to the State Govarn-
ment.

INCOME-TAX (RAJASTHAN)

*1376. Shri Balwant Sinha Mehta:
Will the Mimister of Finance be pleas-
ed to state the amount realised from
the levy of income-tax in Rajasthan in
1950-51, 1952-53 and 1853-54 respective-
Iy?

The Deputy Minister of Finance
(Shri M. C. Shah):

Year
1950-51 10,14.000
1952-53 64,09,000
1953-54 51,85,000

(upto February 195-4“)'

INTERNATIONAL ART EXHIBITION

*1381. Dr. Ram Subhag Singh: Will
the Minister of Educatioi be pleased
to state:

(a) wheffier any International Art
Exhibition was held in India in 1953-54;

(b) it so, when and where;

(c) how many countries participat-
ed in the Exhibition;

(d) whefher any help was renderel
to the exhibition by Government; and

(e) if so, what?

old Managing Cem-*
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The Minister of Education and
Natural Resources and Scientific
Resources (Maulana Asad): (a) Yes,
Sir. The second International Contem-
porary Art Exhibition was organised
by the All India Arts and Crafts
Society, New Delhi.

(b) It was inaugurated in New Delhi
on the 5th May, 1953. Thereafter it
was shown st Calcutta, Patna, Kan-
pur, Hyderabad and Bombay. It is
now being shown at Amritsar.

(c) Twenty-seven countries.

(d) and (e). No finsncia! assistance
was given by the Government but a
concession of half the public tariff
rates for the carriage of the exhibits
from place to place, and a concession
in the fare of the tw> representatives
of the Society accompanying tire exba~
bition was given. The exhibits from
outside were also exempted from pay-
ment of customs duty on conditiou
that they would be re-exported within
six months of their import or such ex~
tended period as may be granted by
the Government.

SELCTION OF CANDIDATES FOR BSPECIALISED
Posts

*1382, Shri 8. C. Samanta: Will the

Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that candi-
dates are not coming forward for some
highly technical or specialised posts in
spite of repeated advertisements;

(b) the names of the “highly techni-
cal or specialised posts” that were
filled up in 1853 through the U.P.S.C.;

(c) the number of such posts which
have been fllled up; and

(d) the number, if any, which still
require to be filled up?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes.

(b) The names of such posts for
which the Union Public Service Com-
mission attempted to obtain suitable
recruits during 1953 are contained in
a statement placed nn tbe Table of
the House. [See Appendix IV, an-
nexure No. 94.)
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(c) Of these, 29 post¢ have been

filled.

(d) Remaining 24 posts have still
to be fllled.

DOLLAR PURCHASE FROM INTERNATIONAL
MONETARY FUND

*1383. 8hri K. C. Sodhia: Will the
Minister of Finance be pleased to
state:

(a) the total amount of service
charges in connection with the pur-
chase of dollars from the International
Monetary Fund during 1952-33; and

(b) the agency which performs this
work?

The Minister of Firance (Shri C. D.
Deshmukh): (a) No service charges
were paid. But a sum of $516,028
(Rs. 72,31,740) was pald as interest
during 1952-33.

(b) The zayment is made by G:v-
ernment direct to the Fund.

wwat wivpfaw  afafafesive
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The Minister of Education and

Natnral Resources and Solentific
Rebearch (Maulana Asad): (a) 28

(b) Rs. 45,000 was sanctioned for
this purpose. No jnformation is yet
available regarding the actual experdi-
ture.
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LEa1sLaTioN ON HaBITUAL OFFENDERS

*1386. Sardar Hukam Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether all the States have
enacted measures to deal with
habitual offenders; and

(b) whether any uniform Model
Measure has been framed for the
States to follow in this regard?

The Minister of Home Affairs and
States (Dr. Katjn;: (a) Bombay,
Madras, Rajasthan, Pu..jab, Saurashtra,
Bhopal, Mysore, Uttu: Fradesh, and
Orissa have enacted measures to deal
with habitual offenders. The Madras
Restriction of Offenders Act has been
extended to Delhi ad Ajmer Statcs.
PEPSU, Bihar, Madanya Bhkarat and
Hyderabad have introduced such
measures in their State I.egislatures.
West Bengal are taking sieps to enact
such a measure. The remaining States
have taken no steps (o euact such a
measure as they do nol cunsider it
Necessary.

(b) Yes. The draft Bill has been
circulated to the States for their views.
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The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): (a) and

(b). The prospecting for gold in a .

strip of land measuring about 40 miles
in length and approximately 1 mile
in width in Champua sub-division of
Keonjhar District in Orissa is being
carried out by the Indian Bureau of
Mines. The prospecting was started in
July, 1953 and is in progress. The
results of Manual washing of the rock
material have so far established an
incidence of 3 to 4 grains per ton.
These results are reported to be en-
couraging and it is expected that with
improved methods of washing the
recovery of gold may improve.

EDUCATION OFFICES AT NAIROBI

*1388. Shri K. C. Sodhia: (a) Will
the Minister of Edncation be pleased
to state whether Education Sections
have been opened in the Indian Com-
mission at Nairobi and in the Embassy
at Bonn, and if so, when?

(b) What is the annual expenditure
of each and what is the number of
students whose interests are looked
after by them? ,

(c) What is the total number of
Indian students at both these places
at present?

The Minister of Education and
Natural Resources and Scientific

Research (Maulana Azad): (a) Yes.’

The Education Section in the Indian
Commission, Nairobi, was opened in
February, 1953, while the Education
Section in the Embassy of India, Bonn,
was opened in May, 1933.

“(b) A statement is laid on the Table
of the House. [See Appendix IV, an-
nexure No. 95.]

‘(¢) There are no Indian students in
British East Africa, while the number
of Indian students in the West Ger-
many is about 200.

LITERARY WORKSHOP, MYSORE

275. Shri N. Rachiah: Will the Minis-
ter of Education be pleased to stale
what is the expenditure incurred on
the literary workshop in Mysore dur-
ing February, 19547
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The Minister of Education and
Natural Resources and Scientifie
Research (Maulana Azad): Rs, 12,500
(approximately).

HINDUSTAN AIRCRAFT LTD.

276. Shri V. P. Nayar: Wil the
Minister of Defence be pleased to lay
on the table of the House a Statement
as on 15th January 1954 showing (i)
the total number of employeeg in the
Hindustan Aircraft Limited, Banga-
lore, with a break up for casual and
regular employees, (if) the number of
employees grade-wise or category-wise
in the Aircraft, and Railcoach
establishments and (ill) the number
of employeeg getting basic wages of
Rs. 2 or below? .

The Minister of Defence Organisa-
tions (Shri Tyagi): A statement is
laid on the Table of the House. [See
Appendix IV, annexure No. 96.]

VOLUNTARY SOCIAL ORGANISATIONS

277. Shri B. K. Das: Will the Min{s-
ter of Education be pleased to state:

(a) what is the allotment for ex-
penditure in different years out of the
provision of Rs. 4 crores made in the
Plan for rendering assistance to
voluntary social érganisati ns;

(b) what amounts were spent dur-
ing the past two years of the Plan
period; and

(c) what amounts have been
budgeted for (i) the existing activities
of social service; (ii) developing new
programmes; and (iil) carrying out
pilot projects?

The Minister of Education and
Natural Resources and Sclentific
Research (Maulana Azad): (a) There
is a provision of Rs. 25,00,000 for the
year 1053-54, and a sum of
Rs. 1,50,00,000 has been proposed in
the budget for 1954-56 for Social Wel-
fare.

(b) Nil. The Social Welfare Board
set up specifically for the purpose has
started functioning from this year.

(c) This question of the distribu-
tion of funds for various types of
activities has been examined by the
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Board very recently and out of the
total amount available for the next
two years, the following tentative dis-
tribution has been made:—

(1) and (ii). Direct grant in aid
to voluntary social welfare
organisations to maintain pro-
per standards and expand
their programme of work in-
cluding grants to private
Training Institutions for train-
ing welfare workers

Rs. 2:45 crores.
(1i1) Welfare Exten-
sion Projects ... Rs. 1:25 crorea.

PosTaL CENSORSHIP IN MANIPUR

278. Sbri Rishang Keishing: Will
the Minister of States be pleased to
state:

(a) whether it is a fact that the
Criminal Investigation Departments in
Manipur have been heavily censoring
all the incoming and outgoing letters
to and from Manipur for the pasi
four or flve years; and

(b) if so, the reasons why censoring
of letters is still required in Manipur?

The Minister of Home Affairs and
States (Dr. Katju): (a) No.

(b) Does not arise.

uU. P.S. C

279. Skri K. C. Sodhia; Will the
Minister of Home Affairs be plea:ed
tn state the total amount spent by the
Union Public Service Commission as
advertisement charges and as re-
muneration to examiners during 1951-
52 and 1952-537?

The Minister of Home Affairs and
States (Dr. Katju): The Union Public
Service Commission has been requesti-
ed to furnish the information which
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will be placed on the Table of the
House as saon as available.
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The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): (a)
Rs. 20,500.

(b) A statement is laid on the Table
of the House. [See Appendix IV, an-
nexure No. 97.]

SMUGGLING

281. Shri L. Jogeswar Singh: Will
the Minister of Finance be pleased tu
state: '

(a) the iteras of smuggled goods s¢
far detected during 1953-54 at Ledo
Morch and Churachondpur on the
Indo-Burma frontier;

(b) the total value of the smuggled
goods; and

(c) how they were disposed of?

The Deputy Minister of Fimance
(8hri A, O, Guha): (a) to (c). The

information is being collected and will
be placed on the Table of the House

o ——————
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HOUSE OF THE PEOPLE
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The House et at Two of the Clock
[MR. DEPUTY-SPEAKER in the Chair.]

QUESTIONS AND ANSWERS
(See Part I)

3 p.M.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ARRANGEMENTS ON THE OCCABION OF
THE I.LA.F. EXERCISES ON 28TH MARCH
1984.

Mr. Deputy-Speaker., I ‘have re-
ceived three notices relating to
“jamming of trafic” and “want of
facilities” in connection with the I.A.F.
exercises yesterday. Mr. Gopalan
has given notice under ‘rule 215 to
call the attention of the Defence
Minister. A number of other hon.
Members have also given notice re-
lating to the same matter, and they
want an opportunity to discuss. An-
other hon. Member, Mr. N. R. Naidu
has given a similar notice under rule
215 to the effect that the arrange-
ments have been inadequate and so on.
Mr. Gopalan.

Shri A. K. Gopalan (Cannanore):
Under rule 215 I beg to call attention
of the Defence Minister to the follow-
ing matter of public importance and
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I request that he may make a state-
ment thereon:

“The failure of the Government
of India to take adequate steps for
the health, as proper steps were
not taken for drinking water, and
safety of the tens of thousands of
people who visited the Tilpat
Range yesterday to witness the
exercise of the I.LA.F. and in allow-
ing an unprecedented traffic jam
for hours inconveniencing the
public very much”.

Shri N. O. Chatterjee (Hoogly): As
under rule 215 there is no debate at
all allowed, may I request you, Sir, to
give us amr opportunity to discuss the
matter under rule 212 so that we can
have a short discussion, having regard
to the appalling breakdown?

Mr. Deputy-Speaker: The hon. Mem-
ber is starting a debate without get-
ting my permission. Let us have
under rule 215 @ statement, Then,
if it is necessary, let us consider the
other matter.

The other notices are also of a
similar nature.

Shri Bansal (Jhajjar Rewari): As
you are aware, Sir, a number of short
notice questions have also been tabled
on this. I want to know which will
have precedence—the short notice
questions or these notices of motions.

Mr. Deputy-Speaker: Notice of the
motion was given first. Mr. Gopalan's
motion came the earliest. Further, it
is a motion. The short notice questions
have not yet been admitted. There-
fore this will take precedence.

I would ask the Defence Minister if
he has to say anything on this matter.
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The Prime Minister and Minister
of External Affairs and Defence (Shri
Jawaharlal Nehru): We all know, Sir,
that yesterday there was a tremen-
dous traffic jam, and we know odd
facts about it. Many Members may
themselves have experienced it. But
I confess that I do not quite know
what is sought to be discussed and
how any discussion will be profitable.
Undoubtedly this matter should be
gone into, that is by experts and
others. The real reason is, obviously,
that the number of people who wanted
to go there was far in excess of either
the expectations or of the capacity
of the roads the single road or one or
two roads that go there. It is quite
possible, it might be somewhat better
perhaps with experience, but I do not
think that any amount of experience
or organisation can improve it, except
building one or two roads.

Shrli S. 8. More (Sholapur): Why
should there have been So many
invitees?

Shri Jawaharlal Nehru: It is not the
invitees.. ...

Mr. Deputy-Speaker: I will justsay
this. Under this rule it is not that
there should be a debate. It is ‘draw-
ing attention’, which has been done by
the hon. Member who gave notice.
The Minister in charge may, if he likes
make a brief statement now or ask for
time to make a statement at a later
date regarding the measures adopted
etc. If he has not got the facts he may
ask for time till tomorrow or day after
tomorrow to place those facts. Or,
if immediately he wants to make a
statement he may do so.

Shri Jawaharial Nehru: Sir, I would
gladly place such facts as I can gather
before this House. I have seen this
notice only about ten minutes ago and
therefore I cannot say anything now.
But apart from my making a state-
ment—if it so pleases you, Sir, two or
three days later Ishalldo that—I con-
feds there are certain facts which are
obvious. One is the inconvenience
caused to a large number of people,
including the Air Marshal himself,
who is in charge, who could not Tget
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.there in time. An hon. Member asked
why people were invited in such large
numbers, but it is not the people who
were invited, who created the jam,
but the uninvited people.

Some Hon. Members: No, no.

Shri Jawaharlal Nehru: Hon, Mem-
bers can see that if as is estimated,
rather accurately, that three hundred
thousands people were there. and
about one hundred thousand people
were on the roads, well four hundred
thousand people were not invited;
only some thousands were invited.

Shri A, K. Gopalan: Was there not
a public invitation?

Shri Jawaharlal Nehru;: Hon. Mem-
ber is right that the public was, moral-
ly speaking, asked to come; that is
true, and the public came in very
large numbers. There being onily one
single road and one or two other odd
roads, ft resulted in an absolute,
hundred per cent jam, It might have
been improved, no doubt, possibly—
I cannot say—probably it will be
better, but I do not think this is a
matter which can be discussed pro-
fitably in the House. This is a matter

which should be gone into by experts
and others.

Shri 8. 8. More: Experts managed
the whole affair,

Shri Jawaharlal Nehru: I can have
no objection if the House wants to
spend its time in discussing it, but I
do not see how it can be discussed.

Mr. Deputy-Speaker: Under the
Rules there is no discussion......

Shri Jawaharlal Nehru: I under-
stand, Sir, and, as I said, I am pre-
pared to place such facts that I can
gather, before the House, after two or
three days.

Mr. Deputy-Speaker: It is not a
question of so much jamming only;
from about 7°30 to 2:30 people were
not able to go. One. cannot say whe-
ther they were all invited, except in
a general manner. People could not
move forward or backward and there
were a large number of children who
could not get water. These are all
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urgent public importance

for the future, that there may be some
better arrangements. The hon.
Minister will look into this matter
and make whatever information he
could gather available to the House.
under rule 215 no discussion or debate
is called for. Therefore, in addition
to whatever the -‘hon. Minister has
saig just now in reply, if he wants
to make any more matters clear, he
may do so in two or three days.

Shri S. S, More: What happens to
our request to have two hours' discus-
sion in this matter?

Mr. Deputy-Speaker: Nobody has
asked for any discussion.

Shri 8. 8, More: I think all sections
of this House want a discussion, and
further I want to make a request that
the short notice questions which have
been tabled by so many Members
may also be taken up with it so that
we may have a complete picture

Mr. Deputy-Speaker: All short
notice questions with the other Motion
for discussion will be forwarded to the
Defence Minister so that a consoli-
dated statement if necessary, may be
made.

The Minister of Defence Organisa-
tlon (Shri Tyagi): Not the IHome
Minister?

Mr. Deputy-Speaker: The Defence
Minister is also concerned.

Shri Bansal: Sir, just now you said
that the notice for discussion from
Shri Gopalan was received earlier. T
myself came to office at flve minutes
to ten and there was no one there. 1
want to know whether Shri Gopalan
has some other door by which he hus
access to you.

Shri A. K. Gopalan: I went to the
Deputy-Speaker’s house—that is the
‘door'!

Mr. Deputy-Speaker: Mr. Gopalan
gave me his Motion earlier than the
others. Dr. Sinha gave me his notice
of Motion a few minutes later.

Dr, 8. N, Sinha (Saran East): No,
Sir, I gave my Motion first.

Mr. Deputy-Speaker: At the time I
came out from inside my house, both
of them, Shri Gopalan and Dr. Sinha,

were there, one with the Adjournment
Motion and the other with the Motior.
for discussion. So far as Dr. Sinha's
Motion is concerned, it is a request
for fixing a couple of hours for discus-
sion. The other was for Adjournment
Motion, or Motion for immerliate
statement, therefore, that will have
precedence., The other Motion I will
consider, but that will_be done only
after the hon. Defence Minister has
placed such of the materials as he
thinks proper or is able to gather
later on, before the House; but now 1
have adjourned it.

Shri Valiatharas (Pudukkottai): Sir,
in view of the......

Mr, Deputy-Speaker: Ordér. order.
No oral representation is allowed. I
have not got any such notice.

Shri Vallatharas: It is for. your
decision,.......

Mr, Deputy-Speaker: There is no
more decision; I have adjourned it.

LEAVE OF ABSENCE

RECOMMENDATION OF THE COMMITTEE
ON ABSENCE OF MEMBERS FROM THE
SITTINGS OF THE HOUSE

Mr. Deputy-Speaker: The Com-
mittee in its first Report has recom-
mended that leave of absence be grant-
ed in respect of Shri Biren Dutt, Dr.
M. V. Gangadhara Siva, Shri Sadath
Ali Khan and Shri A. V. Thomas for
the period indicated in the report.

The Members are being informed
accordingly.

DEMANDS FOR GRANTS—contd.

DeEMAND No. 17—MINISTRY OF EDU-
CATION

DeMaND No. 18—ARCHAEOLOGY
DeMAND No. 19—OTHER SCIENTIFIC

DEPARTMENTS
DeMaND No. 20—EpucaTioN
DzMAND No. 21—MISCELLANEOUS

DEPARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF EDUCATION.

Mr. Deputy-Speaker: The House will
now continue discussion on the
Demands for Grants in respect of the
Ministry of Education,
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Shri 8. 8. More (Sholapur): What

is the meaning of that word? We are
not able to follow.

Mr. Deputy-Speaker: What is the
complaint of the hon. Member?
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Mr. Deputy-Speaker: All that I am
appealing to hon. Members is that
there should be no interruptions in
the middle. If the hon. Member who
was on his legs takes exception to
any particular word or phrase, as
unparliamentary, I would like to
know what exactly it is. If there is
nothing of that kind, 1 shall ask the
hon. Minister to proceed.

3405

Shrl 8. 8 More: Our difficulty is
that we cannot follow that werd.
(Interruptions).

Skri Tandon: Atk the Prime Minis-

ter what the meaning of that word
is.

Shri V. G. Deshpande (Guna): On
a point of order. Neither has the
Chair nor have we understood the
meaning of that word. No decision
should be given without knowing the
exact meaning of that word. The
hon. Minister is speaking in Urdu,
though Hindl is the mnational
language. The Chair and the House
should know the meaning of that
word. (Interruptions).
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Dr. Ram Subbag Singh: Withdraw.
(Interruptions.)

Several Hon. Members 7rose—
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Mr. Deputy-Speaker: Order, order.
Let me hear the hon. Minister.
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My speech consisted only of argu-
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anyone,
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Pandit Thakur Das Bhargava:
(Gurgaon): May I say a word?
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Pandit Thakur Das Bhargava: It
means ‘dishonestly’ and fTraudulenfly.

Mr. Deputy-Speaker: The hon.
Minister did not mean anything bad
against Mr. Tandon. MNurther, if the
words import any such meaning, he
has withdrawn them.

Maulana Azad: Yes.
Laly Uty oS o (ae o
PN S )

Shed €. K. Nair (Outer Delhi): It
does not mean anything more than
‘misleading’.

Mr. Deputy-Speaker: Let the hon.

Minister proceed.
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Dr. S. N. Sigha (Seran East): On a
point of order, Sir.
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Mr. Deputy-Speaker: Does the
grant refer to a period when Dr.

Rajendra Prasad was not the Presi-
dent?

Maulana Azad: Yes.
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Shri Tandon: The question that I
raised referred to the period when he
was  President, Yesterday it was
said by the Education Minister that
it was on the recommendation of the
President that the sum was allotted
in the Budget.

Mr. Depnty-Speaker: I have under-
stood the voint of order. The House
cannot be influenced by the mention
of the name of the President or his
association, either on the one side or
the other. But, in this case, it so
happens that he was the Chairman
and made a recommendation at a
time when he was not the President.
He was an important person at that
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time and it does not seem to bhe iIn-
fluenced merely because he is Presi-
The hon. Minister may

dent today.
refer to Dr Rajendra Prasad.
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Mr. Deputy-Speaker: The hon.
Minister has heard every word that
was uttered by the hon. Members the
other day here. He is trying to
explain. Let there be no misappre-
hension,

Shri A. P. Sinha (Muzaflarpur
East): We listened to the speeches of
Tandonji and Seth Govind Das, had
as they were, silently. Why don't
they let us listen to the speech of the
hon. Minister? 8Sir, it is for you to
ensure this to the House.
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Shri V. G. Deshpande: The hon.

Minister should take back those
Temarks,

Several Hon. Members: No. no.
(Interruptions).
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Mr. Deputy-Speaker: The hon.
Minister is emphasising the other

aspect, which was not so prominently
put by Shri Tandon.
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Shri Nand Lal Sharma (Sikar): On
a point of order : Is it not unparlia-
mentary to wuse such language?
(Interruptions)

Several Hon. Members: No.
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Seth Govind Das: On a point of
personal explanation. (Interrup-
tions). I am entitled to a personal
expianation. I seek the protection
of the Chair. (Interruptions.)

Fq agare s AL ...

Mr. Deputy-Speaker: The hon.
Member does not gauge the sense of
fee'ing in the House—therefore he
‘ ncod not come forward with any
personal explanation at present. Let
" him allow the hon. Minister to oro-

ceed. If any personal explanation
‘ has to be offered. I will give him a

chance at the end,
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Shri N. C. Chatterjee (Hooghly): I
shall send it to the Hon., Minister.

MLt b 1ol Uy

1] Cipde S dalaw S gyl
a6 e o0 o e -8
Prade 1 adthtfl angs oy (g0
S & owl— 8 S B 4
Ko ol e 05 M3 eyl
.w’*ﬂ ,’L-‘J-’ 8l L&",w

29 MARCH 1954 Demands for Grants

3434

9 A3 90 4 oRede
d ot - L0 e by 6 Ke gb ay
Grde - LS ey o opfde
syl Ofsl g 32 g =y o
prine b o ) r & (ol oy
"2 by ol S oS g S
= & yyyd dlalan K kyygy oY AF <)
2 e 58 gy YA o<
o (B oyt e ] S
oSl N 8l &S w&'
P ST T K G SR o
Lol sped K il alipeS - %K
I e Rl 4
WS LSy aazgy oY |~ Ul - Lo it
L5 SRE QNS IS VRTIN 36 N SN & DO
- o Mkle ale up B S
el el T e W e @
Plla o oS oSty ¥ od

s TR QW0 WX : §3 nifeez a1q
nr

s ol -l 3 ofii Ulye

gy 69 S e M S @yl
¥ - NS Yl -l WL,
W @ e g & g anis Ll
Y S | Wd‘{n.ﬁudéb“q
- Wk o W3 | yad Kagyy &5 & alB
b o5yl Ky SOlasy)
S wpfade (a0 Fi3 ) S Ju
- MKl gl i ol
-2l o e apilin
o g o gyt Sl (B s>



3435 Demands for Grants

ﬁ‘-’-,éwr“u’démq.té
hye = & Uy Lo <uyy o égﬂ
Wkt ol W O S
N R i
o emee e & ] kel
B P
Sl K e D b
R ey &l WS L el
bidyy &2 .'.ﬂ-", uu’ - A \_,HJ f"“",
& Ugpe & -y U‘“"G’A
e Bl S pRede giaSemd
e B g i ot Sy &
P o e ] = B e
Gy i 9> & geb gl yedy

-!.,S!.L(..,auﬁis,.‘s

Eoy et =y gl e

JEN DR (L KT PN ST e
S ypan S @l o NS
oo Wl plade yiuSymdl
o - Al s K W] - 2 S ol
o ot Byl & S Al 0 g
el & 25 ol Sl -8
P e g ] B LSS o
W S I (HR 5wl S e
iyt o o G- S oS ooy
Jdss S 96 2 e S
Ot U e 6yl el
TN ot TS
Felte Sl g - 0 i
oy e - ot Welet 32 g90 S
S yib X @92yl b I S

29 MARCH 1954 Demands for Grants

3436
Ulo yale  yoee ”, - 2L adan
E PP S S e & e
M ke piaSypd - & (3
N R
=S <X ot AU e
a5 Mfwx | : 5 dwifae gezr-
T ¥ T § OF T 5 6, R
7 fi5e ¥ aga agw & 919 AT aTE
¥ qr IO FATNEATE | /A qg wQ
qafe........

Mr. - Deputy-Speaker: The hon.

Member is fully aware that after he

has concluded his speech if some
reference is made to portions of his
speech, all that he can claim to have

is that he can get up and remové a
misunderstanding to that extent, in

as brief and as few words as possible.
No further .additions should be made.
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[English translation of the above
speech.]

Minister of Education, Natural
Resources and Sciemtific Research
(Maulana Assd:) Sir, my hon. friend
Acharya Kripalani began the discussion
day before yesterday. He amphasised
in his speech that the present system
of education was entirely defective and
that it must be reformed. It occured
to me, when he took up the argument,
that perhaps he would discuss the
measures of reform suggested by the
Education Ministry recently and the
steps taken by the Central Advisory
Board of Education in January last. I
thought that perhaps he was going to
offer some suggestions of his own in
that behalf. But I was surprised to
hear him say that we appointed a com-
mission for University Fducation, a
commission for Secondary Education
and now perhaps after a few days we
might appoint a commission for Primary
Education. This shows that he has no
idea of the way the Government is do-
ing the work of education. Either he
does not get the time to read these
things or his remarks that now a com-
mission would be appointed to examine
Primary Education is entirely meaning-
less, because so far as Primary Educa-
tion is concerned it was decided by the
Government, not to-day but five years
before. that it would follow the basic
pattern. All' the State Governments
have accepted this and are acting ac-
cordingly. Now the question, that
remained, related to University Educa-
tion and Secondary Educatfon. The
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question of Secondary Education was
even more important than that of Uni-
versity Education because, as a matter
of fact, the real defect that lies in our
system is to be sought therein. The
British Government evolved this system
not to give education to the people of
our country but for the reason that
they needed English-knowing persons
of a special type for carrying on the
work in their offices. It was for this
reason that they established Universi-
ties. University Education could not
exist without the co-existence of
Secondary Education and Primary
Education. Secondary Education wag
evolved only as a means of University
Education. No consideration was
given to the fact that for thousands and
millions of persons who cannot reach
upto the stage of University Educa-
tion, Secondary Education will not be
the ‘means’ but the ‘end’. Secondary
Education, therefore, should be of that
type and contain that element which
can serve as an ‘end’ in the education
of ninety per cent of our people rather
than remain a mere ‘means’. The
result was that the whole system of
our education was misshapen. How-
-ever, the most important thing was to
hold an inquiry in regard to the Sec-
ondary Education and then to recog-
nise it anew. Therefore, a commission
was appointed. It submitted its re-
port in nine months. Now the report
came up before the Central Advisory
Board. The Central Advisory Board
appointed a committee in November
to examine this report and to submit
its recommendations in January to the
Board at the time it holds its meeting.
A meeting of the Board was held
again in January. The recommenda-
tions came up before the Board. The
Board accepted them and then chalked
out a programme. To say that noth-
ing is being done by way of reforms in
the system of education 1is entirely
meaningless and wrong. It has be-
come a fashion today for any and
every man to stand up and give ex-
pression to the platitude that the edu-
cation system is defective. There
should be reform no doubt, but tall
talk leads us nowhere. What needs to
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be considered is that if there be re-
form what should be the mode thereof.
The Education Ministry considered
this and it can be claimed that the pro-
gramme of reform that it has chalked
out for itself at present, is the only
correct programme. Given full co-ope-
ration of the State Governments we
will reorganise . Secondary Education
within a short time. So far as Univer-
sity Education is concerned, there was
for that top the need tp have some
such agency by which the necessary
reform could be carried out. It is known
to the Honourable Members that a
University Grants Commission has
been appointed for this very purpose.
The work has been started and it fs
hoped, so far as University Education
is concerned. that steps will be taken
speedily in that direction.

After this Shri Purushottamdas
Tandon began his speech. As the dis-
cussion on education reform had al-
ready begun he too said a few words
about it. But since this did not form
the main burden of his speech I am
also not paying much attention to it.
I will urge upon him as well not to
worry himself so far as education re-
form is concerned but to leave it to
others...... ...........

oft dem (o1 TograTE ofeww)
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¥ g

Maulana Azad: That too, you should
leave to others. There are others who
will detect the errors. You are not
the man for the job.
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Maulana Azad: He was, however
determined to take up the issue of
Hindl; he had in fact come prepared
for this. I do admit it is an important
jssue. It has been assured in the Con-
stitution that English will go after
fiffeen years and that its place will be
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taken by Hindi in Devnagari script.
It is accordingly our duty to give our
keenest thoughts to it. I would have
been immensely pleased had Shri
Tandon given expression to his reac-
tions to the programme which the
Education Ministry has set for itself
and to the plan of action which it
has prepared and then formulated
some of his suggestions. But I am
constrained to say with regret that the
way he began his speech made it evi-
dent from the very beginning that he
had no mind to give any constructive
suggestions. First, he made out a
plan, in his imagination, against the
Education Ministry. Having prepared
the plan he now wants to prepare his
case for which he is collecting the
material be it right or wrong. 1 will
therefore let you know the plan he
has formulated. His plan is to em-
phasise that we all know about this
Education Minister that at the time
the discussion started in the Constitu-
ent Assembly he was in favour of
Hindustani.  Therefore even now
whatever work is being done by the
Education Minister or whatever help
is being given by him is not for Hindi
but Hindustani. This wags the case
that he formulated.
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Maulana Aszad: My anger need not
worry you.

Mr, Deputy-Speaker: I would only
appeal to both hon, Members to add-
ress me. and not address each other.

Maulana Asad: Tandonji just now
sald‘, “I did not say this. I never
meant that the Education Ministry
was not doing anything for Hind{ and
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[Maulana Azad]

that all that was being done by it was
for Hindustani. What I meant was
that the greater inclination of Educa-
tion Ministry was towards Hindus-
tani.” Be it ag it may, I want to point
out to you that this is utterly incor-
rect, What was the argument that
he gave for this? Kindly look at the
measure of honesty with which he
formulated his plan. The first thing
that he presented as an argument
was that the Education Ministry was
helping the Hindustani Prachar Sabha
of Wardha. Now it is evident that
the name Hindustani Prachar Sabha
does not include the word ‘Hindi’in
it. The word that finds place in it is
‘Hindustani’. It is to such an organisa-
tion that the Education Ministry is
giving help. In this way he expected
that the effect on the hearers will be
that the Education Ministry was in
fact inclineq towards Hindustani as it
was helping the Hindustani Prachar
Sabha, Wardha. I want to tell you
that this line of argument is based on
‘deceptive reasoning’. I shall narrate
the facts as they are ‘deceptive’ (pur-
fareb).

it 2w : fecdt et amew, 8 TaTw
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Shri S. S. More (Sholapur): What is
the meaning of that word? We are
not able to follow.

Mr. Deputy-Speaker: What is the
complaint of the hon, Member?

Maulana Azad: To utter the word
‘deceptive’ (purfareb) during a discus-
sion is certainly not unparliamentary.
A Member can say during the course
of discussion that the way another
honourable Member has put or pre-
sented something is not clear, that it
is deceptive, that it is not straight for-
ward enough. I do not concede the
contention that the use of this word
is unparliamentary. In any case, I
do not in«ist upon this word. I want
to say that the way he has presented
it is not proper according to my
thinking. I want to te]l you that the
Hindustani Prachar Sabha Wardha....
(Interrupiions).

Mr. Deputy Speaker: All that I am
appealing to hon. Members is that
there should be no interruptions in the
middle. If the hon. Member who was
on his legs takes exception to any par-
ticular word or phrase, as unparlia-
mentray, I would like to know what
exactly it is. If there is nothing of
that kind, I shall ask the hon. Min-
ister to proceed.

Shri 8. §. More: Our difficulty is
that we cannot follow that word. (In-
terruptions).

Shri Tandon: Ask the Prime Min-
ister what the meaning of that word
is,

Shri V., G. Deshpande (Guna): On a
point of order. Neither has the Chair
nor have we understood the meaning
of that word. No decision should be
given without Knowing the exact
meaning of that word, The hon. Min-
ister is speaking in Urdu, though Hind}
is the National language. The Chair
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and the House should know the mean-
ing of that word. (Interruptions).

Wt guq wa et o Ae
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Maulang Azad: I think every mem-
ber is entitled to say about any dis-
cussion that it has been done in a cer-
tain way or that something has not
been put in the right perspective. He
may also say that it has not been pre-
sented honestly. It ought to be said
in reply that it has in fact been pre-
sented honestly.

sft Weom T WreNt : SuTSA
R gt 9T T ATHGT BT NGT KT
AT O THRATE FT TART H30 Y I
N THF F AT T A FT T
¥ geft agw o weweTE A A9
T8 & T
Dr. Ram Subhag Singh: Withdraw,
(Interruptions).
Several Hon, Members rose—
Mr Deputy-Speaker: Order, order.
It me hear the hon. Minister.
sft d¥w . § 7 ow oww A AeEr
N am & faors W@uUE T 'R
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T ®FT 97T THS T ¥ ¥ AT )

29 MARCH 1954 Demands for Grants 3444

My speech consisted only of arguments,
not of abusive epithets against any-
one.

Maulana Azad: In any case, I clo not
insist upon any particular word. If
you object to the use of these words I
do-not insist on their use.

Pandit Thakur Das Bhargava (Gur-
gaon): May I say a word?

Maulang Azad: I want to say......

Pandit Thakur Das Bhargava: It
means dishonestly and fraudulently.

Mr. Deputy Speaker: The hon. Minis-
ter did not mean anything bad against
Mr. Tandon, Further, if the words im-
port any such meaning, he has with-
drawn them.

Masaulana Asad: Yes, now I want to
tell you that....

Shri C. K. Nair (Outer Delhi): It

does not mean anything more than
‘misleading’.

" Mr. Deputy Speaker: Let the hon.
Minister proceed.

Maulang Azad: Now, kindly see the
manner in which the case of the Hin-
dustani Prachar Sabha came up before
the Ministry. This organisation was
in fact founded by Gandhiji. As Shri
Tandon explained the other day, when
Gandhiji came In conflict with the
Hindi Sahitya Sammelan he drew him-
self away from it and founded the
Sabha. Dr. Rajendra Prasad became its
Chairman and Kaka Saheb Kalelkar
and many other became its members.
In the very life-time of Gandhiji a
majority of those who looked towards
him were its members. When Gandhiji
died Dr. Rajendra Prasag called a
meeting of this Sabha. The one ques-
tion that came up was whether or not
to continue it and it was decided that
it should not be discontinued. Dr.
Rajendra Prasad and other members
were of the opinion that it was a me-
morial of Gandhiji and that it ought
to be maintained. Hernce it was main-
tained. Then afierwards, it held a
meeting. The question that arosc on
that occasion was that the source that
gave it itg income existed no longer and
that if it was to be kept alive it ought
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to be given some help. Accordingly,
Dr. Rajendra Prasad invited the attén-
tion of the Government to this. I en-
quired as to what was the scheme and
the amount of money that was requir-
ed for it. A scheme was formulated
and presented which required a very
huge sum. It was suggested that its
office be brought to Delhi and that
it should have its own press. All this
meant that it should be given the help
of many lacs of rupees as a non-recur-
ring and about one lac of rupees as a
recurring grant. The Fducation Minis-
try declined to do so but it agreed that
the Government of India would be
prepared to grant it as much as would
be necessary for its maintenance.
Hence a sum was granted. It is also
to be borne in mind that although it
is still known as the Hindustani Pra-
char Sabha, whatever is being done by
it in practice is for Hindl. Hence, the
grant was sanctioned. Now I want to
ask my friend as to what does he
think of Dr. Rajendra Prasad. Is he
opposed to Hindi or is he one of its
supporters? He is its chairman. Simi-
larly what does he think of its other
members?

Dr. 8. N. Sinba: On a joint of order,

Sir.
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Maulana Azad: The day this question
came up he was not the President. He
was merely a chairman of the Sabha.
He still contlnues to be its chairman.
But when the issue came up he was
not the President. That is why I have
narrated the past events. These are
the facts. There is no question of not
relating them.

Mr. Deputy-Speaker: Does the grant
refer to a period when Dr. Rajendra
Prasad was not the President?
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Maulana Azad: Yes. When the re-
commendation wag made he was not
the President.

wem Wit xwr dxfow g qW
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Shri Tandon: The question that 1
raised referred to the period when he
was President. Yesterday it was said
by the Education Minister that it was
on the recommendation of the Presi-
dent that the sum was allotted in the
Budget.

Mr. Deputy-Speaker: I have under-
stood the point of order. The House
cannot be influenced by the mention of
the name of the President or his asso-
clation, either on the one side or the
other. But, in this case, it so happens
that he was the Chairman and made a
recommendation at a time when he
was not the President. He was an
important person at that time and it
does not seem to be influenced merely
because he is President today. The
hon. Minister may refer to Dr. Rajen-
dra Prasad.

Maulang Azad: Yesterday also I did
not refer to the President, I referred
to Dr. Rajendra Prasad. Anyway, I
want to draw your attention to the fact
that in regard to the aid given to the
Hindi Prachar Sabha it is not right to
draw the conclusion that the Education
Ministry favours Hindustani and not
Hindi. This body was set up in spe-
cial circumstances. It was regarded as
a memorial to Gandhiji. He had dec-
lared that he would keep this body
functioning even if he were to co so
all alone, Therefore, it was not con-
sidered proper to abolish it. And the
organisation does work for Hindi.
There is no question of Hindustani. I,
therefore, wanted to point out that to
draw any conclusions that the Educa-
tion Ministry favours Hindustani is not
correct.

€8 Mfex e (Aeeraaeye
gheor): fegqerrdy  sewT dvared ay
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Mr.  Deputs-Speaker: The hon.
Minister has heard every word that
was uttered by the hon. Members the
other day here. He is trying to ex-
plain. Let there be no misapprehen-
sion. '

Shri A. P, Sinha (Muzaffarpur East):
We listened to the speeches of Tandonji
and Seth Govind Das, bad as they were
silently. Why don’t they let us listen to
the speech of the hon. Minister? Sir,
it is for you ta ensure this to the
House.

Maulana Agad: Tandonji next refer-
red to this year's non-recurring grant
of 60,000 rupees to the Shibli Academy.
This Academy continues to function for
the last 30 or 40 years. It is truethat
all the books published by the Aca-
demy are in Urdu and that Gandhiji
liked their books, patronised the Aca-
demy and wrote many articles about
it. Anyway. the Academy has done
useful and valuable work in Urdu. As
the people working in this Academy
are those who took part in the Cong-
ress movement, they have contacts
with Congressmen. About eight months
ago, these people waited upon Pt,
Jawaliariul Nehru in a deputation and
explained to him the conditien of the
Academy. They said that prior to the
partition their books were lacgely in
demand in the Punjab and Sind but
now they had lost this. market and
owing to differences in the value of the
rupee also much complicacy had been
created. They stated that the condi-
tion of the Academy was so precarious
that in the absence of an emergency
grant of Rs. 60.000 they would be com-
pelled to close it down. They did not
ask for a recurring grant but on the
basis of their figures demanded only
an aid of Rs. 60,000 which would en-
able them to make necessary adjust-
ments and the soclety could con-
tinue to function. The Prime Minis-
ter wrote a letter to the Finance
Ministry and one to the Education
Ministry expressing the view that this
society should contihue to functfon and
that it would be undesirable that for
want of such a small fund it should be
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compelled to close down and suggested
that the matter should be considered.
The Ministry also felt that it
would not be desirable if this socie-
ty was not given a small fund and had
to close down, and that Pakistan could
explpjt the fact for propaganda pur-
poses and say that after the partition
the conditions in India are such that
a society of this type cannot exist
there. So, I also agreed that a lump
sum, non-recurring grant of Rs. 60,000
be given to this society.

I want to draw your attention to one
point and I want that we should think
over it In a calm and cool manner. We
should once for all try to see how our
mind is working. The Central Fduca-
tion Ministry spends about fourteen
crore rupees annually and if out of
this amount a sum of Rs. 60,000 is for
once given to a society that works for
Urdu, is it anything ageainst which
there should have been such severe
complaints and such strong opposi-
tion? We should try to see in what
narrow grooves our mind is working.
A sum of Rs. 60,000 has bsen granted
for another language of the country,
and we cannot tolerate it and we com-
plain of it.

Urdu s not the language of any reli-
gious group. Hindus, Muslims, Chris-
tiang' and others speak this language.
Even if it were only Muslims who
spoke Urdu—though that is not the
truth—do we not have four and a half
crore Muslimg in India? Angd it a
society that renders valuable service to
Urdu is once given a sum of 60,000
rupees, is it anything that should be
opposed and criticised as being a step
for the progress of Muslim culture.
Did they criticise it because they have
love for Hindi? No.

Who is opposed to Hindi? All are of
one mind so far as the progress of
Hindi is concerned. They do not voice
this criticism because they have love
for Hindi but because they do not want
to see any other language make prog-
ress. That is the motive behind it. Il
you want to rise to great heights, you
are welcome to it; but in doing so do
not try to dwarf others. That is not
the right way. So far as Hundi is con-
cerned, I can assure you that there is



3449 Demands for Grants

[Maulana Azad]

not a single individual in the whole of
North India who does not want this
language to progress or who is opposed
to it. In North India even those people
who do not themselves know Hindi ask
their children to study this language.
It anything stands in the way of the
progress of Hindi, I should say it is
this menta] attitude. Only in 1949 a
society in Madra, was working on the
compilation of an encyclopaedia in
Tamil and it requested Government of
India for help. The Government
thought that they were doing a good ang
useful work and granted Rs. 80,000 for
the society. I remember how people
protested and what was said at that
time, The fact that we had
granted Rs. 80,000 for the pre-
paration of an encyclopaedia in
Famil was not g thing that ghould
have disturbed anybody. But at that
time also the same strong feeling was
at work. It was not love for Hindi that
motivated all the criticism. The feeling
was: why should another language be
given an opportunity to make progress?
There is a desire that no other langu-
age should continue to exist.” This
means that you do not want the prog-
ress of Hindi but the fall of other
languages. This is a wrong attitude. It
is because of this attitude that Hindi
does not make progress as speedily as
it ought to. What iz behind the oppo-
sition that Hindi has to face in the
South? We should see that we do
not oppose any other language of
India. We want to see every language
prosper. But all the same, we must
remember that Hindi is the national
language of India and it is our duty,
it is the duty of every Indian to be
firm on this issue and make every
sincere effort to develop Hindi. But
a different attitude is adopted here—
an attitude that my friend showed the
other day when he said that a grant of
60,000 rupees to a society meant that
this was done in the interest of Islamic
culture. This is absolutely incorrect.
No question of Islamic culture is in-
volved in it.

I want to tell you that you should
not expect me to talk in a toae of
fiattery. Only that man indulges in
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flattery who has his axe to grind and
who wants that everybody should be
pleased with him and that he should
not lose the office of a Minister. I
have no self-interest. Forty years ago.
when nobody had even heard of my
friends gitting around here, I decided
to dedicate my life to the service of
the country. I am talking of 1907
when 1 was 18 or 19 years ot age and
joined the Revolutionary Party of
Bengal. Since then my whole life has
been an open book before the world.
There is no desire left in me now. The
larger part of my life is over. What-
ever little remaing will also end one
day. I have no desire and no ambition
now. I may tell you that when a man
hag no personal motive left in him, he
loses hig identity. I mean that such
a man i{s immune from wordly set-
backs. Such a man is unassailable by
weapons because this body is assail-
able 20 long ag there ig self-interest
in g man, Once this weakness for
the self disappears nothing can harm
or injure a man. I may tell you frank-
ly that for the misfortune that befell
this country as a result of the two-
nation theory and the establishmert
of Pakistan this sort of mentality, this
sort of attitude has been as much
responsible as the misguided Muslims
and the Muslim League.

An. Hoa. Member: That is true.

S8hri V. G. Desapande (Guna): The

hon. Minister should take back those
remarks,

Several Hon. Members:  No. no.
(Interruptions).

Maulana Azad: This ‘responsibility
falis on people of such meatality also
because you are treading the pafh of
narrow-mindedness when you say
that there is no place for any other
language, there is no place for an-
other community or for others’
rights. It is but natural that people
who want to be separate will get sn
opportunity which they will exploit.
They will say, “How can we leave
our Government in the hands of such
people?”’
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You know that I resisted such
forces. I said that the Hindu in-
tellect in India, the Hindu ming in
India is' not represented by this
mentality. The Hindu mind ang out-
look are represented by Gandhiji and
others who stand by him. I drew
the attention ¢f the Muslims to this
fact and waged my struggle. I
brought about a revolution in the
minds of lakhs of Muslims, I have
not been able to control my feelings
in this matter, and I must tell you
that so long as you continue to have
a harrow-minded approach to such
matters, you cannot achieve your
objective. Your objective will, on the
other hand, be harmed everyday.

These people read out a list when
they referred to this matter. They
made mention of the Hindustani
Prachar Sabha, Wardha, and the
Shibli Academy. Should they also
not have made mention of the Hindi
Sahitya Sammelan which they praised
so much and which has been receiv-
ing an annual grant of Rs. 40,000
from the Government of India for the
last five years,
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Maulana Agad: Only when [ re-
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Mr. Deputy-Speaker: The hon.
Minister is emphasising the other
aspect which was not so prominently
put by Shri Tandon.

Maunlana Asad: What I mean 0
say Is that for years together we have
been giving grants to those Hindi
institutions in regard to which it has
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been said that they are not receiving
any grant. A mentiomr of this fact
should also have been made. He
says he did mention it but as far as
I remember he mentioned it only
after I had invited his attention to
the fact. Actually I brought this to
his notice twice, once in regard to
the Nagari Pracharni Sabha for
which the Government sanctioned a
sum of rupees one lakh, Then he
admitted that this amount had been
given. But while adducing facts in
support of his argument, he over-
looked this thing. Only when I made
reference to it he said that these
institutions were also receiving the
aid. °

I would take a little more of your
time. Thereafter Seth Govind Dass
made his speech.

Some Hon. Members: Why not pass
it over?

Maulana Asad: He started by say-
ing that there were just two hurdles
in the path of Hindi. One of these,
he said, was English, He also said
that he considered those people who
had a liking for English to be the
oftsprings of Macaulay.

An Hon, Member: He has not read
English.

An, Hon. Member He has not read
English,

Maulana Azad: Then he said that
Urdu was the second obstacle. I am
at a loss to understand how Urdu
comes in here.

Shri Nand Lal Sharma (Sikar): On
a point of order : Is it not unparlia-
mentary to use such language?
(Interruptions).

.Several! Hon. Members: No.
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Maulana Asad: How is Urdu con-
cerned with this? So far as the
Education Ministry {s concerned f{t
has not cr~ated any Section for Urdu.
but it has established a Hindi
Section. It has chalked out a pro-
gramme for Hindi and not for Urda.
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Urdu in no way comes into the
picture,

1 do not want to speak any more on
that. But I wish to bring it to your
notice that he said at the top of his
voice, “The Education Ministry has
decided to keep the international
terms for sctence. This is absolutely
wrong. I went to England and to
France and everywhere I found that
they had not adopted the international
terms”. 1 do not understand what
was the source of such information
for Sethji. Did he stand at the Char-
ing Cross of London and call “Inter-
national Terms”, “International Terms”,
but none turned up.

Seth Govipd Das: On a point of
personal explanation. (Interryptions.)
1 am entitled to a personal explana-
‘tion. I seek the proteetion of the
Chair. (Interruptions.) # & qg Ta

s A....

Mr, Deputy-Speaker: The hon.
Member does not gauge tihre sense of
feeling in the House; therefore he
need not come forward with any per-
sonal explanation at present. Let him
allow the hon. Minister to proceed. If
any personal explanstion has to be
offered, I will give him a chance at
the end.

Maulana Azad: 1 do not know how
Sethji has come to the conclusion that
there are no international terms in
science which we are going to retain.
In the first instance, let me tell him
how this decision came to be arrived
at. It is not correct to spy that the
Education Ministry made this decision.
The Education Ministry has nmothing
to do with it. The Government set up
a\University Education Commission.
This  Commission submitted a report
in which it was recommended that
for science studies international terms
should be adopted in Hindi. This
thin.g was put before the Central
Advisory Board of Education. This
Board is a body which represents the
State Governments, the Universities
and the educationists of the country.
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Naturally the Government.attaches
value to its recommendations. When
the matter was with the Board 1
received a letter from Dr. Raghuvira
in which he said that he was not a
member of the Board but he wanted
to say something in the matter. I
replied that it did not matter if he
was not a member of the Board, that
1 was empowered to extend a special
invitation to him and that he should
gladly take part in the deliberations.
So I invited him. He attended the
meeting and spoke for an hour and a
half. The members of the Board took
it ill. Dr. Mudaliar stood up and said
that it was not a school- where &
feacher could teach things to the
students collected there. 1 interrupt-
ed him and pointed out that it was
a matter of vital importance and we
should invite and consider al! points
of view. He was therefore given futl
chance to express himself. Thereafter
the Board unanimously accepted the
recommendation of the Enquiry Com-
mission, which says that for science
international terms should be adopted
in Hindi. Thus they endorsed the
recommendation of the Enquiry Com-
mission, The Government received
this recommendation of the Board ..
and it was considered in a Cabinet
meeting. There we arrived at the
decision that a body of expert edu-
cationists and scientists be formed
which should take up the work of
preparation of the terms. Conse-
quently the Education Ministry estab-
lished the Board which is function-
ing. What I want to suggest is that it
is wrong to say that the decision was
made by the Education Ministry. As
a matter of fact. this proposal was
made by the University Enquiry Com-
mission. The Board agreed with them
and the Government also accepted the
proposal. I would ask Sethji that
when the question arises as to what
should be done in regard to education
in science. should the Gowvernment
consult him or should they concult
scientists like Dr. Bhatnagar. Dr.
Ghose. Dr. Bhabha, Dr. 8aha and Dr.
Mudaliar who are already fin that
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line? 1 am sure that Sethji wculd
never claim that he has ever in his
life served in the sphere of science.
Let him say whether he has devoted
a single minute of his life to science.
His mere statement that there should
be no international terms has no
value. Let him think if such Deva-
nagari would be of any use. Anyhow,
I am not going to draw too much on
your time and would like to be brief.
It is our duty to abolish English as
the official language of the Central
Government in a period of 15 years
and to make earnest efforts to adopt
Hindi. But how are we going to do
s0? Would it serve to repeat the word
Hindi over and over again. Certainly
it would not. It is quite a difficult task
to replace one language by another
in administration which is not an
ordinary thing. It involves difficul-
ties. We have to overcome and remove
them. The Education Ministry con-
sidered this question in the year 1951
and chalked out a programme. The
preliminary and fundamental thing
was that we adopted a vprovision in
the Constitution that Hindi shall be
the official language after fifteen years.
If we do not pay {full attention to
Hindi during these fifteen years and
we think that in the sixteenth year
Hindi will automatically become the
official language and then all work
will be done in Hindi, that is simply
an illusion. In this way, not to talk
of fifteen years, Hindi will not be-
come the officlal language even in
twenty-five or thirty years. Hence
we must keep this basic fact in view
that at least five years should be allot-
ted for replacing English by Hindi in
the Central Secretariat, for completely
adopting Hindi in all the Ministries
and Departments and for arranging
the publication of all circulars, re-
ports and Gazettes in Hindi in Deva-
nagari script. That would enable us
to have a trial. and to know what
shortcomings are there and what
difficulties are to be encountered. For
purposes of the administration it is
necessary to have a specific pattern
of language as we have in the case
of English. Hindi will have to adopt
a pattern on similar lines. This would
168 P.S.D.
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take us at least five years. The Edu-
cation Ministry has a programme be-
fore it that after ten years i.e. in the
eleventh year, Hindi should be the
official language side by side with
English. Our friends from the Soath
will have no cause for complaint be-
cause in the eleventh year we will not
abolish English. We are going to keep
it for full fifteen years, though Hindi
will be adopted alongside with it. As
for the possible objection that this
would involve heavy expenditure on
the part of the Government, almost
double, I would say that this question
of Hindi is of such a great importance
that the Government should gladly
bear the increased expenditure. But,
let me reassure you that the expendi-
ture will not increase to that extent.
All States in Northern India have
already declared Hindi to be their
official language and they are advanc-
ing rapidly in their bid to realise that
objective. When in the eleventh year
the Central Government begins work
in Hindi, it will not be necessary for
them to sznd a single paper in
English to all such States as U.P,,
Madhya Bharat, Madhya Pradesh and
Rajasthan. If at all the need arises to
have some duplication in work, even
then, as I have already said, this
work is of such vital importance that
we should gladly bear the extra
burden. One might object and say
why eleven years, why should it not
be adopted in the fifth year. My
reply to that is that that would be
just as wrong as not to adopt it in
the eleventh year. This is a matter
in regard to which we cannot move
ahead unless we prepare the ground.
Anyhow, the Education Ministry have
made their programme for Hindi.
They have divided these 15 years into
three periods of 5 years each. The
programme for the first five years is
to prepare terms. So far as education
is concerned all terms upto the school
standard must be finalised. Similarly,
terms for administration should also
be formulated. In so far as the State
Governments are concerned, attempts
should. be made to make Hindj a com-
pulsory subject at the secondary stage.
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Now, three years out of the first five
have already passed. During these
three years, one is glad to find that
in the matter of schools, Travancore-
Cochin State has given us its full co-
operation and, notwithstanding the
fact that they are strangers to Hindi,
they have made Hindi compulsory at
the secondary stage. I was pleased to
learn that the Government of Mysore
had also made it compulsory. It is
also compulsory in Orissa and Assam.
In two States only, viz., Madras and
Andhra, although Hindi has been
introduced at the secondary stage, it
is an optional subject and has not yet
been made compulsory. From the re-
quests that are received, we, however,
find that, in spite of this, considerable
number of people there take up Hindi
and qualify in it. We hope the time
is not far when these States will also
make Hindi compulsory at the secon-
dary stage.

oft we® aa el froam w460

Maulana Azad: As for the terms
eighteen thousand have already been
prepared. I have called another meet-
ing of the Board from the 20th. They
have been asked to submit a report
on all their activities, so that we
might know how to put through our
programme in future and what new
steps we should take in this direc-
tion.

As for the Hindi centres, it is well
known that the Dakshin Prachar
Sabha has been doing a very useful
and valuable job for many years.
There were three places, viz.,, Assam,
Orissa and Bengal, where no regular
centre has yet been started. There too
the ' Education Ministry has now
established three centres. Teachers
are being trained and efforts are afoot
to organise the propagation of Hindi
there in the same manner as is being
done in the Southern States.

I shall not take any more of your
time. There are just two matters of
which T shall make a brief mention.
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Shri Chatterji has in his speech refer-
red to Manbhum. The Central Gov-
ernment is aware that there is a
group in Manbhum whose mother
tongue is Bengali and who want their
children to be educated through the
medium of Bengali, The issue was
brought before us in 1949. Similar
complaints had also come from one or
two other States. Accordingly, I called
a conference of State Ministers and
placed the matter before them. The
Conference resolved unanimously that
if in any State there were some people
whose mother tongue happened to be
different from the official language of
the State, they should be given the
opportunity to receive education
through the medium of their mother
tongue. A rule was laid down that if
there happened to be 40 students in
any school or 10 students in any class
who wanted to receive their primary
education through the medium of any
particular language, arrangements
should be made to that end. This
recommendation came up before the
Government of India who accepted it
and incorporated it in their resolu-
tion of the 9th August. In the reports
received by the Government of India
from the Government of Bihar the
former have been assured by the
latter that they are acting in accord-
ance with this decision.

Some Hon. Members: They are
doing it.

Maulana Azad: The complaint now
made relates to quite a different
matter. I am not yet in a position to
form any opinion in this behalf. We
must first of all ascertain the views
of the Bihar Government without
which we cannot form any opinion.
It shri Chatterjee could send me a
short note I shall forward it to the
Bihar Government and ascertain the
real position.

Shri N. C. Chatterjee (Hooghly): 1
shall send it to the hon. Minister.

Maulana Asad: There was reference
to a certain matter in the speech of
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Shri Chettiar. 1 was not present on
-the day when my friend, the Minister
-of Finance delivered his speech. He
was stated to have hinted in the
course of his speech that the Minis-
try ot Education had given up as un-
spent a sum of two crore rupees out
of the current year's allocation. I
'made enquiries from the Ministry and
from the facts and flgures that I have
. received from them I have found that
the sum involved is not two crores
but just 84 lakhs. But even this sum
of 84 lakhs includes some big items
in regard to which no fault could be
found with the Ministry of Educa-
tion. The very nature of the grant
was such that the money could not be
spent at all. For instance, rupees ten
lakh had been earmarked for the pur-
chase of essential equipment for the
Science Institute, Bangalore. This
equipment was not received and the
money could not, therefore, hc spent.
Whom should we have paid this
money?

sft gwo gao HIT : ¥ Mfaw
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Maulana Azad: Similarly a sum of
several lakhs of rupees had been set
apart for the Kharagpur Institute,
for the purchase of equipment. That
too has not been received yet but may
possibly be received in May next.
Obviously the money could not be
spent. We pay a certain sum every
year to the Asiatic Society, Bangalore,
for the acquisition and publication of
Sa-s'::'t manuscripts. This sum is
provided for every year. At the very
commencement of the year the Society
is asked ‘to submit their scheme and
the money is paid on the receipt of
the same. This time they have not
been able to submit a scheme in spite
of repeated reminders with the result
that the year is over. During this
period Shri Beni Prasad happened to
call on me and I asked him about the
scheme but he replied that he had
none yet. Thus the money remained
unspent. It would not be correct to
say that tnis was due to any fault on
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the part of the Ministry of Educa-
tion. This sum comprises some big
items on which the money could sim-
ply not be spent.

I shall not take any more time. I
would ask you not to imagine even
for a minute that the Ministry of
Education has grown statie. It has
an active brain. It has made every
possible effort in the past and will
contlnue doing so in the future, It
will gladly welcome any suggestion
that you might make for any reform
or improvement in its methods. But
if ever any doubts arise or any
whispers are heard I would like you
to come to me. I am not far away:
I sit at a distance of just flve yards
from the Hall. You can meet me and
find out what the matter Is. I assure
you that in so far as it is a question
of the development of Hindi the
Education Ministry realises its duty
and will not be found wanting.

W Mfey e : 47 dmfaw w1
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Mr. Deputy-Speaker: The hon.
Member is fully aware that after he
has concluded his speech if some
reference is made to portions «f his
speech, all that he can claim to have
is that he can get up and remove a
misunderstanding to that extent, in
as brief and as few words &8
possible. No further  additions
should be made,
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Maulana Azad: Let me tell you that
the Government have no intention of
hindering the growth of education;
on the other hand, they wish to
promote it. This question is under
the consideration of the Government
and all that I can say for the present

is that as far as possible they will not
try to put an end to a going concern.

Mr. Deputy-Speaker: Order, order.
Hon. Members ought not to get up
when I am standing. However big an
hon. Member might be he ought not
to get un when I am standing. There
must be some order and decorum
cbserved in the House.

I will n:)w put all the cut mctions
relating to the Ministry of Education
to the vote of the House.

The cut motions were negatived.

Mr. Deputy-Speaker: Now I will
put the Demands to the vote of the
House.

The question is:

“That the respective sums not ex-
ceeding amounts shown in the third
column of the order paper in respect
of Demands Nos. 17, 18, 19, 20 and 21
be granted to the President, to com-
plete the sums necessary to defray
the chargeg that will come in course
of payment during the year ending
the . 31st day of March, 1955, in res-
pect of the corresponding heads of
Demands entered in the second
column thereof.”

The motion was adopted.

A\l
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[The motions for Demands for Grants
which were adopted by the House are
reproduced below.—Ed. of P.P.]

DemanD No. 17--MINISTRY OF
EpucaTIiOoN

“That a sum not exceeding Rs.
37,56,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1955, in respect of
‘Ministry of Education’.”

DemMAND No. 18—ARCHAEOLOGY

“That a sum not exceeding Rs.
44,72,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1055, in respect of
‘Archaeology’.”

DeEMAND No. 19—OTHER SCIENTIFIC
DEPARTMENTS

“That g sum not exceeding Rs.
2,00,53,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1955, in respect of
‘Other Scientific Departments’.”

DemManp No. 20—EpucaTioN

“That a sum not exceeding Rs.
11,13,30,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1955, in respect of
‘Education’.”

Drmanp No. 21—MISCELLANEOUS Dk-'
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF EDUCATION

“That a sum not exceeding Rs.
30,17,000 be granted to the Presi-
dent to complete the sum necessa-
ry to defray the charges which
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will come in course of payment
during the year ending the 3lst
day of March 1955, in respect of
‘Miscellaneous Departmentg and
Expenditure under the Ministry
of Edlcation’.”

Mr. Deputy-Speaker! The House
will now take up the Demands relat-
ing to the Ministry of Food and
Agriculture. Those Demands are Nos.
43, 44, 45, 46, 47, 122, 123 and 124, They
must be treated as having been moved
by the hon, the Finance Minister in
accordance with the practice which
we have been following in the past
five years.

DeManD No. 48—MinNisTRY oF Foop
AND AGRICULTURE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
44,21,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1955, in respect of
‘Ministry of Food and Agricul-
ture'.”

Demanp No. 44—FOREST
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
39,67,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1955 in respect of
‘Forest’.”

DEMAND No. 45—AGRICULTURE
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
8,22,19,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1955, in respect of
‘Agriculture’.”

DemaND No. 46—CIviL VETERINARY
SERVICES

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
35,78,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1955, in respect of
‘Civil Veterinary Services'.”

Demanp No. 47-—MirsceLLaNEoUs De-
PARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF FOOD AND

AGRICULTURE
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
72,54,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1955, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry
of Food and Agriculture'.”

DemaAND No. 122—CarrTAL OUTLAY ON

FORESTS

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
39,48,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1955, in respect of
‘Capital Outlay on Forests'.”

Demanp No. 123—PurcHASES oF Foop-

GRAINS

Mr. Deputy-Speaqu: Motion is:

“That g sum not exceeding Rs.
52,60,00,000 be granted to the
President to complete the rum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Purchases o¢ Foodgrains’”
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DEmanp No. 124—OtnHer  CAPITAL
OuTtLay OF THE MINISTRY oF Foop
AND AGRICULTURE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
43,40,47,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Other Capital Outlay of the
Ministry of Food and Agricul-
ture’.”

Members and Leaders of Groups
may hand over the numbers of cut
motions which they select, to the
Secretary. They usual time-limit
will be observed.

Uniform agrarian reforms

Shri Nambiar (Mayuram)' I beg to
move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Moratorium for rural indebtedness
Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Fallow -and other waste lands in the
country

Shri A. K. Gopalan (Cannanore): I
beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Cancellation of arrear rents in
Tripura

Shri Dasaratha Deb (Tripura East):
1 beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Crop Prices
Shri T. K. Chaudhuri (Berhampur):
i beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Sugar policy
Shri B. C. Dag (Ganjam South): I
beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Food policy
Shri B. C. Das: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Economic price to Jute growers

Shri N. B. Chowdhury (Ghatal):
I beg to move:
“That the demand wunder the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Co-operative farms
Shri Boovaraghasamy (Perambalur):
I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Sugar policy

Shri Ramachandra Reddi (Nellore):
beg to move:

L]

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Food policy

Shri Ramji Verma (Deoria Distt.—
East): 1 beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Fixation of cane price

Shri Ramji Verma: I beg to move:

“That the demand wunder the
head ‘Ministry of Food and Agri-
ewiture’ be reduced by Rs. 100.”
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Minor irrigation works

Shri Kelappan (Ponnani): I beg to
move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Minor irrigation works in Singbhum
District

Shri Deogam (Chaibassa—Reserved—
Sch. Tribes): I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Proper use of funds
Shri Deogam: I beg to move:
“That the demand under the

head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

New outlook of the Ministry to solve
the agricultural problems

Siri Sivamurthi Swami (Kushtagi):
I beg 10 moves

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced -by Rs. 100.”

More funds for agricultural develop-
ment schemes

Shri Sivamurthi Swami: I beg to

move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Conservation of forests
Shri Deogam: I beg to move:

“That the demand wunder the
head ‘Forest’” be reduced by
Rs. 100.”

Wild life of the country

Shri R. C. Sen (Kotah Bundl): I
beg to move:

“That the demand under the
head ‘Forest’ be reduced by
Rs. 100.”
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Quality of sugarcane
Sari B. C. Das: I beg to move:

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

Interest of the agriculturists

Shri V. Missir (Gaya North): [ beg
to move:

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

Model agriculture farms

Shri Deogam: I beg to move:

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

Co-operative farming system

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

Model farms

Shri Sivamurthi Swami: 1 beg to

move:

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

Civil veterinary facilities in rural areas

'Shrl Deogam: I beg to move:

“That the demand under the
"head ‘Civil Veterinary Services’ be
reduced by Rs. 100.”

Civil veterinary facilities in rural
areas

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the

head ‘Civil Veterinary Services’ be
reduced by Rs. 100.”
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Producer cum Consumer Societies in
Malabar District

Shri A. K. Gopalan: I beg to move:

“That the demand wunder the
head ‘Miscellaneous Departments
and Expenditure under the Mi-
nistry of Food and Agriculture’ ke
reduced by Rs, 100.”

Geological Survey and tube wells in
Kistna and Godavari River basins

Shri C. R. Chowdary (Narasarao-
pet): I beg to move:
“That the demand under the
head ‘Miscellaneous Departments

and Expenditure under the Mi-
nistry of Food and Agriculture’
be reduced by Rs. 100.”

Working of the Central Tractor Or-
ganisation

Shri B. C. Das: 1 beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Mi-
nistry of Food and Agriculture’
be reduced by Rs. 100.”

Working and expansion of the Central
Tractor Organisation

Shri Ramachandra Reddi: I beg to
move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Mi-
nistry of Food and Agriculture’
be reduced by Rs. 100.”

Co-operative Irrigational Societies
and tube-wells in Hyderabad State

Shri Sivamurthi Swarai:
move:

I beg to

“That the demand under the
head ‘Miscellanecus Departments
and Expenditure undér the Mi-
nistry of Food and Agriculture’
be reduced by Rs. 100.”

Shri N. M. Lingam (Coimbatore):
I rise to support the Demands for
Grants under the Ministry of Food
and Agriculture. It has heen stated
in the Bhagwat Gita by the Lord
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‘among professions I am agriculture’.
I mention this to point out the
supreme importance of agriculture in
the economy of our country. It is
a matter for supreme gratiflcation
that through the vicissitudes of for-
tune through which the industry of
agriculture had to pass in this coun-
try, we have attained a state of
stability and some measure of self-
sufficiency in the matter of food.

Mr. Deputy-Speaker: Order, order.
Hon. Members have full liberty to go
out if they want to talk.

Shri N. M. Lingam: Sir, critics may
say that the Food Ministry cannot
claim entire credit for the present
food position in the country, and that
nature has helped us to a large extent.
I agree that nature has been boun-
teous to us; but it will be unfair for
us not to appreciate the efforts of the
Ministry against odds during the last
four or five years.

The production of foodgraing has
registered a definite increase and the
report for the year 1952-53 gives us
an idea of the increase achieved in
the production of foodgrains. In rice
we have registered an increase of
nearly 5 million tons, and if we go in
for imports now, it is only to safe-
guard our position against the
vagaries of nature. It is also to be
admitted that our production of oil-
seeds has not been to our expecta-
tions, but that has been for reasons
beyond our control. I am glad to say
that efforts are being taken to pro-
duce cotton, jute and oilseeds so that
we may be self-sufficient in respect of
cotton and we may be able to export
oilseeds in an increasing measure.

Now, that we have tided over the
immediate crisis of shortage of food-
grains in the country, the central
problem created by agriculture is that
of relieving unemployment and under-
employment of the vast population of
agricultural workers in this country.
Sir, on an analysis it has been found
that the basic problem of rural India
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is the enormous volume of unemploy-
ment and under-employment that
exists in agriculture and its extremely
low productivity. The broad picture
of rural economy is that over 170
million families are cultivating about
250 million acres of land of which
only 20 per cent. is double-crop or
irrigated area. The land is distri-
buted in fragmented holdings and is
supporting large numbers of non-
eaining dependants many of whom
live on land as they have nowhere
else to go. To this picture must be
added the fact that every year 3
million people are added to the popu-
lation which the land has got to sup-
port. Ultimately, the success of the
Ministry has to be judged from the
progress it achieves in solving this
colossal problem. I am aware that
the Central Government has done its
best to solve this problem but I am
sorry to mention that the State Gov-
ernments have not co-operated with
the efforts of the Centre. The Plan-
ning Commission has made numerous
recommendations towards solving
this problem and as a first step it was
expected that the State Governments
would accept these recommendations
and make a beginning in the imple-
mentation of the policy adumbrated
in the Five Year Plan.

Sir, I refer to the survey of lands
with regard to reclamation and colo-
nisation where the landless could be
settled. It is unfortunate that a
beginning has not been made in this
direction by most States. The other
three recommendations of the Plan-
ning Commission with regard to re-
habilitation of agriculture are, land
reforms, application of research to
agriculture with a view to promoting
a system of intensive farming, and
thirdly, a diversified economy by
means of co-operative effort. With
regard to land reform, although the
record of State Governments has been
impressive, it has not gone far
enough. The different land tenures
that obtain in the country today are
acting as a hindrance to the imple-
mentation of sound agricultural
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policy. With regard to research, the
Central Government has started
several research institutions and
strengthened the existing ones, but
the results of research have not yet
reached the farms. Here again, pro-
bably, we have to blame the State
Governments for not bringing the
results of research to application in
the every day life of the farmer.

Finally, with regard to diversified
economy, there are co-operatives.
Sir, my own experience is that the
excessive reliance that has been placed
by the Planning Commission on co-
operatives is bound to lead us into
trouble. Co-operative movement is
now mainly supported by the finan-
ces and official element lent by the
Government. It has not yet become
a movement around which the masses
have begun to rally. In other words,
it has still to become an economic
lever for the betterment of the
farmer. So, while in theory the re-
habilitation of agricultural economy
through co-operatives looks sound, it
has not enabled us to register any ap-
preciable progress so far. I also
realise that in a country like India,
we have to depend increasingly on
the co-operatives to rehabilitate agri-
culture. It is just now only that the
Government has begun to start a
scheme of co-operative training and I
am afraid it will be long before the
Government can put forth, in a vast
country like ours, a large army of
persons, trained in “cooperation and
agricultural practices, who will go to
every nook and corner of this country
to make the people rally round this
movement. 1 am mentioning this not
in any spirit of cantankerous criti-
cism, but only to show the stupendous
task lying before the Government in
rehabilitating agriculture in this
country.

With regard to the Forest policy,
the progress has not been up to our
expectations. The other day, a ques-
tion of mine in this House with re-
gard to the steps taken by the State
Governments elicited the reply that
still a survey of waste lands has to be



3473 Demands for Grants

[Shri N. M. Lingam]

made by the State Governments.
Even all the State Governments had
not given a reply to the Government
of India with regard to the steps tak-
en by them to conduct a survey. Here
again, the indifference, if not the
apathy of the State Governments is
a disquieting feature. I attach the
greatest importance to the extension
of forest area, because a sound forest
policy is the handmaid of a sound
agricultural policy.

Allied to this is also the need for
effective soil conservation in our coun-
try. I should be pardoned if I point
out to the Minister of Agriculture
that the progress achieved in the im-
plementation of soil conservation
“methods as well as afforestation has
not been satisfactory. We are in the
fourth year of the Plan now and the
steps taken by the Government can
hardly be said to be adequate. I come
from an area subject to great erosion.
1 find that the methods adopted by the
Government have not been able to
arrest this menace. This threat not
only tells upon the productivity of
the soil, but it also interferes with
the communications. Because, after
a rain, torrents of water and liquid
mud are being carried thereby block-
ing all means of communication. It
has also been said that this menace
of soil erosion has been affecting the
irrigation projects in the neighbouring
areas by threatening to silt up the
dams completely. 1 venture to sug-
gest in this connection that as regards
the remedies for soil erosion,—the
usual agronomic methods of strip
cultivation and contour bunding
and the engineering practices like
terracing are not adequate—it is
found by experience that the ryot,
though he is given economic aid to
resort to these practices, is reluctant
to avail of them. I do not know how
to accelerate this work and make the
ryot take to these things kindly. But
in certain hill areas, it is found that
the growth of trees and growth of
plants like tea could be promoted
which would help soil conservation
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effectively. It is well known that
there is a large gap between the per-
missible acreage of tea in India and
the acreage that is actually under tea.
This gap could very well be utilised
by giving the agriculturist freedom to
plant tea in suitable altitudes so that
this will not only help him in rehabi-
litating himself but also in effectively
conserving soil. I will have an op-
portunity, in the discussion on the
Demands for Grants of the Commerce
and Industry Ministry, to explain
further this subject. I am now merely
putting forward this proposition so
that the Minister of Agriculture may
place this before the Soil Conserva-
tion Board. This method has proved
effective in the steepest heights and so
I am putting forward this proposition
of extending tea cultivation to steep
areas, seriously.

Mr. Deputy-Speaker: Shri A. P.

Sinha.

Shri N, M. Lingam: I shall finish in
two minutes, Sir.

Mr. Deputy-Speaker: I have already
given him 15 minutes. The hon.
Member said that he was reserving
something for a future occasion.

Shri N. M. Lingam: That is with
regard to one aspect.

Mr. Deputy-Speaker: I took it for
the whole.

Shri N. M. Lingam: I shall con-
clude in two minutes. There are one
or two vital points.

Mr. Deputy-Speaker: I will allow
one minute. I will call the other hon.
Member later.

Shri N. M. Lingam: I have two
other points, one with regard to
potato and the other with regard to
horticulture. With regard to potatoes,
Government have not got the quan-
tity that is consumed in the country;
some quantity is imported. The idea
is to make the country self-sufficient
in potatoes. The Planning Commis-
sion has mentioned only about the
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help in the production of a sufficient
quantity of seed potatoes in the coun-
try. That is, of course, laudable. But,
the Government should make the
potato the poor man's diet. This has
not yet been achieved. The chief
problems in this field are the low
yield, the high cost of fertilizers and
the virus that is affecting this crop.
1 suggesi that we have a commodity
committee for potato also so that the
yield can be increased and virus-free
seed potato may be distributed, so
that potato may become the poor
man’s diet and may have a compe-
titive market.

In my part of the country, orange,
such a precious citrus, is fast disap-
pearing. I have had occasion to point
this out during the question-hour.
Still. the problem is so  stupendous
that I have to draw the attention of
the Minister to this problem. Orange
cultivation in about 20,000 acres of
Wynaad has disappeared because of
two diseases, stem borer and die-back.
The Ministry of Agriculture have not
been able to stop the menace from
spreading. Even in the Madhya Pra-
desh, I find that orange cultivation is
being affected by these diseases. Un-
less suitable action is taken imme-
diately, it will not be long before the
orange plantation disappears com-
pletely.

I congratulate the Agriculture
Ministry once again for their achieve-
ments and support the Demands.

Y go dYo fargr : IuTSUwR HEEY,
w® AR wiiwer, @ SR &, w
gaTE A W & fear § A g
o qeemr fref d, AT A €
Wgr T FAF W A &, G W 2
A o 9> 7o § o aga a3 da.faow
o7, AN ff AR gt § IwS W
T, AP A AF H FA A FL A W
qumfrat ff | % @ wEfa {, gr@ A,
T wE At | 9T I T, A o
wgw Pt arew agt @, dfww &
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AU FE  AST FISAT T X TR
7 77 fr 1 a2 s Tare B I
A fgrwa ot fr o €& o gre
FFge foar | TR AT W W
TERINE S T F THATAT) AT
I AF AR AW F Ggw W qA©
£, S #Y amar § % ST B @ )
w0 § fie ey off groa & 0w |-
T & 9T §IAT TenT QT 6 Jww v
A1¢ ot gorT, F¥E ot -, AT Agt
Iuer 7 & A Y ag o aE Ao

Ig qTT A AT T AT g A
@ &, T do <@ § fF fedt oft
TR § PAT & T SN F A AG
T, TR TR aga gar & fomar
21 9 & wgh a% &Y w7 gy
T YT qQH FT qATS §, IR A
TET AT & w1y foar war @R IEE
foq & soq far 310 SomARE @
N aur€ AT E ) €T &Y AT W wgA
& Tz Uw, & A9 A A 7 vy
s faeTaT avgar g o

g A% FW AR AT w7 Ty
&, [0 ATHFGT o GoTE VT AW AT
»fY FouoqT K # oF s ag wae 9w
g & I e —ga—ad frar
ey g 97 & ST FQA 41 gW A,
gt fagre R o oo & for yorwl
¥ F Iy €, ¥W wiaw 9l & Shr
sfy frgat & a1< e A R R o
N N 3w w@ & fod wg, oW
YA AN fF oy QA wq AT R
&9 ¥ I ¥ 99 fod, @ & feami
) TP TEAE T T e, TAR
g g fewed wff | I I
#r 3 ¥rra fruifor o, o9 & wowr-
&7 faramal #7 e e AR forea
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[ qo dto famg]
¥ o, IR I-AA-FT@E F WS
£ ¥ 7 S ga gom, dfi for
% for gra v omar & fF g S
TAT GUTTAT ATE &, I7% & Y THAG
AT T Y aY | FAG AT &
Y T RS JE H A § 6 gt
feqréieg & fafrel & o oot @
¥ I AR I ¥ W qTd G & TS
I Y AYAT AT AR T R w1,
AT F feaT & I g FE FEw G
IoT T | @, g A FHA qAS § |
TF qAATTF AT g | JT T age ¥ M
Y ok, IEF T F §9 T
SR | St W wA e e @
qear g, ST A v  fraw g 6
AT ¥ Y FT FT T AEE A www
1€ T8 FIAE TE fK@rd A v gw
I AT FQ G | g S qgA
I € R EH S ¥ @ A AT W
e § WY I FOwE WA Ay
g

T & WY FgF ware ST (i)
FTE | ST T FY I & 1% R}
TR war & faamw & g Aw A
FAET AT FFET ® 7 § 4 e IOqW
g @ratfas o fv 3w & odY sgEET
FAY Fored faely ST T ST 7 e,
gqr fas F=T W FT FA o
1§ 7w, T T W AR T g
wife & AT &9 wT G397 3R W
N # W saeqr § g gar
frara wTeTa® 9T | T WG @R
T ETEE AE T g, 3 F Al
sy w fafaeedl a% ag=mT
g e wfa oY awen o & fir ey @
fear T Wfgd o famr faoma @
B FET ARG | I AR SR Y oy

qifearde & & fofes #t To@ &,
I 4 ) gHeT AOfgd e gw oW
ST & @ 9T 42 g, g e
FT JATS aga 241 FX &, Anfe< I8 Far
T TAE & 6 Ferd sy @ @}
T & g %R 78 Sl & q| g
N i @, 37 W AR wret
frart #t wefiard sar & T &
gt 9 ag I o 43 € s 9
fer fo&n, Sf st spfr ga= s
W 7 Ffuw faory w7 3faa 7 2,
T IT & I 7 0F o oy g€ d
7 aum frafea-dx N TO9 f T
AT S X qF TR Y TG
T, A H Tg Y qea w7 4 =
AR I9F a1 F q47 97 787 faral
AR AAG #Y wivfear et o N
W FH T & dfFT I ¥ qre vy
FE IO AR E | F o g9w A
q FgT T1EAT g ¥ ag 79 a9 § 7 wa-
T fF T Fied 92 39 F7 g ATEH,
R qUF FT qa1e AW F AU FrAW
FifF AT FHT F IHL TAAT FTL-
ady & sfafeaqar & f& ot agg samr
g f& 7 & g fare fem ol @i )
T LT AT SIW I TE @I & |
W qa® 9T it wAE | fai
femr AT T oW ® 9@
W gwrs ¥ fRq g AW wga
Tk § SfFT IR 9we 7 WA F
for gz oifa s ar fafreze
ges W ¥ I W R
Je¥ gF dar T € | W feafad
¥ ggt 9T o ux ¥gw I fiw H XA
Ay 7, w8 fed FTFW gWI, AT
TR ATETEN HIEH AT & | T O KT
& wx ¥ gw< qIAEr faedt wifgd
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@Y AT & F1T F AT FET 5 qS
qI™ FT A9 AT Q91 AF ar g7
Faorq 5 g @ TEdaE 1 aaer
fear & fir gaeY SamaT & SaTET OF At
I 9T T T THAT § A G T
A ggerar a1y f& Red oiw samr
TH1T 4Y, 99 ¥ ¥HT W At w7
Fizdrad | & FTIRY JTTAAT AT ITEAT
gfr srdwer frem afeqw & o
I6F 3AG QO FTOT § 1 IFST HFOT
av g & f oo A T FwST ofed
T3 1EVATE AFE & 1Y ¥ ¢ foah sqfeme
# 8.9 I framl & faei & $rgld,
#qifF ST 9 R0 ¥ oo aw FrgrAY
T = ey favar & AR X frAl &
femr = fommr #) aglt oA § e
rafed femat o fasaw & 6 9%
W@ I fem f €vm A i
faamr @9 ¥ 97 o7 amaT ) W ot
& w37 &7 A T gad of far
FT YA FTEOT & | T8 & e
ATTH TG EA & | arer few b
¢ 7 g Ao F g LB AR
feelt et it frewe Y e &, R
ag w95 FT o%maT ¢ fe e St
# g7 IT T I | F T
fr s1e¥ faot & gnd w7 qgeafa 9
37T A 99 femm) & fod aff
2, sl sq a1 § Av 7 oY ot fed,
ifs s f{Re) &1 9w qa § won
& AT 9k 9 AT G F FRO
# w1991 AT &7 wigen g fr qg Q@
sufagex saraT faa) o @ e o ol
% 7% 79 fog @99 @A WY %@
Fuea Y g9 (dew) w7 & ) gafag &
ga 3w AR FuAT ¥ a7y frgat AR
a% Y srary g ATEe £ fe ag
awg ¥t afr oged, st or At ¥
IR AL T O A7 §F A9

THEQT FY g AT | {W 0T Y
& AR & ey sy T
T aml X A9 faum 735 @R ae
T IET HHS H oA |

et fosftwen  (faemgeg-
TagR=fra—smgfae snfaat) @ -
S AERT, T 9qT H aga A & aw
Fae @E graaarar v g fv
qEerr § wd T AT dw sy A
wgYEy off #Y aurs fed famr a8 @
frrror ¥ anfyg wma: g o & AR AR
WA N R R woE g
OF JHTAT 47 97 fF oot & S el
aw #1 afys w9 3 a A e T
faear a1 o AR 9K T TR
#r Freer o ot ot o B & Fwt
# gAr wft AR A = o e
] T 7ifg % fae=r ) aew w< fear

W ¥ qi Ffy wrer o
9&R & wrew g i goeTe v fas,
ZqW a7 AR Ffuw oW Iy & o
FAN T A FC A E | Ig A
o gz, M dAd R FE AW W
QT FT ware Joar €, W @A
g e o T 9 wEe A qW A W
afre A & fod T & =@ afx
e A are & N g aegeii
# watfior g adt gue qwt A
quelt # agrar ¥ fae Ju § /dY A
o ar gt d | SwRT gl F B
ZRf & WAl ¥ qwe g & ' |
¥ W a<ama & faA § T e av =
frmfat & s a A & free g
WF 1 &, & T & v 3T w
w1 oY womy At &) femr R
Fak frbs qu o wfer & ange & s
A Ro, 11 WS T AT W WIT 9
T @ FOR |
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AW § srfusiw AW W F T
w3w, A%y AT, fareqwm, S€mT AR
e e Uy § gt T o are Y
T G R g AT ST A |
qx #Y gw aF) fawan, g8t aw 5 a2
* srow W gu ) fawar | gEd @R
FHHET A T4E Y T § g
Ao Ty AT & &Y frdager g
&Y ey 2

g g Ffa A FY TgEr
2 @Y 2, Y %1 AT /I 9T @ 8
AR g fAerd aawfa ® @
AP HTHTE T T S WG| a8
2 &Y aArfgw groa #1 femed &1 adwr
¢ o are £ ff @O F7@v § )
|| FT qAEfq N ¥ W Y A
g I € | R W X afe e
R @ g% W R 3N Y Swfed
FA FT AT § T X Hifer s
FEAITE § | T €Y TE e W
fas o & fouk frwrem & fod ol
¥ fAsi &1 AR WA W T [ @
g o g T fawaw @7 N
WE 1 NS A= & fion #Y o o qely
I A W AT A 2T
@ 8, W ¥ e &, e Y, oy
g, frefiaaradt & @ &
fram el I e R TR & e
g & qf fRT ) w9 § s AR
T A faear 1 ¥ argw o
& @ AT T, TR AT O AT
TREEFTFCRA A1 AR
I #1 ffern e e w0 3R
1 goerh ¥w ¥ feal Y St
AT & wwar Y Brear g v, 4 s
AT & foR ow ot v dw al §
AT IO & 1 A IFAF & a9
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21 =fed, arfe framl & ee@ 9T
dar fae g% | gER Wl Y A F T
N FEHET T T R § A0S @
# Ao AT qrow N gt & R
awTfaal o e s Y mar d | =
P FET Y A 3T J1EWEF £ |

IT A G T qF T 937 &
A 427 FIA ATS BTG & &7 T
A feerd § 1 avEd ¥ @mRm,
fagre 3 e § 99 o &Y qre awt
Y FHY g€ AR FOS FAWR gE Ay Fw
T w0 WY Y 777 & AT T A
ATHE T WNFT @A & fod
e 4% a5t ¥ wrEl @A TEe
I Y AT A OEY AT QTR |
™ N et § g AT fo I
I F T F X ¢o, oY T HTATEY
T AT R T q awt A FA R
g wu% Adigh, Wi Swaa
BT T F A I, AT o A A
& FTI AT A& A AEE &Y FA &
fod quadig Qo aT H 1 7w
g7 gfee orn & §, fee A gk &
7 #Y§ s A fear. areTe A FC
@ & § AR ™ A W awre 9%
T g | e & wrdeT @ R aena
Y qErE wF, TS F® FHAT FS,
oY faart & dwel wd > arfy ag
Y A A AFT 51 TFR T &
I | g e & W agEar
fa®d

W qH AT & T &

Sardar Lal Singh (Ferozepur-Ludhi-
ana): I had a mind to speak on the
need for development of horticulture,
and the vegetable and fruit preserva-
tion industry in Assam, where I was
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seni last year by the Central Govern-
ment, to look into the scope of the
industry. I feel that the prosperity of
Assam is closely linked up with the
development of horticulture in that
State. I also wanted to speak on the
subject of legislations to bring about
solid improvement in the shortest
possible time, in agriculture. I also
wanted to say something about ceil-
ing. We are falling a victim to the
cheap slogans that there should be a
very low ceiling, without realising
that if we flx the ceiling too low, the
result of it will be that this industry
will become the monopoly of illiterate
and ignorant class of people, and all
the intelligentia, well-to-do and edu-
cated classes of people will be driven
eut of it. It is not realised that we
cannot expect development in any
industry if it becomes to be the mono-
poly of illiterate or ignorant class of
people.

Before 1 start the discussion on
another subject, I join with the pre-
vious speaker in paying tribute to
Dr. P. S. Deshmukh, for his boundless
enthusiasm and his solid achieve-
ments in various fields, particularly,
in regard to increasing the rice pro-
duction. But why T am not able to
speak on all these subjects at great
length is because a moral responsi-
bility has been cast on me to speak
on one particular subject, viz. the
sugar policy of Government. A re-
quisition had been sent by me to the
hon. Speaker some time ago for two
hours’ discussion, and this was sup-
ported by about thirty Members be-
longing to all parties; we wanted to
have a detailed discussion, but the
reply sent to us was that this subject
could be discussed in the regular
debate on the Demands for Grants
under the Food and Agriculture
Ministry. Hence, I consider it my
moral responsibility to devote maj-
portion of my time to this subject.

When Government made a drastic
cut of twenty-five per cent. in the
price of cane last year, against the
protests of the cane-growers, against
the advice of the States, against the
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warning of the Indian Central Sugar-
cane Committee, which is the highest
body in India concerned with this
industry, they had only one plea, viz.
that this cut was being made in the
interests of the consumer, so that the
consumer may get sugar at a lower
price. Certain fears were expressed
by Members of all parties on that oc-
casion, and it is painful to see that
our worst apprehensions have come
true. We find that the area under
cane as also the production of sugar,
has gone down. We find that the
growers have lost all the incentives.
The reports from the States show that
the fertilizers, insecticides, and other
materials, which were meant for the
cultivators have not been lifted by the
cane-growers, because they did not
find it worthwhile to wuse them.
Thirdly, although the growers iost
about Rs. 15 to 20 crores, as 2 result of
the cut in the price, yet, the consumer
got no corresponding benefit at all, and
he has continued to pay the same price
as before. Fourthly, the country has
already imported 24 lakhs of tons
of sugar so far. and Government pro-
pose to import five lakhs of tons more
of sugar, worth anything like Rs. 30
to 40 crores, and this at a time when
the monster of unemployment {is
staring us in the face, and when we
ought to produce everything that can
be produced in this country, in order
to give employment to our people. It
does not require a great scientist or a
statistician to show what the manu-
facture of Rs. 80 to 40 crores worth
of sugar means in terms of employ-
ment. Then, we also need foreign
exchange, which is being wasted on
the import of sugar.

The greatest tragedy is that we
are importing a commodity which ¢an
be produced in India in any desired
quantity. In fact the sugarcane
growers and the mills had shown
their capacity in unmistakable terms
in 19581-52, to produce any quantity of
sugar. They were able to produce no
less than 15 lakhs tons of sugar. ac
against our requirement of 13 lakhs
of tons, and there was a surplus of
5 lakhs tons. If the advice given had
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been heeded at that time, (a) the
farmers would have felt contented,
(b) agriculture would have develop-
ed, (¢) the mills would have got any
amount of cane required, and would
have worked for longer period, (d)
we would have got ample sugar,
there would not have been any neces-
sity to import sugar and waste nearly
Rs. 30 to 40 crores worth of foreign
exchange; Government also would
have had greater revenue and (f) the
consumers also would not have had
to pay any higher price. In fact, by
this time, we would have got surplus
sugar which could have been exported
to earn foreign exchange.

In short, the present situation is
most deplorable, because if we do not
import sugar, we are likely to face a
sugar shortage of the type that we
experienced in 1949 when sugar was
black-marketed at Rs. 3 a seer; if we
do import sugar, it may mean the
collapse of our industry. Not only
the cane growers are likely to be
ruined, but the industry may also col-
lapse. Sir, the greatest misfortune
of Indian agriculture, I feel, is that
the farmer’s viewpoint is never under-
stood and never appreciated. The
main parties concerned in this case,
for instance, are the cultivators, the
millowners, the traders, the consu-
mers and the Government as the
custodian of all interests and as you
will see, every party is interested in
getting its own pound of flesh. The
trader is interested to get sugar from
whichever source and from whichever
quarter—friend or foe—it comes, re-
gardless of the effect that 1t is likely
to have on the cultivator. Everybody
is crying for cheap sugar, and the
millowners naturally want their own
reasonable profit. = The Government
is not prepared to forego its own taxes
and cesses that it levies. The result
is that the poor cane grower is the
one who is made to suffer. These
are the days of propaganda and these
are the days of collective bargaining
and the poor cultivator has not the
advantage of any of these two weap-
ons. For instance, 8ir, everybody
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wants that there should be a reduc-
tion in the price of sugar and as a
natural corollary they say ‘reduce the
price of cane’ because cane accounts
for 62 per cent. of the price of sugar.
Nobody cares to find out why the
price of sugar in other countries is
low. Firstly, taxation on the sugar
industry in other countries is not so
high as it is in India. Secondly, some
sugar producing countries actually fix
lower export prices for sugar than
for home consumption in order to get
rid of surplus sugar, to create foreign
markets and to earn foreign exchange.
Thirdly, other countries are getting a
higher yield of cane per acre and
higher recovery of sugar. Hawaii
Islands get 400 per cent. higher yield
than we get in India. Australia gets
about 1/3 higher recovery of sugar.
Fourthly, the existence of a by-pro-
ducts industry in other countries en-
ables them to utilise every bit of
waste material. For instance, bagasse
and trash are utilised for the manu-
facture of cardboard "and insulating
materials and various kinds of
chemicals: molass is used for manu-
facture of alcohol and press cake for
wax. All these things in India go to
waste. Fifthly, there are numerous
facilities which are provided to the
cane cultivators, for instance, cheap
credit facilities. Fert:lisers, insecticides
and machinery are subsidised and
supplied to the cultivators at a low
price. Sixthly the usz of various types
of agricultural machinery reduces
their cost of cultivation to a fraction
of what it is in India. For instance,
in Australia one man can harvest 8
to 9 tons of cane per day; it takes about
20 men in India to do that. Likewise,
our cost of planting is easily four times
more than in Australia. Still in the face
of all this we go on singing ad nauseum
the praise of manual labour and our
primitive system of farming! And the
tragedy is that we still expect our
cane cultivator to compete with those
cultivators in foreign countries. This
merely betrays either a colossal ig-
norance or utter disregard of the
elementary principles of the econo-
mics of Indian agriculture.
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Sir, when people suggest that the
price of sugar should be reduced, they
do not care to find out if there are
other ways also of reducing the
price of sugar. For instance, Gov-
ernment charges Rs. 8-4 per cwt.—
something like Rs. 5 or Rs. 8 per
maund. Such a high tax is not levied
in any other country, as far as I know.
This is probably a singular instance
of an indigenous industry being taxed
higher than the import duty.

Then again, the mills produce an-
nually something like 5% lakh tons
of molasses. The Government buys
all this molasses at the rate of As. 4
a maund, whereas the orice of sugar
in the molasses is of the order of Rs.
5 or Rs. 6 per maund, which meafls
that molasses which. should, be worth
at about Rs. 10 crores is bought by
Government for only Rs. 35 lakhs.
This molasses is given over to the
distilleries for the manufacture of
potable alcohol or power alcohol and
Government makes a tremendous
profit out of this. One would natu-
rally ask why cannot Government
forego a little portion of this in order
to pay a higher price to the cane
grower, to supply sugar to the con-
sumer at a lower price and to enable
Indian sugar to compete in foreign
markets? After all, the cost of manu-
facture of alcohol in India is very very
smell as compared with the cost in
other countries” As 1 said previousty,
the Tariff Board in 1839 had worked
out the cost in India only to As. 6 a
gallon as against Rs. 2-3-0 in
Germany, Rs. 2-8-0 in Italy, Rs. 1-8-0
in Australia and As. 12 in the United
States of America. Why should not
Government pay a little higher price
for molasses so that the consumer may
get sugar a little cheaper and the
grower also may get a little higher
Pprice?

As regards cess, as far as I know,
cess on cane is not levied anywhere
in the world. Even if it is levied, it
is supposed to be spent on the deve-
lopment of the cane industry. But
what do we find here? In the period
1845-50, the total amount of cess
raised by the Uttar Pradesh Govern-
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4
ment was Rs. 13,25,00,000, by Bihar
Rs. 4,10,00,000 and by Bombay Rs.
1,80,000. So the total comes to Rs.
19,15,00,000. Out of this amount,
which ought to have been spent on
the development of cane, only Rs.
2,61,00,000 were spent and the balance
of Rs. 16,64,00,000 was absorbed in
General Revenues, A tax on raw
material is bad enough, but to utilise
the bulk of it for some other purpose
is nothing short of misappropriation.

Sir, I suggest that the greatest need
of this country is to develop the by-
product industry. We have got 15—
20 lakh tons of bagasse that can be
converted into insulating material,
paper, packing boxes and 8o on.
Similarly, we can utilise other waste
material. Whenever a question is
asked as to why these by-products are
not manufactured in India, the usual
reply is that either the manufacturing
technique has not been fully worked
out or that private capitalists are not
prepared to run the risk—they are
not prepared to put up the factory.
My reply is: why should not Govern-
ment carry out an intensive study in
this matter in order to make possible
in India what is possible in other
countries? What is being done in
other countries ought to be done in
this country also. As regards putting
up a plant which is supposed to be
very expensive, why should not Gov-
ernment put up the plant out of the
huge amount of cess that it collects?
And when the plant is made a paying
proposition, then it could be handed
over to private people. This is the
normal practice followed in some
other countries.

Sir, I would also like to appeal to
Dr. Deshmukh to have a sustained
policy in regard to sugar production.
For instance, development or research
on sugar cane was being done by the
LC.AR. upto 1944 or 1945. Then it
was handed over to the Indian Cen-
tral Sugarcane Committee. Just
when the work got started within
four or ftve years, again it was decid-
ed to hand over the work back to
IC.AR, and when a representation
was made, then they cancelled the

L]
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order but just the same decided to
separate sugar from sugarcane deve-
lopment. Now, I can assure the
House that this is a wrong step; this
48 a step which is fraught with
danger, and I am certain that the day
will not be far off when Government
will have to retrace this step, because
sugar development and development
of sugarcane are so closely linked up
that the work should be done under
one organisation.

$ rp.M.

Sir, one thing that is repeated again
and again is that increase in sugar
production will be at the expense of
cereal crops. I am afraid, just as in
many other cases so in this case also,
we fall easy victims to this cheap
slogan. Sugarcane does not occupy
more than one per cent. of the total
cultivated area in this country. While
the uncropped area is of the order of
about 6 crore acres sugarcane occu-
pies only 40 lakh acres, so that an
increase of 5 lakh acres under sugar-
cane will mean a very very small
increase, which is not going to make
any great difference.

Secondly, sugarcane is as good a
food as any other food crop. In fact,
onc acre under sugarcane produces
as much fgod, in terms of calories, as
5 to 10 acres under careal crops and
one acre under sugarcane can give
sufficient income, which would buy
enough cereals which can be produced
from 5 to 10 acres. Even on these
elementary economic considerations,
I think, the Government should
never import sugar from abroad,
particularly when sugar can be pro-
duced in any quantity in this very
country.

Sir, I need not take more time of
the House. But, I would appeal to
our Minister for Agriculture to deve-
lop the sugarcane by-product indus-
try. in this country. If the price of
sugar has to be lowered, then it
should be at the sacrifice of all parties,
that is, the sugar mills, the cultiva-
tors, the Government and the traders.
It is not the cultivator alone who
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should be strangled all the time
whenever a question of cheapening

sugar prices comes.

Shri Kanungo (Kendrapara): Sir,
I will not take more than seven
minutes or so.

An Hon. Member: You cannot take
hours!

Shri Kanungo: One thing that
strikes me now, as compared to last
year, is this, that we are perhaps
getting complacent over our agricul-
tural situation.

Minister of Agriculture (Dr. P. S.
Deshmukh): Not at all, Sir.

Shri Kanungo: There is a feeling—
I do not mean in the Government,
but I mean in the country, that the
worst is over and now we can sit
back and take it comfortably. But
I would submit that this is the begin-
ning of the worst thing that could
happen. It is a fact which has been
stated on the floor vf the House that
the prices of staple cereals and other
agricultural commodities are coming
down. To a layman it is clear that
80 per cent. of the population of this
country being dependent upon the
industry of agriculture, if the pro-
ducts of his labour fetches a lower
price, to that extent the total economy
of the country is impoverished. Apart
from that, it has been proved beyond
any doubt that the best incentive for
production in agriculture is a fair and
assured price. We have seen, in the
case of jute, in the course of the last
3 or 4 years, given a good price the
acreage shot up to nearly 50,000 acres
and the moment the price fell, there
was a drop in the acreage abruptly.
You cannot play like that with the
lives of millions of people. This is
not fair. If in the stock exchange,
certain stocks fall abruptly, then
there is a furore in the country, ané
steps are taken. But, in this case,
where lives of millions of people are
concerned, we do not seem to have
taken much notice of it. I would
remind the House of the conditions

-



3491 Demands for Granis

through which we have passed in the
years 1929-30 when the prices of agri-
cultural commodities touched low;
what misery it meant! Today, as far
as I understand, the wise men of our
country think that if we do ot keep
down the prices of foodstuffs, then the
wages will rise and the spiral will
start again and ultimately there will
be economic imbalance. I submit the
interest of 80 per cent. of the popu-
lation is more important than of any-
body else. To my mind, the only solu-
tion of its is to divise a machinery by
which the farmer can be assured of a
remunerative price and a fixed price,
a minimum fixed price. If in advanc-
ed countries like UK. and America,
where the agricultural situation is as
satisfactory as could be under the
circumstances, they have this machi-
nery and spend millions and millions
over it, it is more necessary that we
should have such a machinery here.
I submit that today is the time when
we should get along with it. We
bave had the reports of the Krishna-
machari Committee and the Gadgil
Committee on the sftuation of prices.
At that time, the position was very
alarming and the pecople thought that
such an organisation could not work.
But, today, we have food organisa-
tions all over the country, the Civil
Supplies Devartment as they call
them in the States. who have got
years of experience in procuring,
maintaining, storing and distributing
grains. We cannot forego that expe-
rience. If the situation is better be-
cause there is no need of rationing,
we cannot afford to disband this staff
and this experience. There have been
complaints that the ordinary trader
used to handle the grains at very
much less cost than the Government
Supply Department has been doing.
To avoid that complaint we have to
have a competent organisation in the
States, and the Centre where the
economic policies which impinge up-
on prices have got to be studied and
steps taken in time. In the case of
iron and steel, cement or anything
else, you can work out the produc-
tion plans, economics and all that on
a three-month or six-month basis. In
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the case of agriculture, you have got
to foresee things 18 months ahead or
two years ahead. For that we must
have a competent organisation of ecq-
nomists who specialise in this. We
do not have it today. In other coun-
tries, ag far as I am told, in the United
States and Britain, the farmers are
wealthy and they have their own
organisations and they can afford to
pay and obtain good economists. In
our country, w2 cannot expect that
the Government is the guardian of
the farmers. They have to provide
them advocates—as in murder cases
where the State provides advocates.
In India, I submit it is the duty of the
Government to provide them in their
interests to tender economic advice.
It has not been done. Unless it is
done, we will face disaster. Today
the organised industries can com-
mand the services of competent eco-
nomists and men who can put forth
their cases. The farmer has to go by
default. The system of education is
such that if there is anything happen-
ing in the steel industry or the stock
exchange, everbody comes out to dis-
cuss the matter. But, in the case of
farmers it is not so. To my know-
ledge, except in one University, there
is no faculty of agricultural economics.
Therefore, I say, unless we do it, we
are undone.

Again, the lowering of prices will
mean difficulty. If rice sells at Rs. 4
a md. as our economists are supposed
to hope, it does not pay. In the in-
terests of larger production, we have
to improve the farmer’s economic
status so that he can improve his
own condition and produce more.

dfew s @ wwin:  qam
feft offwz amgw, Fea o qe
T AT ShES A T R
g W AT E W F A oft frawd
TG AqET E A e g free
X e F qOw YA g e ®
felt @ T A fodt A & e
I fa fea szt Ik ARy AR
T agE LA off A aR ¥w qeuw
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[ifeT s %< qra wRTE)
@ & qar g waw (Dead-
ening fall) a1 3% frefy #f &t o<
FqT AT §, g AW § o|T @I AT
I W AW & IR GIAF A A
FgeTE 9T @Y @ S A AN
AT a1 |IfF g F ¥ T HW 4G
AEEE w9, A H 9 A IW I
1aW g, & garr 3@ st 9@ W
FT I IRT FT FFAT &, FRA QY
T Tq F1E fF garR 3w & A=Y
WY A7 3g FE T AE oY foraer
gy gfgm maAAe T A ot
W ga wigeax fafaet Mraww
Fagromar a1 f& gw T R '
TIAHEH FT AATHA H AT G FH
Ffod g8 TR ¥ AT HAEAT
98 @ & A T Yoo FAT dfe
wlon, garq WX 9 § aRe ¥
qUF AAR A FFGAT | ag N GAF
Far frod 9 @l 7 Al TRam
gar, @ gwwar g fFoae g iR
ey & uiwew fafred sTage @
fod s g9 78 @ spraEr
qer § & &Y oo qw g fF oo ag fer
rar ww FAIL e agam s
fod § forma & f5 o = o mar
g R far ¥ow sfefeds & am
ow afefde @ § g AW A
T TE@ ¥ W I G2 Faw
§) A% T & IR wmwT 9w
T Wy ¢ fefel s 3 omw
TR ag @ A IR A qaw
FEY g € fF A A e Fgara
m wwar wfyw aeer dor @
wim A fe 7 s JEwr Iwa AT

w wo g afew A AR
Y 39T TERT AT FHAT | W T AN

9 [HE FEE A oaund f@ T
T w|asar fw fFg v qgET AR
I FaRAsmfrar § 4y oa

#F I AT F fracaT A Fen
4T ¥ FET q9R AL @, e
T &1 @M W wiiEs g,
¥fFT R W@ AF 9% 9 48
faTra s’T T FR A1 H A9 B AT
& FT GBAT | A THH EACH &
wifs o a0%F ¥ I=iA *1 fear
& a7 &ifa> ardis 3 o1 g wed-
I war F A gf & gad
ITHT qIY T ey av1 w9
A7 g 99 IR UF FAA F
woAET 41 & W F ave Frf 9t
fren &t aoe 7 & o 2w Y s
FraEr AW H oA qr Wl s
FTH &A@ | WX IAH W qq
® g7 FIAW Tgy @ gf AR §
graar § & 3N a7 e deer
I AT & | AW F AR AT Y
AT FY AOAE qS WY § I
Iod W WL SF G F FHHAT
AR arfefes F@R & IHM @ [w
o Tw W owh A,
T I8 AT A § I Q@A
7t arew gr fF wEife e -
FTT FET AT AT A I W oA
fe g i w A fear g o
Complacent 7 w7 ¥1fgg 1| @
W oA wgw g oA od
ToTm ¥ Y gE A & ¥ T
€Y W FT ARG I HOR &
I AAT AT, L AT A A W

ST W W OFAT BT AN
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g 9T & | i, T 5
wd & qg @ Wt v, frw
I & o o= @ & fox i
@ S o0 aE]e § s ATy
AW, T TYTET THATE A AT v
Al }, WorTw Nywdw A
awar € SE% fou way womEr o
T X go Tl rawdr| gy W
S aEe ¥ W Wt g,  wWe
fed o oz aow fe 2@ ¥ war
WE I O AR W el ¥y
F I dw wT WAT A $ H
qg @t I qwd fr or e ¥ g
¥ gt et ¢, oy qwwar € oo
W ¥ fww wr & e frwear
g Sev HE ¥ ug W & A
g fr & o, I FOT WA A
e ¥ T A WAt Wi AR ag @
TG qeT 3@ gar § A mgar
g 5 s awr gk e A Qar
T A fuw g wiT ar
9 2T & AT § HEAET T4 )

q o9 g ) qavog gEd I
forr wEaT F 1 W I W
A o dETFL Y SaT 9N A fear
TR fr @F A i @ =R
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TR Tt F1 AEa g . 6 seY
T &1 T AR TME A AT
AR gar AT gy wfa areedt w1 e
q7, 9 fif o 34 F AW wEE R
gt ®71 AfET 9T, Yoy TF It w5
FUNT FF FT AT @A &1 L%
et P dw & O awEr @
N 7 7@ o e g A AT &)
w fosfed & & s avat @@
€| T FAE OFT AT L
wor S¥ET A T 4@, 99§ agt
T R g A W o gk
fie v enfae =0 W Y AR
IR AW ¥ g1 5 o wv andd ?
R wgr fFd ooE FT @R AT,
§ artgw fagm ) o IAEY OF ST
ferra dw o ok fF ¥ o0 qw i
¥ o A § AR qweTs; fis IRAT
¥ AZTF T W ATAR AT T
FT TTAT IIT FeX &, A% T IOTW FIA
Tt A fod qw w1 g Y
FT g%, AR IATT Y T IT a9
AR 7w fe ofY, st aw
@ ag ¥ wewT w@ | AW 9gET
ar #gr & T AW Y 97T S |
fF Agg ™ T § @) IR T
g ¥ % al ® g w7 AL a
arer &1 of four | A AT aga
giwar fear fr oA @ 3w faemm
W g AH A FW g
T HTEH STY AT FH ® qTey %! feeray
A% A ferrd I @ )

¥ dfiwr & mfegw 7
TET A7 Ag qoATC AT frawy T
foordt Sorar F@ 4, AW H AL F
a1y &g g1 § v 7 st frm 1
W 97 asa ®Y A 9T A, A
o gl graw gk ...
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Sari S. S. More: They have become
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non-violent.

qfer e T wni A T
w0 § FIE TH T F FAT g AL
g1 # st qaos fr go ol gon
7 g 3w fea § vF far & J=%
foed F ST F1 S w¥ q, S arror
Tg god aE & ot o &
fosfas & ¥4 afgr o weasdw
off, 374Y w17 #1 g7 FT AW I8 T
gt s aw quanT g fs gAeT Ow
oF owd gamfa o s [/ &
fem gz s@T FT @ AT AW O
A 77 &7 NF IR FE W F ToA
g 1 9ES Ioh WA & e FY AT
Fyeftaa 9

‘FMe fo gRo AW : 9T H
™ e

dfer swr 7@ wew s
qurg A fr gw wT Af & AW
gea g § fral fas & =y g
T 9EE AT qW AT o, A qIAY
TAAHE WY AFLATAY ¥ A NS, TW AT
¥ ogrer AH Z Al

Ui‘o Yo qgo m@ : m
#few ar d ay osey A andr o

qfer ST AW WRlE AW
agelt A8 & ofeT ¥ wwav ol
ft af T IgaT | A oraw
¥ ad s AEAT § 5w wieE-
ZqUT AOAT AR Ad F fF
AT TIARE  ATH WIT F, FIT HAT
N TH ¥¢ FET wh fod qEe
7 £ fF w1 e I w1 WY
s dem fosfes § dfeq age

q T ower, gaar ferw § gfaw gam
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AT AT A § amea gf )
W gaer W& WO A= ag
ffewsrere 7 1 & IR F
g Fgar g fr 3w 7 saw faeg,
Tga W Id Gorlr ot ¥ WA
T & Mg @ § 0 fasge
wEq T agfrax &1 - qE WG
gfrdfea Age To fiv & wfaow
T ¢ fFmd o #fes wTERy
T g1 o T Agwz fegad & I
¥ dogs €regead ra qF7 §,
g i FgT e Wl § qEw
§ T9 @ & Com fear av &
TF THIT FT W7 FET 5§ 3T WY
madde & faererdr § T TR
AT T ATRY & AT AT A Sew
& A FS TIET ST FTT &V |
#FqeAT AgaT § & AT . qoae
T qrd Bz TadHIE WE gw o
& war Wy fefre Tad ogw &
g afeamrsrm & fF gw ey
e # g o N A dfew sz
AWT FI I | AR By 93 o
Frar R FEr war fR Qo MmEA
g Ff F MY AE AT AR Qe
are AT A 7 T & ey .,
sfer  aftor war &, srowT e
ot ®@ Fedr TR T FEA § AR
o & RN AT TF A I
g Agsar wgar § i soe fead
maew w1aw feq &

feqtd & fesar & f& o1z qreaAl
wr gE Ffrard ) forw 3o & ¢ w0
TR § IFF I AT 7 T Y G
Y 1S MAZAT § @A & H F feaw
AV FYT JIT R AAT B O T far ?
FIET EHALCHA A NEEA 1974 . ..
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;Mo Yo lzw‘o%m;u T
S U

qftr s w wwiw ;. FW
Fzar & fx adf axy &, arg gy oY
W} E?

o G0 goo FMW : AR N
Tt g AT AL A | '
qfeaq ST AW vy : W7 OF TH
QAT TAARE & qer 9t fE faady 21
A TYQ &G T AIAT Y F——FAH
far fr ag AT A, QW w
aeT & fr aw wgy € fF TR
af & F e fee AT §
fr 9w T ad AfE FRA
wg o7 st Sfpa few ey &7

TMWo  Flo g¥o m‘: QAT
T &

qfer e TW. WRiw @ wE
qT &, ¥ qw g g fF g da
) ¥ sy eagfr awd
0 &TE To & & fapar qway &+ fra ?

o ﬁotzﬂoaﬂﬂ“ PO o~ ¢
FEgT A MW B JYIAT HT YT T
foemr & 7

qfex e I whiw:  ® aw
¥ oot F<1 g g fv deer g
£ 9o TX AR § IE G $T —

“feg 71 T g
T " A WNE §, AR
¥ A g @@ A gwar §
f& o1q &Y 47T § Qoo FAT TIAT
W T GE wT X wd foar, Sfer
IR @ ufwe ey 9T feaan
T frar o ome v | AR agdfawe

g w3 ? fere A M E X
T & & a7 A7 FIT IR A wA
wi oo ¥ fod d=r ow@ & R
qoar § fr oo % afew 5w &
W N FY o ogd ¥ A st
#r | fggenT & AR A Y ?
ST FEEaTT A wIEw g R
srar g f& wgt 9% sfeegmw &1
gares ar faet A & feamr 7 w9
amr #R R faaEy (jue Y ow
dz7 fager n-zaar & Nagw & fod
Tgt &, @ wew € fr o el A sk
st fegaf 3 9@ =T F support
gl faar A, 3T wg aw Aw
Az ¢ ot fr wiffegme & faomw
g o wfeme  fafreet sk
fafrey & 3w &1 9w &Y fEay
warfowa gf, dfer a® s aw
withdraw a gom1 & o= oS
AT AEAEE AT I & e
rmg”r%w%ﬁwn#ﬂrz&%f%

TE A TR z%\r\s ¥ qr A Y,
Iq 9T ®1E HE Ad AaT | gwfed
# oy oY fazwa & o9 wwar g fw
R qfamagd e @ swamr g
ERE ¥ & ITH $TT e & Awe
AR 9 7@ WY & 1 8w § g
wET FET AEA § 5 gw am A
sgfrga X A€ aavwg T F@T )
A AT W A AT FTE, AW ww A
a7 7T ¥, ¥frT a8 ware g A T
Tg I IR g wrw § o7 v
e g W 7 39 Y qgfaaa N
gudd fr ow fafee & 714, 0%
fram & oy #r war sEfw-

™ e
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[dfeq zrgT zrE wniA]

AT FRE HY FTIA TEAT AT
g | e ww N arfed & a9 A
Fgi aordior ¥ § i g7 o & fod
YUF AT FE & ATy A T el
® FIF T@AT F | AT A
T GIFE A AP T FT TFAL
ASTAT F ENIT | & Y I | 9w A
I T TR g 5T o F g
5 o & gt fafees ama AR
FE | AT & A fomt e
T q & 99 ¥ 39T ag ;e I
AT AT, I T 1 {9 714 § A@iee
7 & o cforew & w dF
Hw # mfae $TE fe amEd
& AT AT [EAT F, AT IR
R TEAT Y T AT IT T A
g, @R X o @ 9 Y A
& F a3 & a9 Fg g% g 5w
FY Y NTSHFG AW AR qX AHEU &
TR E g1 SF gTEW ¥ &
gaere faddr

WO oA W K oW
=TgaT § 98 7 § fr s w g
# foqd qrewd 37 q@ el da
qraE N 0T W AFAT TF IR
1 provision faem 1 W@ IR
e &7 qyEt §, Sgr T F
qreaT 98 g4 g, IfFT a3 #
e fredr Taabe | adf frar
I IE TAAHE UTEATH FT ATBT T4~
e w7 T IR omfras g SwrE
s @ & wg gwar § 6 @t oAy
#r qreM 1 EFAT E |

& e grh W e
FTT ATGAT § A FET AW H AR
¥ &)W & T a8 Fwer w1 fear

sma f& foe st & T R4 AT 30
TFe ¥ SURT A &, TXEFW A 7AW
Tq PrEdr THE I HIETHT I FL6
gz N Dot §1 g AT e
F AR & oAy Y s w7 q"er
€ &Y TR | 37T AT & FgR ¥ qaT-
fas og ox T gETE S, &
AR AT & AgH & &Y AT | AW
N ERT T § foar § fragi
9¢ ¥ At & fod ara W
3, ¢ TqR= T WhE §1 T
T AR AT W AH | RT3
W § g 2’30 & oY ymx fRd &,
ITY A IF AW & wAfET F AR
R wWr &1 & faw go fte #v
Aed | oS Yo aul § wamEdt &y
qETE ¥ oTE FW g T g1 q qoar
g 5 o Al # aEe wW ol
e, s sy foe & fomr & fngy
#t famax & ard w0 g€ &, maeee
s Zfear &7 foad & o formr € s
g & £ a1 TEsr Ao av
frrer? @ & 79 3l & f
N Br e g gy faemr
ifgd ag I9 Ad TR, AR W
sHEgE R gw ] A awa A Fx
gl g oW W gwa g e}
AEEY T FE S TG § A
§oT® AT w3 ¥ WWW ! v
TEE S T (0% & qq qOST
fgwrm =gy & 7

'!To'ﬂ'o@ow ;=T
T g |

qfexr g aw www I
¥t oA &1 W WEw ¥
ok FT1 W@ g 5 wswdr  ar
aw Y @ & @rage & W
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A TWIYTF T fors fira ¢ AT &
wgt weRE § 9ger o Tmer
mfrs fear Sfew agr & S wod
T w | F A ¥ e we R
Iy & wifgd ar fF oY X9 A aw
TTET TASAE W | G T FH T
o @, W W wAT WTEAT §
fF form fFEgm & T aw o
¥g A g, 99 fFem & % Ay
e 9" ) T frem 9 fesw
FT AT 99 A% OYE §, fram ere
¥k frer @ awa, o
9 T T v @1 At qw e
W e = g W e g
fiF Iy W 9T qEASg Wi Y A
grd e ot dEwg 1 AE
g A T @, Ty s e
1 32 g &1 X I F FHFR
Y area F9 Y & A g Fwwe fean-
w aw ff W AT &) W
;ﬂﬁﬁmw@?ﬁ%fﬁfﬁ‘
S S S S SR
s FH @ & | ag o aE T A
o RamaiEy §7 RIAR
g fir qfeq ot @ oF W% 9T wXEET
ar fF ogt 9 Al AT TT A
T GATS IO, | BIE ATEHT & THEX
N gole T Ay § wgm
fir =Y st Y B8 N &, 99
1 wge AR | gY T T W
¥ ¢ oe 7@ I E I e
¥ off wgew T fear o qg W
fearaet w1 & | ey fomid 1@
¢ fF o @i w1 gwre fear 9 o

qw Fagwgm W §
fr 9= o AR OAIw 9Ted
g &, sER aww e ar -
wfr #1 wAwnta w1 <1 fear @

ag o ot § w whw T
s & §Rfr F sy w ¢ Tl
T@ASafa w1 1 A | W A
FG AW FT OWET ERT 4 ST
TggeE § omr far femmar g-- <@
N Fe w AE Q@

el AT ¥ 97 Tw I A J
WA § e fean, soawR A,
few #t e amT W @, o7 aw s
T A w5 aw aw o At
aaRn fe strq dr ot Ao s R &
aT o S g & R

T, gt a4 wv v foroar a1, agi
ITF KT T AEAl A I mar

T awi & o v gu adf
fromr war 1 @ fed A aof
FE 9N § & s s

faerr R g fremr a=
T A A Y FJaT FET AR
¥ @Y g game av e frw Farc g
RYY FUCTT d § AT F13F TAC
R qT ST § T ¥ & foq s
WA @ Hfrd —see wrEr A
& Qoo wQE & W %ifwa, foaay
ad £ Iq ¥ HE AT FAA LW |
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[dfea sz T wmia)

F 7 foo awr o9 fFar 91 fF

FH ¥ FF 30 FU 7 Y BA &9
fag | AT T %0 M FEA oo
Y faow &w AR adHfare -
faam dvad Q1A F) @F TATE 9Y )
o FTH A8 At e I T W
“fraft o gE @1 w@ @ FUr W
o AITHT T T A K IFAA &
g9 T8 AT | A IS
7 g frafefrfmae afrma )
¥ fear s § wg g dEw
-qew #1 fFmr S ¥fFE & ST
wrgaT § % o frad gew w1 g
e % fear 1 w0 o T e
‘B g Y AR @ E | AR IR A
g} AT | FF ATART FA FT IR TG
3 w9 fm @R W FE A AR
R TERAT A HIH A F QTS
J fwre faar &1 ag o gE wwer
T FE § 1 R A qASG Qg
R W & aueh T A anfwd

# S e wfad |

Shri B. C. Das: A very rosy pictufe
“has been given by the Food Ministry
about, our food front. They claim
that we have almost attained self-
- sufficiency and that we have turned
the corner. But facts belie this bold
assertion. I am not going to dispute
the facts given by the Ministry, be-
. cause the Minister himself on many
occasions has declared that our food
statistics are very misleading and one
should not rely upon them. Of course
sometimes he uses them to serve his
own purpose. I am not going to rely

on those pliable statistics; I want to
depend upon something more solid.

The policy of a Government has {o
be judged by what its effects are on
the common people, what reactions
are created in the country on its

. actions. Let me remind this House
.that when the Government claimed
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that they were reaching self-suffi-
ciency, what was the reaction in the
country? Even those papers which
generally stand by the Government
expressed doubts and sald i‘he Mirris-
ter was playing with figures, but was
not taking into account the reality,
because the reality was striking in the
face of those absurd claims of the
Ministers. The Hindustan Standard
in its editorial said:

“To say that the suffering is
the result, not of lack of food but
of lack of purchasing power
amounts almost to saying that
India has always been a self-suffi-
cient country in the course of her
long history and has never been
in deficit. For has not there been
always plenty of food in the coun-
try for those who could pay the
price? Even when people died
in thousands for want of food,
those who could pay the price did
not experience difficulty in getting
their supplies.”

The explanations offered usually by
the imperialists are offered today also
by the Ministry. Their statistics are
devoid of human touch. That is the
tragedy of it. What is their claim?
They say: the offtake has decreased,
hence there must be abundance out-
side, people must be purchasing from
outside. That is one of the pet argu-
ments of the Ministry. Another argu-
ment of the Ministry is that we have
decreased imports, therefore naturally
the country must be full of foodstuffs
and people must be buying food-
stuffs. This is the logic of those who
do not look at the people, but who
base their conclusions only on cold
statistics. But there are certain in-
convertible facts which the Minis-
try, I am sure, will not deny. What
are they? We know the purchasing
power of the people has decreased.
That cannot be denied. Unemploy-
ment in the country is rampant, it
has become a serious problem. Gov-
ernment also has admitted it. Also,
we have to remember that in the lean
season we hear cases of starvation
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deaths, scarcity, food marches, hunger
.-ete. I can just read to the House the
headlines from some of the news-
papers. 1 cannot read them in full
because my time is very short. These
are some of the headlines: “Starvation
-drove a man to commit suicide in
Muzaffarpur”. This is from the
Times of India.

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
“That is last year’s paper.

Shri B. C. Das: Last year means
September. The Minister must also
hear my argument. And then in the
lean season, we find “People faced
with utter destitution”, “People live
-on wild roots”, “Acute Distress in
Nowgong (Assam)”; “Increasing con-
cern over food situation” etc.,—the
Hindustan Standard gives this report
-on August, 9. In this lean season peo-
ple are facing dire distress, yet the
Ministry’s facile conclusion is that the
country is now turning the correr.

Now, about the surplus States, the
:so-called surplus States. I come from
one of the surplus States, the State
of Orissa. I am reading out an ex-
tract from the Budget speech of the
Finance Minister of that State. In
the last year's Budget speech, the
Finance Minister of Orissa states:

“Looking at it from nutritional
point of view Orissa is not really
a surplus Province. We are in
need of 4,90 crore maunds to feed
our people, whereas our produc-
tion is less by about one crore
maunds. We export foodgrains
because we have no other com-
modity to export for exchange of
money."

In the same speech he says:

“The people of Koraput who
supply a large bulk of foodgrains
™ to the deficit Provinces do so by
half starvation. The majority of
the tribal people live on fruits
and herbs and tamarind seeds and
kernels of mango for ten months
in a year.”
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This is not my statement, it is the
statement of a Congress Minister, the
Finance Minister of a Congress State,
Orissa. Even in such a case this State
was sending its quota to deficit States.
This year it has increased its quota.
It has increased its quota because
some rebate has been offered to the
State in the shape of some bonus.
People live in a state of semi-starva-
tion and yet they increase their ex-
port quota to deficit States because
they want money in exchange. This
is the attitude of mind of the Minis-
try today. The Central Government
Minister encourages this because he
is interested not in the welfare of the
people, but in statistical success!
Human touch or approach is totally
absent from the long report that has
been given us by the Food Ministry.

It is claimed that more land has
come under cultivation. May I ask
the Government whether Govern-
ment has taken statistics of the
acreage of land that has fallen fallow
during this year as a consequence of
eviction? Where has the yield per
acre increased? We have to know
that also, because we know that
Japanese method of cultivation is in
a microscopic scale being experiment-
ed in this country. Therfore, it does
not make much change. If there is
a change in the food situation today,
we must thank the monsoons: we
must thank nature because nature
was kind to us and that is why the
Ministry is able to give us some facts
about increased production. But,
what about our agrarian crisis? We
know, Sir, under the impact of impe-
rialism Indian economy collapsed and
India passed through a terrible grip
of an agrarian crisis. What was the
the result of it? The yield per acre
of foodgrains considerably decreased
and the sown area also began decreas-
ing. These are the two manifestations
of agrarian crisis.

Sir, from Dr. Burn's Technological
possibilities of agriculture develop-
ment in India, we find the following
figures: The average yield of rice
per acre from 1914 to 1918 is 982
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pounds, but today what is the figure?
According to Commerce 480 pounds
was the yield per acre in 1950-51. You
find that during these yearsthere has
been asteep decline inthe productive
capacity of land. The area sown has
also gone down. 1 am not going to
give more facts and figures, because
my time is short and I have to cover
other pointg,

What about our food position? Ac-
cording to the table given by the
Eastern Economist (Annual Number)
the national average of energy and
protein content of food supply in
India per capita is even less than in
Ceylon and other backward Far
Eastern countries. It is a tragedy
that this is the case in India which
claims to be the leader of these
Eastern countries. I am not quoting
the example of North America; I am
not quoting the example of Europe;
I am not quoting the example of
Russia; I am quoting the example of
these very backward countries. If
you compare the statistics of these
backward countries with those in
India, you find that the per capita
consumption in India is less than that
of these backward countries, for eram-
ple Ceylon. When our national con-
sumption is far below....

Dr. P. 8. Deshmukh: The whole
burden in India lies on foodgrains. In
those countries they do not mind eat-
ing any flesh.

Shri B. C. Das: That is no consola-
tion for the Minister to offer such an
explanation. He is to go in the right
direction.

When our consumption is so low,
when the ylelg per acre is so Ilow,
when India is passing through an acute
economic crisis, to say that we have
turned the corner, that we have solved
the food problem, that we have reach-
ed self-sufficiency is something which
no Minister who is concerned with
human welfare and the interests of
the people will say or declare, He
ought to say that we have failed so
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far, we have been following patch-
work solutions and adopting those
steps which the British were taking,
we have not been able to bring
about any radical change because it
is not possible in the context of our -
inhibited ideas.

I would say the Minister has for-
gotten another important aspect,
that is, during this period the peas-
ant has been forgotten. Government .
claims that it is very much interest-
ed in production. But, if so the
Government shoulq not slay the hen .

that lays the golden egg.

[PANDIT THAKUR DAS BHARGAVA

in the Chair]

I am referring to the peasants.
Everywhere in India, we hear from -
different corners, large-scale evictions;
we hear from Bengal, from Bihar.
from Orissa. In the Punjab, the Chief
Minister declareq that 1} lakh evic-
tions have taken place during the
course of the year. Throughout India,
evictions take place,

Another very important thing is
about the rules. You tslk about
grow-more-food. In my State there
is a rule that if a person cultivates
new lands unauthorisedly, he has to
pay four or five times the usual rent.
He may be allowed to cultivate every
year, but the Government will rea-
lise four times the rent every year
as penalty. A very absurd case, a
fantastic case was brought to my at-
tention two months ago. I was tour-
ing in my constituency. A person
came to me and told me that be-
cause he cultivated without the per-
mission of the Government, the Sub-
divisional Officer haq ordered the
destruction of the food crops. I was
taken aback. The officers told me
that it was the usual procedure when
unauthorisedly land was cultivated.
Fortunately for me, I approached the
Chief Minister and tgld him about
the absurdity. He intervened and
stopped it. But we have fo note that
the usual rule is that the Govern-
ment follow such a wooden-headed
policy in the name of grow-rore-
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food, they forget the peasant, they
. forget the human aspect and they in-
.dulge in following those methods
which landeqg our economy in catast-
rophe in the days of the British,

Shri Lakshmayya (Anantapur): At
long last I have got a chance to
speak. I could not get a chance on
the other Demands. Now, at least I

. am getting a chance to speak on
. Agriculture.

While supporting the Demand, I
would like to make a few observa-
tions, After twelve years of night-
mare, for the flrst time we are now
free to purchase in the market the
quality of rice we prefer and the
quantity of wheat we want for our
domestic consumption, It was really
a nightmare because we had to suffer
considerably and considered those
difficulties with deep anxiety hitherto.
Now, our hon. Food Minister says
that we are nearer self-sufficiency
than ever before, and also the goal
-of self-sufficiency is within our sight.

Really, we are very happy to hear -

this news. Further, the Japanese
method of cultivation has given &n
.additional yielg of 9 lakh tons of
rice. This is another achievement
for which we must be thankful, Our
Agriculture Minister has arranged an
All-India Cattle Show this time in
the rural parts, which adds another
.feather to his cap. So, I wish to
congratulate the hon. Mimnisters for
-agriculture and food for all these
.achievements,

Our country is predominantly a
~country of agriculture. We feel
proud to belong to such a country,
but it is a matter of great rorrow
and shame to say that we are in
short of food grains to feed our peo-
‘ple. The interests of our agricultur
ists had been neglected and even ex-
ploited for the last one or one and &
‘half centuries and the agriculturists
who have so far been the backbomne
of our motherland have been reduc-
ed to abject poverty, When that
backbone is broken, where is the
stamina to stand straight unless their
wondition is improved, unless their
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fate is bettered, with every possible
help, we cannot say that this country
is prosperous, wealthy and rich.
Therefore, I wish to make some sug-
gestions in this connection. We are
aware that agriculture is the best of
all occupations or arts by which men
procure the means of living. It is
said that the farmers are the found-
ers of civilisation and prosperity.
A nation could acquire wealth by
three ways. The first is by war, as
the Romans did—in plundering the
conquereq territories, This is high
class organised robbery. It is despi-
cable. The second is by trade or
commerce, where in generally cheat-
ing is resorted to. This is not desir-
able. The third is by agriculture, the
most honest way of enriching the
country. The seed is thrown by the
agriculturist in the field, and he
recelves a real increase of it, in a
kind of continual miracle, wrought
by the hand of God in his favour as
a reward for his innncent life and
his virtuous industry. Our country be-
came famous In agriculture and this
agriculture is the mainstay of our
country. It is because our farmers
are poor, and are in a pitiable and
helpless condition, that they could
not fertilize the lands and cultivate
them in an effective manner. Short-
age in food grains is the result of their

poverty.

In orddr to enrich the country, to
improve agriculture, and to increase
the fooq production, I would like to
make one or two suggestions firstly
fixing of a ceiling price.  Already,
one of the previous speakers has
drawn the attention of the House to
this point. I will repeat that we
should fix a ceiling price or a basic
price for agricultural commodities.
The second suggestion I would like
to make is that there should be free
movement of grains, and free trade
in grains. This is very necessary to
the advantage of the poor peasants.
He must have the freedom to sell the
grain at any time he wills or send it
to any place where he could procure
the best price. The hon. Minister
for Food unfortunately is not in the
house, but I hope the hon. Deputy
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Minister will request him to make a
goodwill gift to the farmers, say in
the shape of three-year guarantee of
a cefling price for all the food grains,
so that they may know where they
are, and what their position will be
in the future, they raise food crops
with great enthusiasm and interest.
Otherwise, as is happening now, they
resort to commercial crops instead of
food crops, with the result that food
production suffers; or they grow other
crops, which procures more money
for them and their families.

The farmers have no other avoca-
tion except agriculture, It is from
the produce they get from their lands,
that they should get the required
money to meet the needs of their
families, Everything for the family
they have to get only from the little
money they procure from the produce.
After taking into account the work-
ing expenses of the agriculturist, and
the trouble and labour that he takes,
let Government filx a. resonable price,
—not even abnormal price—and thus
assure the farmer of a reasonable
return, This will give an incentive
to the farmer to produce more. At
present on account of low prices or
fluctuation of prices, they are not
enthusiastic. If this is done, we can
feed not only our country, but other
countries as will, like a kamadhenu
that can give any amount of milk,
our good earth will produce any
quantity of grain, to meet the needs
of our people, provided she iz well
cared for by our farmers. At present
the farmer has lost his energy and
zeal on account of poverty and incapa-
city brought about by foreign domi-
nation. If our Government could in-
fuse enthusiasm, vigour, life and
energy into the farmers, who form the
backbone of our country, our country
would become surplus in foodgrains
and feed any number of people. We
can go on producing any number of
‘children. We need not resort to family
planning and contraceptives, as we
contemplate. to do now under the Five
Year Plan. If only our Government
could go on with the same speed and
enrich the land, they would get any
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quantity of food grains, to feed any
number of people, We need not fear,
the growing populatiomr of our coun-
try.

The next thing I would say is this..
You are aware of the difficulties,
grievances and demands of the far-
mers in the rural areas. Their posi-
tion is helpless, very pitiable, because
most of the farmers depend on dry"
cultivation. They are poor and they
are badly in need of finance Yor culti-
vation. I come from Rayalaseema.
Sir, it is a poor and backward area,
as you all know. Our agriculture is a
gamble with rain. We have to depand
on the monsoon; which often fails.
We have to depend on the vagaries of”
the weather. Therefore, when com-
pared with the ryots of other parts.
the farmers in Rayalaseema are in a
worse condition.

Now, I want that a Rural Finance
Corporation should be established
here in the Centre and again at the
State level, there should be one to
provide credit facilities to the agri-
culturists in the villages. These should
provide through the district banks or
schedule banks or any co-operative
banks short-term, medium-term loans
on easy terms and even long-term
loans, if necessary to the poor culti-
vators in the villages. Short-term
loans may be upto the amount of
Rs. 1,000 and medium-term loans upto
Rs. 750. That will give them en-
couragement; that will infuse enthu-
siasm in them; and enable them to go.
on with their cultivation in time. On.
their personal security, the loans
should be given. It may appear to-
be strange or amusing because of the:
words ‘personal security’ which I used
just now. Yes, Sir, the agriculturists
should be considered as servants of
society in supplying their vital needs.
Their sentiments, by which they hold
very fast to the land. should be con-
sidered. They will not leave the land,
they will not run away from the land
because they will stick on to theti
land. That sentiment should be taken
as ‘personal security’. We should®
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adopt a new system of approaching

them for loans rather than they ap-
proach us with a request and recom~
mendation. I think I have two or
three more minutes.

Mr. Chairman: Unfortunately, this
is the second bell.

Dr. Suresh Chandra (Aurangabad):
We are prepared to forego our time.

Shri Lakshmayya: I do not want to
take more time. I will finish in two
minutes.

They should be given loans upto
Rs. 750 at the time of sowing, for
the purchase of bulls, tools, imple-
ments and improved seeds. The State
Government should guarantee these
loans. The taccavi loans they are
given are not adequate; also the co-
operative societies cannot now pro-
vide loans adequately for want of
sufficient finance. Therefore the finan-
cial position of the agriculturists is
precarious. The farmers are at the
mercy of the moneylenders, who take
away the produce from the thrashing
floors for a low price. Unless the posi-
tion of the agriculturists is improved.
our countiry cannot be said to be pros-
perous. Our country will not be rich
unless the cultivator becomes rich;
unless the farmer progresses this
country will not make progress. That
is my submission.

Lastly, I may not get a chance to
speak on the demands for grants re-
lating to the Planning Ministry. I
want to draw the attention of the
House to the difficulties we are ex-
periencing due to lack of drinking
water in some villages in Uravakonda
Taluk. They have no irrigation facili-
ties for their lands. Though the
Thungabhadra project is close to us,
we cannot get a drop of water unless
high-level canal is provided. We re-
quest these two ministers to influence
the Minister of Planning to include
construction of the high-level canal
of the ‘Thungabhadra Project’ for our
area in the first Five Year Plan. The
House expressed sympathy and sup-
port for Rayalaseema several times
but any amount of sympathy will not
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fill the bellies of the starving people
there. We want real action, not mere
empty words. I hope this will be in-
cluded at least now and executed to:
benefit the people of scarcity areas im
Rayalaseema.

6 PM.
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TR FX |

AT g T A & ey & )
3fFT 39 T 3o TWE ¥ AW AW
#Y 37EY qedt & | o 9w F &y v
DT g1 Y w gwm A der
2 o g | oy Afew #% feam
IUH FER] FY TGEAN AR FE AqTAT
AT FET | §F 9T G F AW
T afgg |« gw faffeT qiga &
o g s &, fafer g oW
T A1 FMF F wWy | s ey
& ygt 0 Y wraT FE f A qw
# qeATE § FTE T IR wAT
fear smaT av 1 @ gw fwiTe ARA
& qw ¢ o € fF g gw R W
g A fafaeer #1 wwE@Es gTan
wrfed, wrmr ad =wifew) @ & qoar
agm g i Smr AT S 7 g0 gow
%7 Q91§ 45T &Y aE) Y FWT TR

Chairman: Hon. Member must fin-
ish now.

st tmw wwt : gafy o, @t
HT yR AW e & gaw fear §
€9 913 ¥ ww § § avok 9fd @
fafrese grga w1 sqrr AV & @y
TE@F AT THT JATEHT ¥ qTF fg@n
AT E ) T FEE A gE9E
& AT 7T A Y e g WA

29 MARCH 1054 Demands for Grants

3524

I7 a3 #ar oy w7 & o iR ot
T fear ) w qew § B e
TF F37 AW & | Aoy free 23%
A o deefoat @ spTT IAwY TR
ot faed @Y & awwa g f o ol 7
fodh T wow WY o O @ wwelt
t afw g awer Nt S Ww e
21 efew Qar far |1 Tl | e
% 77 ¥ A7 o a9 ¥ W U
®Y SRwe fror ge @ 1 s Sew
faar, grag Y wgfeud £ sfew
T Y seTx AATor g S ey fear
aE A AUAY g Q3% dwefat
faefy Y w1 qETreT A T FECA
e A & T Y AW AE T
ardff 1 & 3 3@ g & &
TE AT F1 78 ¥ & fov ag dwefaar
gforor AT T | WY AR AT
zfiror & wzd a7 9gre . Aer Hfem
¥fe o AT T T F T aEF )
N GHER AT qferft § IR AN ux
T Fe ¥ e § agw v o
AT Fga 7 & gw A melr
gy € 1 fradr qel @7 "el & )
TILAT WY A T ¥ AT e F
TR & | A AT AWy 4K wF A4S
§ I AT WIR W AL WX F
3T g8 AEf WY fr gw fam S
o FoqWT & AN 2 & 1 aeer
s g AT A4 fF e W Ta ¥
SrewRrT 9T 47 Wy arely & 1 |y
1T FwHY sarw 7 Y A ot fy IveT
wTeE ATE SR T < fvqar 4
Tg a7 e ded § fr e A T @
# fraar s A% AwwE qzar
T A% fovqat warer  Far =ifgy
g A qrfedy & 1 o ga Aw A/
wE B sewE 2 § A I § R
# g &, 7 AN frgm & A F gy
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[* Twir xai)

gt gy F A} F &=y
# 1 8fFT srodY wg qrfedT  sarr
fZAt aF ¥o4 I af & 1 "
T YT AW ARG & AV AT FEY
# fF grr T wa gy AgY & A
F IV T7 IET | AT ITE FET &
f& % am O 5 {fag &0 790,
YT Tl ¥ CFE GFT FU | TEd
X HITET TR FT 7 9 WY A
AT g K FUIRT T TET W)
qET & {1 AT 1@ GARY vy § o
g I AT {3oo=¥oo0 TT THAT TH
e # 431 gar § 1 zud fow oA
2z wgddzy v agfeug & fr 4y
&7 g

v ¥ FAST U R WY IGS
grar 8, 8iFw Iw agHr § ¥ fgam
e 7 gt fear § ) q@ wg A%
@A ¥ wqu faer &, foawm wuar
4w ¥ @ oF ¥ I age frar
T §, I FT 3o X AT A Fw F
Exdoiz § | A g §, AW o
THT AT TAW FT AT &, THFC A
adl 3 | 7 NF A Frow guwr
e & 4§ o7 &, 9 F 9FS TW 7 AN
dgTAX oY, Y00 WA, 4o W, Yoo
A, B UFE, IG 49 79 ¥ AT, o,
R4 IF & ITR, U T A 7 daman
aff &y & | fodr =l w W
w& & aie faar &), Sfer ) fegam
#F oY dzrare T & 99 & e B
#ifed A fgge =Ed QY qar w=m
fr g wa smATEIT ST FT AT
W] AR S A F g fe,
W % 710 & fad g firar s 9k
sl 7 #7)
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ar w& 7g qrfet & fF o ead
aT ¥ g A% agfouat & gra
™ FY AR ® qgr A8 qEy, 99
frgrr wimer & fF g T R 2
&g, o fee =Y 7 3 1 & a9
q#g f5 dfar (@@ fw) ae
® a9 & g a7 fear 0w wvar Ay
M | &GS TF TI4TATE AR T
] AT W IR IE AW AR
TF A & ¥F AR UF §94r 9
AW AT TH K AT T | WY
e wy § 5 fEaeT Awem gam,
FOW FT THAH GAT | T ¥ TH
T AT A AT UF QT T AR
AN FrHg @R a7 IW FTOF €47 A
AN AT UaT @ & | A A gHAAT
g 5 9 aeg fad oz w2 ¥, awt
%% fad godt & w8i 9r & 7w 2§
q g7 vo wTe o7 W fasl w1 faar
TAT 4T | AV wo MW T TR AT T
T BT AT I AT A AR AW AT 9T
&, aY Iq ¥ J7q fggm & v < w0e
¥y @@ Tar go o & feami &7
I9 HY T F AT FT AT A FgF 4,
fae wifos) #Y 1 fas mifes! #1 s
q 7z war fqar & 1 e fgge
W T ¥ a<g ¥ S foar s ay
§ gawar g & wrg wag woreg v
TqaT AT & A fir 91T 7 e ¥
A qgw faar s =gy & fr
e & alzT & gfm a1 Dag
N Mg ), framl & affonr
et #Y, T T W aw@ ¥ wE@r
&Y oy few @ ¥ 9T ¥ T ¥
Frd € | AT} IT ¥ aEdfee fogd
& fod z@ 3§ ¥ &9 - wT wWAT
fear | I ¥ oF ater W I %7 INTET
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&Y @1 | qq T T AFQ § A W
AT TTER T2 AT @ & 1 39 FHwe
T Q@ & | W wY aE ¥ 2w
o A 78 qE U @ wr
e At et 1 ¥ wiw
FX@ O§ A T A W W
It 3, vRTe Y T T @, 9
®rag oft o Ad W & ) anfew W
A F aAH A A I§ W R
FTEX FA § W AT & | § AW
s AEmE R oM m A ¥
g w0 w9 fraEl & w1E wT A
AR SR AT @ & A fe A% 1w
AT Y w7 T FET & wEAT E |

go dto & framl & sEFale
F T IS FY ISAT AR TH S
a9 & Fgr fr 3w aff ™ A dFrEAT
&Y agT gy A TART & 9 framt
#7 5aar 2 Hifed, gare W qqr Hfd

a9 F IW Y EfeEe aw  H

¥< %2 fzar fr ug qefamh 1 93
g @ a & gt fr sw faw
TR gx fafreer oigw 7 g e
7z N aEfew qEl & S aRe
FT R ) AR A @ A w1 e
§ fv o< wor avwfoee arEdf framt
# Tg T 1 T AT B IS A
ag dafeee qE AT w9 aaT HE
g @t ¥ If@ g aw W o
g3 fromr TEY & o Ty &
1T TT FT AXA ATTEAETY ¥ )

Iq fa gt g7 fafrees aga A
g A ¥g fear fr iofew oEf A
aTE F Y go Yo & =T fakfeway
@ & IF wowTT w1 wrE wwEr Ad,
fos aoY &1 Y ey 7 & @
ot & & e ¥ @R § 1 feww

et firaeT Ty @ AR ot & srdwai
wgY & fr w froey 1 ¥ W A
fow aw) #1 it & 9 7 ¥ awar
fir gurt WY wrdwal fodfer s@ w@, Y
TR gor @ foad +f Sl
@t 9w w3 &, faer aret 7 Ik faers
aE ar #Y g7 frgAt & Y€ ama A,
Tg & TE FFIAT, AT F 37T B FAOTHA
f& fegd sa® faers a@ # | ger
fafreeT mrgw 7@ & aff &Y & I
Iz fremn fa fom fea ag ooy
™ 4 3 fav @A v qg W= @
g Y fadfer £ 4 AT ag 517 ¥
9 fgiF 3%y fler | 7 ug AdY T
fe & sFe & oW 4 | ¥fww qm
qg FEY U ST et & fF ¥ gAnR
qud &w & g 9 faie fy s
faded =1 &er, gder) v FEd &
fir At 7 SAFT wdfter w22r 1 Ofe
ag a1 aFf & | A Frowal gwe g
§ T T I 9T AN wor §
A% faeeft o awr 7 firegare fva
T AT W AT TEE @S o Y
§ fF fow =g & wgweAT a7 | afx
v AT U W aNE HTEEA
war ¢ fv e T ¥ oF W
ar FT AW FHT Ty & fir god
8 aidf s & 1 sy FER
g5 o sk o sremer &1 Uz
& F AT TH T 97 T W #
#F arA ey R o & ad) afew
wafed ag Jamt 2 owger  f
EHHT SRaT § A% frgre are
¥ a9 S FT gAT E oo qww
s ¥ w\ifs sy feqt aw oa
figEm ] T B I Faff @
TR AT AT FEFT AW &7

fasY ®r aff I @971 g AW
X avp e AEY [ aY e sy
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[»fr Trasfy ami]

W afedt ¥ @ sl » gaqw
e A @ 7 qg=Er &)

aw AR w3 fafrex wwE
@ a9 yfmw g fr 9=A
TEEH T Frge Ffear g1 A
™A g &AW I adw
¥ F, 3@ O Af froeRi %%
F1 wgeT g5 F< fgar afew gwfed
f& a1 qvd oF TES AT FAOS &
® H S0 Tl AT I ST FT
feari g & oW @1 agy @
oY T T F AUN S| HY
g agETT § W wEd fod st
waqE fagr o aFar € F R
WY W FT T@T AT IEF S ¥
faz 9z ¥ g1 foar SfFw srme Tod
AT ag TR f gAR §® ¥ AES
gz ¥ fomr A gaFgar g 5
o R FE) FAgwe fFam
gaqT A & fod ofr 78 s
Ty & 1 WR ag wew g &
fr s wE IR 4@ T, A
ww 9 & o arg § ae@r wwar
§ T TWme MR W
yeEr T & 5 oy gAY & four
gar @} 3w @ § A ag
FoRaT f5 aTOM BT SEew W &e
¥ faar Wd g g F A
gdrg §fe o form amr )
G ¥ e H R § ag € ey
TW AR § AT AgT TW X @
g I = wifgx fr v a9
¥ AT Tow W I B awged
s IH wwr  afem w3 ad
wTr frdew &)

Shri Achutham (Crangannur): Sir,
before dealing with the food problem,
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the problem of so-called back-
benchers needs immediate attention. I
suggest that some arrangement should
be made by which, by rotation, some
of the back-benchers should be given
seats in the front benches so that
they will be able to catch the Chair's
eye and speak.

Now, coming to the point of Food,
after the out-break of the war India
was in a very pitiable situation with
regard to food conditions. After the
attainment of independence, the Con-
gress Government has taken parti-
cular care to see that this problem is
solved as quickly as possible. I know
the present Food Minister Mr. Kidwai
—] may call him “Right Action
Kidwai”—R. A. means ‘Right Action’
—has done his best and has put all in
his power to see that as far as possi-
ble, import is reduced and internal
production is increased to the highest
possible extent. We see that in 1952
the production of foodgrains went up
to 47-58 million tons. It is also grati-
fying to see that in 1953-54 also it is
being increased. In the beginning of
1954 the stock position comes to 14-4
lakh tons. Even though in many States
there is no rationing or control, there
still remain some inter-State move-
ment difficulties or bans. According to
me, so far as the South is concerned,
a time has come to investigate whether
it is possible to remove all inter-State
bans and take all States including
Travancore-Cochin, Madras, Andhra
and Mysore as one zone so that what
is produced in that particular zone
may be taken to a deficit area in that
zone. In that case there will not be
any price fluctuation. Now, I under-
stand that in the South, excepting
Malabar, the prices are low and in
the Malabar region the prices are
high. In 1958 we have got enough
supplies and the surplus was taken to
cover the deflcit areas to the extent
of 29'5 lakh tons. Gradually, year
after year we are reducing the im-
ports and we see that this year we
have imported only to the extent of



3531 Demands for Grants

20 lakh tons and out of that we have
imported only 175 lakh tons of rice.

Sir, our State—I mean Travancore-
Cochin—must have the first priority.
It is a highly deficit State and at the
rate of 12 oz. ratipn the deficit will
be 53 lakh tons and every Member in
the House knows it,—even in spite of
intensive and extensive cultivation.
Our State is overpopulated, the land
available is very small and whatever
we may do we will not be able to
produce enough. The crops there are
more or less commercial crops like
pepper, ginger, coconut, cashew-nut
and other things. Even if we put all
the best fertilizers we will not be
successful in producing enough food
there to reach self-sufficiency.

Shri Gidwani (Thana): Why not
try family planning?

Shri Achuthan: We will have to try
some such thing. I would suggest that
to solve the food problem in our State,
people from that State are taken
away and made to settle down in
places where due to tractor working,
colonies are established. Now, I hear
that in Central India about ten lakh
acres of land have been cleared up
by the Central Tractor Organisation.
The Government must see that at
least some lakhs of people from our
State are taken away and settled in
suchlike places whickk are cleared.
Our people are prepared to go any-
where and settle down provided they
are given the amenities and facilities.
1 would, therefore, again suggest that
wherever areas are cleared by the
working of tractors, some people from
our State may be taken and all facili-
ties given for carrying on farming
and for their settlement. In connec-
tion with co-operative farming, I would
ask. what is the attraction for the
kisan? When we speak of fertilizers
to these people, there may be a con-
dition attached, that is to say, in a
village where there is co-operative
farming, some concessfon must be
glven to them. It must be the incen-
tive to the kisan to have some sort
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of co-operative farming. This would
help us to avoid a lot of waste of
energy and materials. While referring
to co-operative farming, it is equally
important to have co-operative mar-
keting also. In the villages, we see
the intermediaries and merchants—of
course, the merchants have a part to
play—exploiting these people. Unless
these people are weeded out and the
produce is taken by a system of co-
operative marketing to the markets
where they could be sold, the condi-
tion of the peasants, in spite of the
fact that they work hard and produce
more, will not be satisfactory. They
will not have any salvation. Along
with co-operative farming, the ques-
tion of co-operative marketing may
also be taken up. I know this is a
State subject. But, unless the incen-
tive, the force, the pressure comes
from the Centre, it may not work as
well as we want it to work,

When referring to rice cultivation,
T must say that the hon. Minister has
got the habit of praising the Japanese
method of cultivation. He is fond of
something foreign. According to me,
it is nothing more than rationalisation;
more manure, more weeding out,
spacing; merely rationalisation. Of
course, that is going to deliver the
goods also to a certain extent. In my
State. I do not know why the people
are not taking to it. Perhaps it is due
to want of propaganda and publicity.
My own complaint is that propaganda
i3 not sufficlent with regard to the
Japanese method of cultivation. The
cultivators should be brought together
and advised or Instructed by pam-
phlets, etc. about the importance of
these Japanese methods., I agree to
that extent even though the hon.
Minister says that that is the only
solution. Moreover. when he speaks
about Japanese method of cultivation,
he brings in the question of co-
operation. There cannot be any ap-
prehension that even without co-
operative farming, 1f the Japanese
method is followed In the whole of
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'(Shri Achuthan]

India, the food problem will be solved.
When we speak of increase aof popu-
lation, there are a lot of difficulties
and problems viz., education, health,
settlement, etc. Even with the adop-
tion of all methods, all these pro-
blems are so pressing that it would
not be possible to solve them if the
so-called increase of population takes
its own course. I think the Minister
for Agriculture should change his view
on that matter.

Some days ago, the Minister of
Agriculture said,—I do not know the
name of the place, I read in the
papers—that there cannot by any
hurry for placing a ceiling on land
holding. In this matter, I want to
join issue with him. We want in India
a socio-economic revolution. For that
purpose, we have made provision in
our Constitution, and we have said so
in the Congress election manifesto
and other things. We have said that
more than once. It is said that we
are not to be enamoured of these
slogans and we should not run after
them, and the question is how far we
have succeeded in achieving results.
Even if you give a family a larger
extent of land, and fix a higher ceil-
ing, where is the guarantee that they
will stick to agriculture and will not
go to other professions? That is a
difficult problem. The Agriculture
Minister may think about the matter
and I would request him in all humi-
1ity to change his view. Let us go
with the trends of the times. Other-
wise, we will have to go and other
people will come in. What is hap-
pening in Travancore-Cochin? Be-
cause we have not been able to give
effect to all these schemes, the people
have fallen a prey to athers. Even
though the so-called P.SP. 1is in
power, they won't have a bright
future unless we support them.

Bome Hon. Members: Don't sup-
port.

Shri Achuthan: I know that. Un-
less we take some very drastic steps
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in Travancore-Cochin with regard to
land reforms, other labour legislation °
and colonisation, the Congress may
not have a future status comparable
to that which it had previously.

I was reading the budget speech of
the Finance Minister of Travancore-
Cochin State, Shri P. S. Nataraja
Pillai; the other day. He gave out
all facts and figures about the quan-
tity purchased and the loss incurred
by subsidising rice. The maip drain
on the State’s revenue ig the food
subsidy, As the P.S.P. leader Shri
Pattom Thanu Pillai has stated, in
1953, the Travancore-Cochin State
had incurreq a loss of Rs. 4-86
crores on account of subsidising rice.
Of course, the Centre may give us a
sum of Rs. 1 or 2 crores, but if every
year, out of a total revenue of Rs. 13
to Rs. 14 crores, nearly one-fifth or
one-fourth is to be allotted for sub-
sidising rice, how are we going to
increase our developmental activities?
1f the price of rice is raised, then the
Congress would not be anywhere, and
the other party will get up and say,
the poor man is hit hard. In the
Central Budget for the year 1954-55,
I do not find any allotment for sub-
gsidy. During the year 1953, there
was a sum of Rs. 1-77 crores for this
purpose, but during 1954, we do not
find any allotment, I do not know
what is going to happen. Shri Pattom
Thanu Pillai’s reply to this in the local
Assembly was that the food problem
of the State more or less depended on
the Centre's attitude, and that the
prices and the quantity of rice also
depended on the attitude of the Gov-
ernment of India.

So far as fisheries is concerned, in
my opinion, no improvement has been
made. I do not know whether the hon.
Minister has any apathy towards fish.
Fish is a very important diet, and
when taken along with vegetables it
will fulfil the requirements of calories.
vitamins and minerals etc. In Travan-
core-Cochin State, even though it has
a long ceastal region, still excepting
for the Norwegian method, we do
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not find any spectacular improvement
with regard to fisheries. There is
adequate scope for the development
of inland fisheries, coastal fisheries.
and deep-sea fishing, and there is need
for trawlers, refrigerators, ice plant,
quick transport etc. If these things
could be given to the fishermen, I am
sure, within a very short time, there
will be a spectacular improvement,
and the people there will be well-con-
tented, and will not be taken in by
the revolutionary type of political slo-
gans, but by Congress slogans in re-
garq to following non-violent, peaceful
and constitutional methods of improv-
ing their living.

In conclusion, 1 would like to say
a word about international farming.
Several farmers have been sent to
America, and American farmers have
come to India. under this scheme.
About thirty or forty persons are
being selected for this purpose, and
1 would request that representation
may be given to my State also, as a
number of pcople of my State have
been telling me personally that they
are also eager to go and see other
places, and see how farming is done
there, so that when they come back
to India, they could improve their
methods and increase food produc-
tion.

Shri A. P. Sinba: Wwnat is the time-
table for today? .

Mr. Chairman: As regards the
time-table, I am entirely in the hands
of the House. If the House is pre-
pared to sit up to 7-30 or even 8 p.M.,
I am ready to sit.

An Hon. Member: Will there be
quorum? (Interruptions).

Mr. Chairman: If the House wants
to sit up to 7-30 p.M.,, I am prepared
to sit

Dr. Ram Subhag Singh: When will
the hon. Minister reply?

Mr. Chairman: He will reply from
7 pM. to 7-830 p.M.

Some Hon. Members: Let us sit
only up to 7 P. M.
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Some Hon. Members:
sit till 7-30 p.Mm.

Let us

Mr. Chairman: The House will sit
up to 7-30 p.M.

ft qwo gwo Wvare (farey wre
7 fyor ErE-—afmwa fyer wid—
IO ): guTafr AR, ¥ A 9g ST ee
& o fiF J<T AT oy e e
fee @y ot @ AT frer & oER
fod & sesy v Rar g

WA ¥ ydfae AT W R
g # g 3 5 o whnige & T
fira & fir rgt s @ e w1 Ao
¢ Su%r I €@ *% four § sk o
wrf fomm & T1a wEY &, A I §
gwafa oY, 9T fF ST ofr g,
o frard s 99 ag g s T o
T o | avor §7 wAY i § 1 A=y
e ¢ fr fred amT ¥ s
¢ SET ATy gk A F Ao
wfr g7 ey & fr ow ® A F oy
w1y fore qge ¥ ¥ af var o &
fir g ¥ F @A A A o ol
§1 T Ew frod o are & stiwel wy
¥ &Y g AT g fE A Ry e
& m‘(,tw,w,oooq‘am&n
frar 9

Iq " g g F R o
afew g 13U # IE¥ sy dara
g€ o Ik A g Lour 7 ot g
Wt dr g €, ¥ FOT oy e
¥ TAR 27 &R & Td g q 7
da1 g2 o s JaF S A FE ¥ 4o
BTE T § FOT YT E | AT 9 AT
fiear o & & 9 TR & ww e
frd mt g, A fewrf w1 w1, @
®T FTW, IJq® ATETT I ARH TATGT
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[* g0 umo mAIH)

¢ g w ag & g w0 3y
T A MEHT NS QIS TR TE
™ 9 § ST 941 R | 9 99
qg FRTT ST AT FFAT §, AR g
qTe &, o9 gk gt foras @ A
g, 9 & four foat @ &Y 09 =fed,
S FE ATT W q§ ST |

wrAIw TRIL T, afw
viw N gfe d s |, emwiq
W gH gL ¥ TeST WA 9,
I T R HAMH & HX |G, Al
W aguar 9o & & IR A F
AT IO AT ATEL ¥ AAR A I
TE ] | T Yo T Y TR A
YL # HATAT 4T, 3¢ BTF ¥ TR
T A /4R ¥ HmaT ¥R W e
FIT o BT T Te@T FAAT 74T & |
e ft g gifaa gar & fF g ag
I TS A O G 8, FE g
ST =T g AET §, SN A W _o
9T §, Saw fawae (Y @ ¥
TR A &1 a1y arfew gar
fiF oy TR e | oS WY FET T
T

FIAA T TG TF TS &, T By
AT el At A NAS qE g
@ § R 0 o @ & Py
I HFT ST | AR % § 99 qM
1 A #r e a7 T @ @ e
Y goa 7 e g o a1 framt
# grea $8 ¢ & 7f ot fiv ag I
Araw frafy, R @@T, A & w
TR 4 e g A fredr
o fear A ged § 90 w1 9
i) wHoE awdarg) &
A 7g g e oa AR f w2 @
e Tl &, afew ar &y I e vy
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AT T@T I Y AT &, a1 I AR
6 @9 N IE@ § 1 W
o A A R @ d Sy framal
F1 groa fe @ 1 cwfed fwat
F AR T T F GG SAM 37 AR |
FT frama ot A dar Fa S
ey forw T oo fre @ g, o
g frceft < @ st & frrat 4
FTET WUT AR AR ITH Foa
Tqq 7 F q7 AdY #Y gow R
R & WY F=hY A  gwdY | AT aF
foram 7t grova =gt 7Y &, o= A% I9A
qH AR F ghaar 7 &, o9 ax @
T Tt Y & g ¥ o A g,
9T TF e ¥ew AF T
T IF IGHT AFHE 3F TG &, I TF
N e § A N goa = @A
qHaT & |

ATt o, & ¥ qWS § 0F A
AR A FT 6 AT qTHC A, TR
g AT FTHTT &Y, TR 221 7 TLEH1Y,
SRR AN ar gz A ag A A & %
EHTR AT QY T T AT TN, AATIH
FAFHT A &9 & J@ ¥ 7 ¢4 )
[ A ¥, a7 B2 dAT o3 A =R
2, a1 wwmfer wifeT Iy @ A
frrEiF@aaNawaRy
TRAGHTCIANE | N FA AT 7
FTH T Q@ & A 7 TA A6 § qHAT
& 9o % qg qTTr T AR qTAA Ay |
I EdfFmagawaw
F welY arardt < w7 T &, 59 o
# T Y g8 Fofeer wiiHT € &
TR RN g, ITaRfErNaw
! ot @ OiweER & andr &

gl aw wenefer wfdw W
e & A% A ey F e o
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firgr 2 s 3T qeeT e @ i wver -
qifey wifsw # gw qew § ol awe
R AT A & 1 # A awwar g B
gaT 3 & syfyama mfwT S s st
T & framt gra wifeT N Al
|9 ¥ =BT ET | IOTT W T 1@ A%
R %X fr few da & samar dav g
g @ & sgm fF R gy e H
¢ a8 e § 97 § R g wmar
rw Ay W gem fR SwAr  wee
dar 7 ar ey fe dw & frare
Yagidar g | Fagwwar g e
fam frael & g =< AR ) i
g Aer 90T € 97 & Tgi f s
dgr 7 St FifE ag araw T e
FFY § A T S IAET [AT AW
D w1 Iy T ¥ I groa
FH TR N g1 e o e facgs
FTETHfaF gifeew & 99 ¥ A frer
#Y TEEY TEY Y TR § | T ITHY
T F Far T &) awdy & foreelt
daraTe fir @i H Gt § & Tt & )
8 o fq® 71 qu avat & fr faw
BT & e 7 q¥ T &, R,
A 2 g uwy T &, 99 & TS
e § gfow dar 7Y gar fag s
¥ fr At & framal & 7zt dar A
¥ fra € fr gk o § o @
firdfrees wifdn frft o & s
T awAT | N IRTY & wRX
§ & gawar g fF SR o T A )
qgt 39T A & ¥ fod e AR
ITHY A fAR ST RTEY 9T TS FET
aifgd =t fF oo § T # |6
N R, a1 o iy wh e @,

a1 wiw B FreremT &) ar s ok ddr

Ny T 1 | BT PR SR AW
R ¥ gRwTe firqr o sk O AR
R G wF  sfRnra €7 ¥ IRy
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BT | T qeT & o & a2 A
T & T ZATC THE & &S & | I
T TR BrF & 4w Y R A
Ty A ST e gwET AdT
Aw w1 wfasy f a8 a3 o+ w1
¥ & A F qwen g fie ag g o
¥ fod wradm Y g wwieR &
g § i ag @ g o fiv g e
% frg a0 ¥ & @it R o ag oy
& 9T & g¥ 9g 79 I ¢ gwrdy
foeefy it & 9o ¥ ©F o frEE
w1 forcft fraet it 3 e | o
1 w7 agfead ¥ wifegd | o™
ore fag age F s a1 fiv faer
93 fod st arww S & g F &
I @ I A §o arEfefrw dx
¥ FW FET TG T, q7 qg AT A
T T w1 AW Ee gg ¢
FRART & fod T ST FTET
fa § o ag e and oy @
fr foet ager & argfere & awd &t
TE@ T AT AT & IR qed
qlt Y IF AR TR T FTEH AT
FAt HT T FY I | IR TER W
i Awn s NeEwdy
aq ¥ o> A fearf A amw & g
T H T GHA FB G AT AT |
# fod @ wgm wg g R o
g & arg Sy el oftor ¥ g
g @Y @t % sA & foif 4F oy aw
21 saw 3w s qX dar e
aifg@ | o Y & Jwar g i i F
T &Y T AR A evar dwar Ag-
ard o7 T Y § el S e &
TE FTHT & ST § | FC Iy S
v s 9T fam A O F wwarg

fis agar areer Y )
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Mr. Chairman: Hon. Member must
finish now. In future, I propose to ring
the bell four minutes in advance, be-
cause when I ring the secondg bell I
expect the hon. Members to finish,
but everyone wants one or 1wo
minutes more.

st qao gWo AWATS : F=W a1T
& 1 I will finish.

ot faw ;. awefa wEEw, § oA
FT AT FY qT FIA & AT q9 79,
ARG qTEA HYX A9 QAT 9 A7 AT )
7 7O oW &1 fawa & fs O =mEe
o9 3o Afaw ST o7 g | q@ UF
fawg &Y 7z € f% o= o0 ¥ gEL Uy
#Foamae ¥ 9w o Uw w g @
fgr R S F aEcF gw o &1
fage ok e 7 I fow ag Tvaw
g, a8 oy @y g S fegam ok
qfFE A & | I8 ST ST TF g
¥ FEd g I AL F oW R
TEHT & gATR ATE Wi e g fr-
i fa® & aga & feaw wgoEs o
¥l F g @ & | afeanfedt ®
ww v @ i ot mi o oow g
Y I & A AT F T S R AT
A %5 X7 9uTd F I WY § ) 6w
arft R & foed qgi & @ oo g,
I T 7ag fAw ot & 1 B s
T ¥ IO & A Fedard & agt
TETHE FTA J14 A ¥ I A @™
NS aRAE | TRAT AR &
ford Wi ofY 7 & o FRY

' g AT Eeer T ¥ ¥ )

ot & ;T FEy € o<
g ¥ IT A
wift, I o s R T
) aY & Y 9 Sl HY oA e
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qgr AT 93T A gfRgT ¥R F
@ aga o o AR | e awete
e g1 & o e i ag T faege
Ia7 &Y 9T, FifF 4 S e ¥ ot
daT F & ford, ag FTor A & oy
CA

e oo a0 N qw § ) F
T al | fararm w3 g, wifE
# ¥t ox stfvewe fraw g ot smanf
Aoz ¥ 77 F #1E o T v I
TR T I A 9 E oo
YT T T G G F =1 T o7 |
T TH I IqH FAAT AT | S
¥ fororw, @@ & faardf i feiwx
W&, 3 77 f mFw F o )

¥o Glo qRo AWHW : g, T
a™E

st Famw ;. foaa f qrew TR
7 S, g qew F7 ITEW @ AR
ST T |

TR AT I AT ¥ a7 § Fgar
g A T ¥ fazdr ok s AT wgi
TAR G T RS G| AR g agt
fefgwe TiweaT anfee wr  fom
M IEA N ETA IR | ¥ aga
¥ FhEnE 3 T AR I AR
A | o oAy qrem A @ fE AR
Tt O W 3B Faw A6 | dfew g
N AT =i wow g |

fe 7t fram 79 &< 7 99T
I3 FHAT A7 AL TR FAAY TR &
iy TR TWIATAE | 7@ FO
R AT WA %7 3w favw qy o
frw w7 g o
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q grewe ofear & amw § A
T guadia AAAT & qEr 39 9
ag foar gar & 5 snfaanfaaY & omr
Ffawas gfn offra ¢ wwfed w=
® o afrs g | A3 w7 o9
fremr o wfees & 1 agi wfw
AN R & wror ag fowy
Fargo fagr A e s dgataw
JITAT § ABT T XY FATT AT X FA
T ft aff @7 aFar | WA FAF
grr agt foard 78 @ asdt &1 &,
ATy e g 97 waA) F gy e
r ERdt &1 sy fr ow § oddir
Wfa @ & s 3 hine ¥ w1
FHAT & I ag WY ugh A I v
SAMRT WA FRU | g, aYeT WgA
TN Fmargrar e ShEygar
agt ot #fy o & g FA A
Zagavfag & am @1 Y Fomr
I fagre A =1 & aFd & Iqay ag
FATR agr FT FIA FY JaT FQ@
78 77 97 FQ &)1 { 7 0¥ TR AT
FF & AT #7 fa Frar st
g AT HATS FY a7 A fag A
FATH FT TG I WIT Y qT Gy
Fae fagreaT @Y 9 1 A} IAET
TAwTET fF g gt 3g @At aff
% EAT | A I AT Y FwT IR
T AT F AR AT 9 I v
frradfRaa g ag g TEX
TN I RN I T § F2 Imeew
# B (IFET) F& TS TRAAT
q4 FFT & F WA off &7 o T
T iy 7T g fr fearelt o &
& g {fafrae S g Af T
FFRY 1 I W Y e e fe
frg SR & few @Y AT
[ sraaras grir T 9@ 9T I faram
Lxc il ni Cll
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7 pM.

243 & TR ¥ 7R # fagne
¥ ux #fy faam & o ofr mge
IEATEA FE TR | T I AT A A
wifed ar f& are@ w7 o TR @A
7 sy dfeT gk By fawmr & St
7 Qg ITrT i AT F1 qEr ae A
ATGT AT | TR X 99 ¥ 0% aTo
Y @ formeT GdwAe FAT FIAT 4T
ar 3w foq qroma & A § fredt o
¥ guT ugt & srfefara areor e
T g7 Sl #Y 98 fgar @53 § fr
e & WaT § fazhy & =rfen
forerd aroTe At g sarT & R g
& wrq Ig4T URFHE AT FAr &1 fET
4T areTT A AZQ A A F wAr Ay
FT S7(F ATH AT HET Frgar av | HfpT
Faey gay Al faar | ag¥ A ogd
& o g g a7 & fr @ I A
ar g&ft AT g w} g curft @
e &

[Mr. DepUTY-SPEAKER in the Chair]

T FwrEe Fy geer frdr & fody ad
1 (No forest no land) ‘A
FRE At ¥T | xg arg # fawr
iy e & qge wifgd frad wix &
ST THAY AT FL | IF T H9-
T gR Sy FyA0fgd IT S & wgAT
& fara g oY Ay TAT A we WA )
anfaart oY Srel & A T @ &,
g A1 &Y AT e A S N
v &, ofew wrf IFoAT TWAr wR
¥ fot adft, afer oo e el
N qq w@ & for | ag AR 9N
a1 feT aF aF I AN ¢F
IR awae &
gaR Wrst ¥ N T AR F e ¥
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[sfr qar)
SR F §, 98 8T 9 §, xateq
wRET #R W, T B @ wwar
TAMT & | 9T qOFTT &Y 3} &, A
ST &, OF SiTe Tl ¥ AT T
w0

"l & R QY A wY @Eer
w2 |

FG T FT F4T 1S g, ATST AV
gt FX 17

¥ gug #Y yx  fromr SmRAT §
for dwadfa arsmT & sta arsara 3o
% fre3 ot & seammd odw gy
T E 1 T AeAy F 4T (Y, Qo R
QAT ATAE sl aF w TR F A wrE
T E 1 gwrt gfaurT Y g qey &
FTER TR FT, IS FT g4y, faars
FT syaedr, Ty &1 fawrw, a9 qTOM,
£ 3awr, fowr o swfE) w1
w7y afgga< AT arfed | gE ARy
aTg T w1 W Afrsas aaa § @R
g arfeamt & 1 47 {¢ F AER
gawar g & sfenfeal #Y se &
IR w1 gaTanR afgwe fre
arfgd | & & sre # AT w1 ER
F @ ST aT | gg g A e
AT 9 FT GART E |

"It is desirable that tribal com-
munities should be made the
primary agents for the care and
development of the forests and
the exploitation of forest resour-
ces. Forest schools should be
started to bring the young tribals
up to love, care for, and work
systematically for the enrichment
of the forests which mean in turn
the betterment of their own lives.”
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9 A § Fwar § fe o Swer
wT g §, ;i faggw & s
IR R Y¥sa @ & I
FTRFQEHFTANFETNFATE | AT
T ¥ T BT O a8, SfeT i
aga w9 arfearl ferdf & 1w
T & gt & afes i &
A Iy faamdt 4 & 9 fs wfasy &
farers AT 1 9T 4§ ¥Ae OF HrfE-
Y & | T aRE & e arfeanfen)
T FeqTTERT fHaT Iy A @AY A
a1 d&3) aet § W srrfearfaat v
Foqmor AdY P EFATE | AWR A
grRrew av f wwu frwr g fr gw
T ZE F W G GET 91 | HfE
T AW@ & FEATETT g avEw Ay Ay
# A gE T F w97 A g 9% € )
T, TYAE |

Mr. Deputy-Speaker: Shri K. P.
Sinha.

Some Hon, Members: How long are
we going to sit? Will the Minister
reply today?

Mr. Deputy-Speaker: We will sit
till 7-30. The Minister will reply at
the end of Shri K. P. Sinha's speech.

Shri K. P, Sinha (Patna Central):
Sir. I have got only a few points to
put forward for the consideration of
the hon. Minister. I must say that
the self-sufficiency that has been
achieved in food is certainly due to
the policy adopted by the hon. Minis-
ter. Some people say that it is due
t0 the good monsoons that we had
and some others say that it is due
to the good fortune of the Ministers.
I say that it is due to both.

In spite of the achievement that we
have made, there are certain factoTs
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to be considered. We had self-suffici-
ency in sugar and thereafter we re-
sorted to import policy. This ques-
tion certainly deserves some conside-
ration of the Ministry. There is some-
thing lacking somewhere which has
brought about this import trouble. I
for one am ngt in favour of import
of sugar because we are lpsing much
amount of money; the money which
ought to have been spent in nation-
building is going to the foreigners. If
we are to import sugar, the policy of
Government should have been to im-
port raw sugar.

Now, Sir, some arguments have been
advanced with regard to land pro-
blem in this country. Most of the hon.
Members here are of opinion that
there should be some ceiling fixed.
I for one do not find that the Govern-
ment's aims or the country’s desires
would be achieved by fixing a land
ceiling. The aim of this process seems
to be to solve the problems of land-
less people, but I must say that this
will only delay the solution of the
problem. The character and quality of
land differ from place to place so
markedly, not only between different
States, but even districtwise. So,
taking this difficulty into considera-
tion, fixation of a land ceiling will
be a very heavy task. Though the
problem of  land is agitating the
minds of Government and of most
of the politicians in the country, I
find that no proper line is being taken
in this directlon. To my mind it
seems that the best solution to the
problem could be achieved by co-
operative system of farming. In this,
every man, every cultivator and every
worker will have the opportunity of
working in that farm and the outturn
can be divided between the different
workers.

Another difficulty 1 feel in fixation
of land ceiling is that the holding
must be an economic one. Unless you
have an economic holding, there can
be no incentive for the cultivators to
cultivate the Jand. These days we find
people clamouring for land because

land is giving good results. Once,
there is downfall or depression as
there was in the year 1932-33, this
clamour on the part of even the land-
less people will go; and they will go
to industries as they were doing in
those years, because industries are
more paying. Therefore, when I con-
sider this question I find that unless
there be some such arrangement so
that cultivation yields more results,
more profits to the cultivators, the
problem will be a very difficult one.

Another problem before the Gov-
ernment is the depression that is taking
place. Inmy State, I find that the price
of paddy, even from the beginning of
this season, is going down and be-
coming uneconomic. 1 have seen in
the papers also that the prices have
gone down further to Rs. 12 or 13
a maund. During these months last
year, the price was Rs. 24 or 25 a
maund. So far as the coarse grains
are concerned,—I am myself a culti-
vator and I have experience of this—
there is not even a single purchaser
if the cultivator wants to sell. This
has created a great depression in the
minds of the cultivators. This pro-
blem will also have to be taken into
consideration by the Government so
that there may be some incentive left
in the cultivator. If no step is taken
at present, it may happen as it hap-
pened in the depression of 1832 when
even big holdings were sold for a
very small amount for arrears of land
revenue. If those days of depression
are not to be allowed to come back,
we must see that the prices of agrir
cultural products are maintained and
continued at a satisfactory level.‘

There igs one other important matter.
I have heard hon. Members saying
that every holding which is of 30 or
40 acres, must ‘reserve 10 acres for
fodder. I think this is a wrong notfon.
Because when we have good crops, the
crops themselves provide fodder. The
problem arises only in the case of
lands which are barren and are not
producing good crops. It {s there that
we have to do this sort of experiment.
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Dr. P, 8. Deshmukh: I consider it
my duty to express my gratitude for
the words of appreciation that have
been uttered by a large number of
Members. It was very generous of
them to appreciate what little service
I could render. So far as the compli-
ments to my Chief ang colleague Shri
Kidwai are concerned. I join with
them in paying my tribute for the
vigorous and wise policy that he has
pursued in the Food Ministry. As 1
have said more than once. but for this
bold policy which a man of his stature
and administrative oapacity alone
could pursue. we may not have been
so happy so far as the food supply
of the country is concerned. as we are
today.

1 had intended that I might in a
very brief summary point out the
improvements and things that we
have been able to achieve and some
ot the new things that have taken
place in the course of the last year
or so. But, in view of the fact that
we have not only given the hon. Mem-
bers a brief report of what we have
done during the last financial year,
but also another summary which has
also been translated in Hindi. I do
not propose to dwell on what has
been accomplished during the pre-
vious year.

I am sorry that one or two Mem-
bers of the Opposition raised argu-
ments based on statements which
they themselves attribute to us and
start beating us as much as They watllq
like to do on the assumption of those
statements. It has never teen our
case, and I for one have never said,
that we have reached a stage when
we can be content with the situation
in the country. When we say that we
can provide all the food that the
country needs from inside the coun-
try, we never asserted that everybody
is well fed. In fact, when I spoke last
in this very House, I pointed out that
that is not the ideal towards which
we are proceeding namely merely
being outwardly self-sufficient. It is
no compliment to us and we are not
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satisfied by merely such an achieve-
ment namely that we have not to
import any foodgrains for our regular
or ordinary needs. My ideal and the
ideal of this Government is to in-
crease the proper nutrition of the
country as a whole. That is the reason
why, in spite of the fact that we have
been able to add something to the
food production, we want to spare no
pains, and we do not want to be com-
placent that this self-sufficiency, or
whatever you may call it, is some-
thing of an achievement and there-
fore we need not go any further. That
is not our ideal. I have no doubt that
so far as this Government is con-
cerned, the ideal of a co-operative
commonwealth and welfare state that
we want to establish can mean no
other thing than that there should be
proper nutrition, and enough and
adequate food for everybody in the
country. So, I must contradict my
friends opposite if they are thinking
that we are quite pleased with our-
selves, that we have done something
very wonderful in achieving self-
sufficiency, and that therefore we
need not work any further. That is
not at all our ideal; at any rate, that
is not the ideal with which I am work-
ing, for, I would like to go ahead
with all that we are in order to
achieve the aim that I have ijust
mentioned.

One hon. Member seemed to be
very much worried about sugar and
sugar-cane prices and a few other
matters. I shall deal with them pre-
sently. In all these points which hon.
Members have referred to, I would
be forgiven, if 1 say that there are
certain conflicts. There is one major
conflict, on the point like mechanisa-
tion versus non-mechanisation. I have
always taken the view that in such
a vast country as ours—while I am
against wholesale mechanisation of
agriculture—there is ample room for
certain additional mechanisation. I
do not think that in this country a
stage has come when tractors should
be regarded as the enemy of man.
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There are still large tracts which we
could bring under cultivation, and on
which we could quickly produce some
crops, For that, I feel that mechanisa-
tion is the only solution. If we are to
adopt other ways of bringing thou-
sands and lakhs of acres of land under
cultivation, we would be taking time,
and I think the progress is not likely
to be fast enough. Secondly, if we
look to America or Russia, we find
that both these countries have resort-
ed to mechanisation on a very large
scale. I do not want to imitate either.
But at the same time, lookIng to the
responsibilities of a growing popula-
tion and the under-nourishment of
the badly nourished people of India,
I think it would not be an unwise
thing to have mechanisation. When
the complaint is made against
mechanisation, often we have in mind
over-mechanisation, which will pro-
bably hurt our national interests. So
far a8 my Ministry is concerned, we
are proceeding cautiously, although it
was -during the days of deficiency in
food supplies. that we went in for
this large-scale tractorisation. At that
time, of course, we even ploughed the
lawns in order that we have more
foodgrains. So far as my Ministry is
concerned, we are careful, we know
both sides of this question, and we
are pursuing a policy, which I think,
is on the whole wise.

There is one other contradiction,
which I noticed in the speeches of
hon. Members. My hon. friend Pandit
Thakur Das Bhargava suggested that
forests should be made free to cattle,
There is a very strong contention on
behalf of the experts....

Pandit Thakur Das Bhargava: I
never said that they should be made
free. I said that one of the objects or
requisites—or even duties, I might
say—of forests is that they should
supnly food to the cattle. At least
good percentage of the food require-
ments of cattle should be met by the
forests.

Dr. P. 8. Deshmukh: I do not think
the fodder that is available is wasted,
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although sometimes, there are some
transport difficulties in the way, for
you cannot take away the fodder
from tbe place where it is grown to
other places very cheaply. All the
same, if it is my hon. friend's conten-
tion, that forests can feed all the
cattle, the position today is that most
of our forests—most of our so-called
forests—have been aspoilt by over-
grazing.

As a matter of fact, I have a good
many cut motions here. I am sure
the intention behind those cut motions
was the preservation and fostering of
the forest wealth of India, whick
could only be done if our cattle were
kept away from it. This is a terrible
contradiction; you will have to re-
solve it and tell us what you want
us to do. The soil erosion and the bad
land that you find is more the result
of excessive cattle grazing than any
other single thing. If you want the Soil
Conservation Board, and soil erosion
to be stopped, then you will have to
restrict grazing and not to make it
free. I can very well understand that
there may be blocks of land which
can be open to cattle for sometime
and then they could be closed and the
cattle could be allowed to graze in
some other blocks. But here also the
point I want to make is that there
is considerable confusion In the ideas
of the hon. Members of this House
and we will have to resolve and chalk
out something which while preserving
our forest wealth as a whole leading
to additional soil conservation, will
also look after our cattle.

Similarly, 8ir, my friend. Pandit .
Thakur Das Bhargava is very much
worried about the reduction in the
milk supply to the country. Here also,
1 am very sorry to say that if any-
body wants to take a scientific view,
if anybody wants to face facts and
not merely be guided bv slogans or
have some sort of sentiment. he will
have to =it up and think abhout it
deeplv. 1 firmly believe—and that is
my view and it is based on science—
if vou want more mflk from cattle,
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[Shri P. S. Deshmukh]

you will have to reduce the number
of your cattle.

Pandit Thakur Das Bbargava: They
will be reduced if you have recourse
to castration of scrub bulls. We want
quality cattle. (Interruptions.)

Dr. P. 8. Deshmukh: The fact is
that all our cattle are not well fed
and there is not, according to the
present statistics, sufficient fodder for
all the cattle that we have. So here
also there is a great contradiction
which we have to resolve. (Interrup-
tion.) We want more milk from
cattle. Unless we feed them well, we
cannot get it, and we cannot do so
unless their number iz reduced. All
the same, I agree that so far as Gosa-
dans are concerned, they have not
progressed very well, but, as I had
pointed out by interrupting my friend,
it is not entirely our fault. As Pandit
Thakur Das Bhargava knows, we have
a scheme for sharing of expenditure
on 50:50 basis. We urged the States
to come forward and establish Gosa-
dans. Some of them have done so,
but, unfortunately; the cattle have
not been there. I do hot think it would
be the intention of the House that
we should compel people to take the
cattle. Then the cost of transport also
will have to be borne in mind. So
the matter of Gosadans also, I am
afraid, is not free from difficulties.
All the same, I can assure the House
that se far as it lies within ew. power,
we will press this forward. if the
House is somvinced that this is the
preper solution. I very much doubt
hew far with the cenditien of finanees
in the States as it is, we will be able
to ask the States to proceed much
faster, and in how many eases we will
really get tike cattle.

80 far as the question of price is
concerned, I can well understand the
concern of many hen. Members who
have the interest of the farmer at
heart. Here also, on the one hand. we
want the cultivators to be well paid;
on the other hand, there are people
who say that many people go without
nourighment and without food berause
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they have not got the money to pur-
chase the foodgrains. I think so far
as the price policy is concerned, the
Government has been doing its best
by various means at its command—
by regulation of export and import,
by having stocks in its own hands,
by preventing movements and by
allowing various other things and
various other steps it has taken. On
the whole, Sir, we have seen that
whereas the price should be economi-
cal for the cultivator, it should not
be so high as to be prohibitive for
the consumer. I think, on the whole,
we have taken the right line. Of
course, we are anxious that the prices
should go down so that the consumer
may be able to buy more. At the
same time, I also know that unless
agriculture is fully paying to the agri-
culturist, we cannot expect any
greater production. So we have to be
careful on the one hand that in spite
of our larger food supplies, the con-
sumption is not reduced: and on the
other. we have also to be careful that
as a result of our price policy, the
production does not fall,

Now, so far as sugarcane prices are.
concerned, this is not the first time
wyat hon. Members have expressed
themselves very strongly about it and
they have naturally complained about
the import of sugar that we have
resorted to. The only submission that
I would like to make to all the Mem-
bers of the House is that altheugh
there might be some peint so far as
the prices are coneerned, they must
realise that these oprices and price
fixatlon is as a result of the demand
and for the protection of the interests
of the agriculturists themselves. I
may again repeat that this is the
minimum price and not the maximum
price, although it i{s a fact that what
we regard as the minimum is the
maximum which the cultivators often
get. But, if it is arsgued. as a result
n? the comnlaints made by the hon.
Members in this House and our know-
ledge also. that sugarcane prices pro-
bably require some concession, we
have. as hon. Members know. tried
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to evolve a tormula by which what-
ever excess profit is made by the mill-

owners will be given over to the cane.

growers. We are trying to see how
far the U.P. mill-owners will accept
our advice and how far we will be
able to evolve a formula, by doing
that, it is our intention to take it to
Bihar also and see what we can do
there.

Shri 8. S. More (Sholapur): Wil
they show you their excess profits,
when ‘the question of distribution
comes in?

Dr, P. S. Deshmukh: I would call
the attention of the hon. Members of
the House to the system which we
have worked successfully in the South
by which we have been able to do
that. If we have been able to do that
in the South, 1 do not think we will
be defeated or fail to do it in the
North. It is with the strength of that
experience that I am speaking some-
what hopefully.

Sir, last year’s production of all
foodgrains has been of the order of
6-1 millions over the total of the pre-
vious year and I am glad to say, from
the figures which have reached us,
that this year the additional produc-
tion of rice along is likely to be more
than 4 million tons. I need not go
into details as to who deserves the
credit, whether we or God or rain or
someone else, We have only claimed
a modest amount of 9 lakh tons for
our drive and the rest we are pre-
pared to give to Nature excepting
the success of the grow more food and
fertilizer schemes. (Interruption).

There was also a reference to
Vanaspat!i and its colouring. As soon
as we are convinced that a suitable
coiour is evolved and.....

Pandit Thakur Das Bhargava: How
can you be convinced? Your Mr. S. S.
Bhatnagar said in one year’s time he
will bring fourth such a coleur. He
has not brought it out. Pandit Nehru
and your-predecessors Mr. Munshi and
Mr. Tirumal Rao gave me promises
on the floor of this House that they
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will get it coloured and they have .

‘not been able to get it coloured.

Dr. P. 8. Deshmukh: That merely
shows how optimistic~they were, They
said that as soon as a coulour 1s
evolved, we will not hesitate to intro-
duce 1It.

The question of land reforms was
also referred to and certain Members
wanted to go ahead in one direction

and certain others held the other
view.

An Hon. Member: .
them.

Dr. P. 8. Deshmukh: I repeat that
the Planning Commission has laid
down the policy of Government in this
regard and it is neither my intention
nor is it my desire to go against it.

Shri 8. S. More: But the policy is
in a traffic jam.

Dr. P. S. Deshmukh: Sir, here also,
while conceding to all the sentiments
and the force in the arguments
advanced so far as distribution of
land is concerned. I would like to
suggest to hon. Members to consider
the whole question a little more
cautiously and carefully. I went to
Ceylon and there 1 met certain culti-
vators. In thewr view small holders
are unable to produce more. The main
point is how big you want your hold-
ing to be. The whole country knows
that, probably nowhere else is there
so much of fragmentation of land. It
is also complained that the credit
availability in the country is very
poor. It is not necessary for anybody
to quote instances where small
advances are made and documents are
taken for many times and the docu-
mentg pucporting to be mortgages,
are indeed sale-deeds, All these things
T know. Tt should also be realised
that we are trying to increase the
agricultural credit, and if you really
take all the figures of the amounts
advanced by the State Governments,
the advances the Reserve Bank has
given and the Central Government
have given, we have made tremendoug

Very few of
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progress as compared to the advances
that were being made a few years
ago. ''he money advances made by us
to the cultivators are fairly large, but
in spite of our best desire and in
spite of what we have been able to
do, it is only a very small portion of
what the agriculturist needs. If you
have many more people doing agri-
culture, then evidently, your credit
system will have to keep pace with
their number., On the one hand, we
are short of credit in every possible
way and we come across difficulties
so far as the Five Year Plan is con-
cerned. I have no desire to defeat the
recommendations of the Planning
Commission, but there are many pre-
blems connected with it which have
got to be studied carefully before a
definite line of action can be drawn.

Shri Lakshmayya (Anantapur):
Why not we establish an Agricyltural
Finance Corporation on the model of
the Industrial Finance Corporation?

Dr. P. 8. Deshmukh: Merely by
establishing a Finance Corporation,
we are not going to get additional
finance; it is only a method of work-
ing as to whether we should take
taccavi loans or whether we should
canalise it by other means. What I
was talking about was the require-
ment of finance as such, and to what
extent it is possible to meet the needs
of the agriculturist. In what manner
we should do this and what should
be the organisation for doing it is an-
other matter. I am glad that at least
one practical agriculturist in this
House who has tried the Japanese
method of cultivation has blessed it.
I have no doubt that there is no
difference of opinion in the House
today on that point, and I think that
everybody. who has seen the Japanese
method of cultivation, is convinced
that it does give a larger yield. I have
always advocated that there is very
much riew in it, but the only thing
new in it was that a lot of people did
which they were not doing previously
and that {s a substantial advance.
The hon. Member from Orissa has in
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his speech suggested those very things
which we had already anticipated.
We have already taken sieps (o
achieve the same end, and it
is my ambition that every teacher, in
the course of the next month or so,
should have a copy of .the Japanese
method of cultivation, together with
the various items contained in it, and
he should try and explain them to the
students in the classes. The professors
should also do the same, and I would
like every hon. Member of the House,
M.L.A. and even social and political
workers to take up this mission be-
cause it does give additional yield.
That again does not stand by itself.
While we try tr teach them the better
method of cultivation, we also try to
give them fertilizers and other things
on loan, and even provide them with
good seeds etc.

Shri 8. 8. More: Shall we not
adjourn now?

Mr. Deputy-Speaker: In that case,
we shall have to make inroads into
tomorrow’s allotment of time. Let us
sit and flnish this item today. With-
out affecting the quorum, hon. Mem-
bers may replenish themselves and
come.

Shri Ragnavachari (Penukonda):
Unfortunately we cannot go on with-
out any definite time-limit. It was
extended from 7 to 7-30 p.m. and now
it goes on beyond that time.

Shri 8. S. More: After yesterday’s
suffering, this becomes too hot for us.

Mr. Deputy-Speaker: It is not one
voice and so it becomes very difficult
sometimes. A number of persons have
got different ideas about education
and I found that a large number of
hon. Members trying to speak on Edu-
cation. Therefore. I had to ask the
hon. Minister......

Dr. Ram Subhag Singh: The hon.

, Member was referring to the Tilpat

incident.

Mr. Deputy-Speaker: Today, un-
usually, the hon. Minister of Educs-
tion. instead of taking 20 minutes,
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somenow developed into one full hour
ana to‘that extent it had taken away
the time from this item.

Shri T. B. Vittal Rao (Khammam):
That one hour's speech was very
necessary.

Mr. Deputy-Speaker: 1 do not think
we shall meet with a similar experi-
ence hereafter.

Dr. P, S. Deshmukh: I will finish in
five minutes. Regarding the rest of the
suggestions, which have been made by
hon. Members, I may assure the
House that every one of them will be
examined, and wherever it is possible
to give effect to them, we will cer-
tainly not be slow to do that. I have
already made a statement so far as
the rice deal is concerned. There have
been one or two short notice ques-
tions on this point, and, therefore, I
want to take the earliest opportunity
now to disabuse the minds of hon.
Members of the House from whatever
impressions they might have probably
gathered from the very widely circu-
lated and widely published statement
of Mr. Mazdur. As I said the other
day, he is a very strange individual
and we have found it rather hard to
keep him away, as a matter of fact.
That is probably the fault we have
committed. I may state as I had
stated that day that real and genuine
offers that we have received right up
to 23rd March 1954 were I think
above £50 per ton. There is no single
genuine offer in spite of the fact that
Shri Kidwai has been telling what-
ever merchants came to him that they
-were free to import rice and that we
will give all permits and licences. (An
Hon. Member: Given). Yes; in fact
even permits were given saying ‘you
can bring any rice that you want and
sell it in the ‘country’. Not a single
grain could be brought and even this
gentleman in the letters which have
been written by him had stated that
he would like the Burmese Govern-
ment to wait till the 15th March—a
date after the date of the Burmese
Government's Agreement—as if he
was in a position to purchase one
and a half million tons about which
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he was talking so much and that the
Burmese Government could enter
into any agreement with any other
country so as to sell it above £35
per ton. That was the date mentioned
by him. It is also a fact that at no
time has he made any firm offer to
us. It is false to say that he was pre-
pared to give at\£34 per ton the rice
we wanted but we were not interester
in the brokens and that we have been
telling him that we will not take it.

Secondly, it should also be realised
that both the countries Burma and
Thailand have got monopolies in the
sale of rice and no private merchant
is allowed. In spite of the fact that
we gave permits, not a single mer-
chant could give us a single grain; a
good many of them went and tried
their very best but they failed and
some of them came to grief.

So also it should be remembered
that both Ceylon and Japan have pur-
chased at exactly the same rates at
which we have purchased. There has
not been any deal so far between
either the Thailand Government or the
Burmese Government or any rice sales
at prices lower than ours, I would
submif that there is no force in all
the allegations which Mr. Mazdur has
made.

We are also not interested in re-
covering the moneys of the Birlas or
the Chartered Banks. These are mere
attempts at mud-slinging which a man
of this type alone could indulge in...

Shri L. N. Mishra (Darbhanga
cum Bhagalpur): Then why was so
much importance given to him?

Dr. P. 8. Deshmukh: Unfortunately,
the papers have given importance
and some Members probably felt that
wd should explain what it is. In any
rase, I think—I am very glad-—that
hon. Members feel satisfled: that was
also the view that I took: we need
not labour this matter any further:
we have done this in the interest of
the country and I think the prices
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LDr. P S, Dernmuki |
tnat we have [dld are very reason-
abie because even toaay uere 1s Lo
genuine oller whien 18- lJower, wveu
tals chap has nol maae any tirm oller
ot the qualty ot rice tnat we want.

Demunuas Jor Grants

Seconaly wnerever any offer 1s
made 1t 1s 1953 rice. Now ne is asking
us to buy rice of 1804. 1 do not know
how much rice could have been pro-
auced 1n 1904 and 1 think most of tne
rice which can be purchased today is
1903 rice omuy.

So I would like to say that we
should not take any notice of any-
thing he has said.or any of the alle-
gations made.

Shri 8. 8§, More: Is there any truth
in the allegation or rumour that some
bank run by one of the capitalists of
this country has advanced some loan?

Dr. P. S. Deshmukh: Yes. 4 have
enquired into 1t and it seems to be a
jact that they have made some
aavances to them, But it is between
the bank and the country. We have
nothing 10 do with it and we are not
interested 1n the recovery.

Shri Elayaperumal (Cuddalore—
Reserved—Scn.  Castes): The hon.
Minister did not mention anything
about the ceiling on lands. Is there
any proposal for the future about the
ceiling on lands? Jf not what are the
alternative suggestions for the land-
less millions of people in future in
India?

Dr. P. S. Deshmukh: ™;sentially it
is a matter for the State Governments,
like the Hyderabad State Govern-
ment which has imposed a ceiling,
and we come in only in an advisory
capacity. Except in regard to the
polioy that has been laid down by the
Planning Commission, we do not inter-
fere withr the States in this respect.

Shri N. B. Chowdhury: On the ques-
tion of fixation of ceiling on land may
1 know whether the Planning Com-
mission did not study the problem
before making its recommendations?
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Dr. P. 5, Lesumukh: I nave no
doubr, Sir, tual ue Planuung Com-
nmussion  nad certall. data betore 1t
when 1t made 118 recomMmenaalions.

Mr. Depuiy-Speaker: [ will now put
all the cur mouons relating 10 the
unisiry ot rood and Agricuiture
lue voleg oI tne tlouse.

i'ne cut motions were negatived.

Mr, Ueputy-Speaker: Now 1 wiil
put the Demanas to the vote of the
Louse.

‘Ine question is:

That the " respective sums not
exceeding tne amounts shown in tne
third coiumn of the order paper i
respect of Demands Nos. 43, 44, 45,
40, 47, 122, 123 and 124 be granted
w e  rresiaent, to complece the
sums necessary to defray tne charges
that will come in course of payment
auring the year ending the 31st day
ot March, 1955, in respect of the
corresponding heads of Demands
entered in the second column thereot.

The motion was adopted.

[Tne motions for Demands for Grants
wich were adupted by the House are
reproduced belew.—Ed. of P.P.]

DemMAaND No. 43—MINISTRY OF FooD
AND AGRICULTURE

“That a sum not exceeding
Rs. 44,21,000 be granted to the
President to complete the sum
necessary 1o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Ministry of Food and
Agriculture'.”

Demanp No. 44—FOREST

“That a sum not exceeding
Rs. 39,67,000 be granted to the
President to complete the sum
necessary to defray thec charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Forest.”
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DeManD No. 45—AGRICULTURE

“That a sum not exceeding
Rs. 8,22,19,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in ves-
pect of ‘Agriculture’.”

Demanp No.
SERVICES

“That a sum not exceeding
Rs. 35,78,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the

46—C1viL VETERINARY

President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Capital Outlay on
Forests".”

DeMmanpD No. 123.—~PURCHASES oOF
FOODGRAINS

“That a sum not exceeding
Rs, 52,60,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1845, in res-

31st day of March, 1955, in res-

pect of ‘Civil Veterinary Servi- pect of ‘Purchases of Food-
ces'.”

grains'.”

Demanp No. 47.—MiSCELLANEOUS DE-
PARTMENTS  AND EXPENDITURE Demanp No. 124 —~OTHErR  CAPITAL
UNDER THE MINISTRY OF FOooD AND OuTtLAY OF THE MINISTRY OF FooD
AGRICULTURE. AND AGRICULTURE.

“That a sum not exceeding
Rs. 72.54.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Miscellaneous Depar-
ments and Expenditure under the pect of ‘Other Capital Outlay of

» Ministry of Food and Agricul- the Ministry of Food and Agri-
ture’.” culture’.”

DemanDd No. 122.—CaAPITAaL OUTLAY ON .

FoRresTS. The House then adjourned till Two
of the Clock on Tuesday, the 830th
Mareh, 1954.

“That a sum not exceeding
Rs. 43,40,47.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in .res-

“That a sum not exceeding
Rs. 39,483,000 be granted te the
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